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BEFCRE THE{CFNTRAL ADMINISTRATIVE TBIBUNAL AT
} . - v ALIHABAD, . . . Q?/

3 O Vg /w

T M»sﬁ?

Registration No.625 of 1987

_; N , g‘,‘ L DX i dainladuininhe =TT e W
‘i L - Inre
W.P. No. 5086 of 1983
. o fishambh:
{\v//.&;others.
’ , S - | Vs. '
<%>{>Fg&nion of Indaa & anothere.........;,.;....¢0pposite Parties.

Applicatipn for amendment of the Writ Petition.

Prasad Saxena ..;..L..........@Petitioners

The Petitioners most humbly beg to state as

ey under =
X | , |
b et , 1. That the above note Writ Pwtition was filed for a Writ of
’) mandamus, commanding he opposite parties to declare the

result of all the candidates from Serial No. 53 of.Annexure
N No. 2 of the Writ Petitign, who appeared in the Written Test
and interview for promotiop from Class IV Staff to Class III

staff, held in the year 197X.

2. That according to the allegat)ons of the Writ Petition, the

" opposite parties arbitrarily an
- | result upto Serial No.53 of the

dates and subsequently by 1llegall_ enlarging the panel - e

jllegally only declared the
ist of successful candi-
’avaln promoted these candlaates who qere declgred unsuccess-~

vl vhile declaring the result upto sdrial No. 53,

3. That accorillg to the Writ Petition allegation -

- -

the panel has been illegally enlarged

coesnedaees)
\
\




&
-~
o

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BENCH ALLARABAD,

REG. NO, 625 of 1987

o~ - Vishambhar Prasad Saxena and 15 others - Petitioners
Us,
\" Union of India and others ———— Respondehfs.

i , The humble applicationon behalf of 1, Mahesh
‘ TsDM T ummon
- N Prasad Saxena 2. Chandra Prakash, 3. Jeewan fasurya,

"

v r T.No.242, 4. Babulal_Yadav,_T.NO.BAB,‘S.‘Devi Prasad
! Yaday T.No.718, 6. Gyan Chand T.No.128 and N.K,Gupta
1 T.N0o.493 for imjleadment as petitioners in the above

noted case is as ynder &=

1« That the above\llrit petition has béen filed by
Sri Vishambhar Saxend amd 15 others in the Hon'ble

i | - High Court, Lucknouw Be ch on the basis of selsction
for promotion to class I¥ to class ITI and restraining

the # respondents to hold\fresh slection and to publish

i

the resudte

o yéf~”5§§:7)%'2- That the said Urit petit\

: 2Mq and admitted as No. 5086 of 19%3.

on has been regiStered

3- That there are many pefsons including the
applicants who uwere similarly éitu‘ted and equally
interested along with the petitiocnens in the relief

claimed and prayed for in the petitiod.

4= That the matters of the above noted\ case and

that of the present applicants are the sa‘@, and the
question involved is the same and the inte;ést of the
applicants are thé same as prayed for by the

petitioners Vishambhar Prasad Saxena and cthers.

jo v
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i IN THE HON BIE HIGH GOURT OF JUDIOATURE AT ALLAHABAD, )

LUCKNOW BENCH, LUCKNOW. |

| ,
| X
|
* g B
) ! :
v CM.An, ééé-q‘*ﬂsf 198k
- T |
n re. l
{ w P. No.5086 of 1983
;
: M}
\, i,p W
+ Sep/™ o
Pragad Saxena and others --- Petitioners
o i ’_Versus
o~ | Union of India and gnother -= Opp-Parties.
) /_":; . xﬁ . ' . 'I‘
SUAY APPIICATION o

i
In the above noted writ petltlon the petltloner

b

ruspectfully showeth as under :-

That the petitioyers are IVih ciass employees
'wgrking under opprparties at differehtlplaces
and accoring to rulys they were fully qualified and
elifible to appear at\the test for promotion to the

post of clerical grade

That thevpetitioners were acdoxdingly‘aliowed to
appear at the written test knd they were‘declaxed
‘successful vide oxmier dated

annexure NOe2s

That the annexure no.2 contains the list of

»candidates who were declgred succesgyful in written

test and their names were given accoxding to seniority.

That there eiisted 28 vacancles which re to be
filled in from amongst the candidates whquere

declared successfulA and accoxdingly they ‘became

|

b
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IN THE HO'“BLh HIGH COURT OF JJDICATURE Ai ALLAHABAD

]

LUCKNOW BENCH . ,LUVKNUW. C;ESZszj?azj

WRTT PETITION NO, OF 1983

1. Vlshagbar ?Tasad Saxena aged about 50 years
son of‘Bhar on Prasad Ticket Ho.853.

Ram Kishen gded about 44 years son of Kanhal
Ticket Noy929.

n
.

3. Hans Ram aged é%gut'37 years s/o Sarju Prasad
Pandey Ticke No\207

4. Shiv Dutt aged'aoowm 45 ye ars son of Sohanlal-
Ticket Ho. 206

5. Mahabir Prasad agdd about 38 years son of Bhagwan
Das Ticket No.123.

\QT///i E;);ffﬁ 6. Mohd. Yamin.aged abod 45 years son of Mohammad

I Ticket Noe 898,

7. Raj Narain -.aged about 43\years son of Bagrang Bali
Ticket No. 946,

8, Virendra Bahadur Saxena agé_
of Ragge lal Ticket WNo.598.

about 43 years édnx

- 9 Lakh Raj Singh aged about 44 yexrs son of‘Vichura'
 Singh ticket No. 836
10, Durga Prasad aged about 52 years Son of Sadal

Ticket Nos 954, - | SN

kN
N

\ 11. Ram Sardar aged about 43 years 'son of Méheshwar
< s Ticket no. 947.
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In the Hon ble High Court of Judicature at Allahabad,

A A WY AN ,4-\/-:’

Iucknow Bench yLucknow.

C.M. 4n. No., /QS(i?éZ?QS(g§£ZB

| WePs Nos , O;K;f 83
o o e WA AR AT AR T S b /2

\%o“4
J\\O\L 3

¢
$
4

> Y
A A AP WA SN PSP

Vishambhar Prasad Saxéna & ors. =--- Petitioners

Versus

Union of\India and others —— gr Obp-fartiss.

respectfully shdweth as under :-

Te.

2.

3.

o 4,

annexure nod 2.

o

STAY APPLICATION

In the above noted writ petition the petitioners

|
!

|

That the petlt oners are IVth class employees and

according to rulks they were fully‘qualified and

eligible to appear\at the test foripromotion to the

post of clerical gra\e. N

That the petitioners weye accordingly allowed to
appear at the written test ang they) were declared

successful vide order dated\ 22.6.1977 embodied as

That annexure no. 2 contains the 'sf of candidates
who were declared successful in wr tten test and

thelr names were given according to

-

That the candidates mentioned in Annexu

7 were not declared passed in viva.&oiz ﬁxﬁ they
have been appointed as clerks byt the o*pvpa}ty noe 2

hes not so far declared the result 1of%viva'70ce
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| Viahambhar Prasaa Saxena aml othem - z?etiti‘onera'
| . ’i"erm‘is

. .l

s o Union of India and others T OppeFarties,

f” | Imz:’g_nx

BeMoo Pertewlers . . PageWo, .
e % writPetttion - - qig
2, Mfldawit 9 =10
o | % Amezure Noi1 (.Photoatat copy of 4] —1) -
’, \ : the ar@er dated . S

b 1\30;2 (Phe‘tostat mp of 12 -l
: . - order dt. 22,6 77) -

;Q\TI

:4:5'-. n - Hos, Fhotost te | ~1 "
S 1 “‘%gde% $152% ,.1977> 12713
e 6_._'.‘”__"'ﬂa.d,(i*menoyof&rﬂar -\u‘(f‘f[
!/X R A 44,1978}
Ré T Ko.5 (Tme copy of Qrc?er \S ~ L&
e Lt 27.10.1978) |
- R 0.6 (Tme copy of the 10— (D
- L - m‘der 6?{eﬁ z‘&?.‘l??&) \7' |
- % "o Ife’o. (Trﬂe cegy, ot -cmigr 19 - [j |
i o e L Gte 159 Fait ! - ' 3]
10, Nm {Trae eopy o the | do < |
C _ ‘represntation) o :
R N -NO.Q)( True eopy of order L2 — 7’}
o gt 21.1151981) |

,‘3?' Stay applieation
13. Vakalatnema.

Incknowdateds (SeE, Misra)
19, 9, 83 _ R - Advooate
13s Yo ' Gounsel for the .Petimonera
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IN THE gow HLE HIGH COURT OF JUDICATURE AT AI»I»AHABAD.

1.

LUCKNOW BENCH , ,LUCKROW,

WRIT PETITION NO. g OF 12 2

Vishambar Prasad Sazeng aged about 50 years
son of Bhairon Prasad Tioket KNo. 855

W

2. Bam Kishan aged about 44 years son of Kanhai

e
3,

Ticket No. 929,

Hans Rem aged about 37 years s/o Sarju 'Praead
""andey Ticket Ho, 207. :

Shiv Dutt aged about 45 years mson of Sohanlal

 Tioket No. 206

5

6.

[0

8.

9

10,

1.

Hahgbir Frasad eged about 38 years son of Bhagwan
Das Tioket No.123.

Mohd, Yemin aged abont 45 years son of Mohammad
Tioket Ho. 898,

Ra} Narain aged about 43 years eon of Bajrang Bali
Tioket No. 940,

Virendra Bahadur Saxena aged about 43 years son
of Ragge lel Tioket No.598.

lakh Raj Singh aged about 44 years son of Viohura
Singh tioket No. 838,

Durga Prasal aged about 52 years sou of Sedal
Tioket Ro.954. .

Ram Sarder aged about 4% years son of Maheshwar
Tioket no. 947. '



12+ Dal *@hand 2ged about 33 yOara son of Kallii
Ti@ket WQ. : '

| 13, Gaya Prasad mwasthi agﬁﬁ abeat 5? yoars son of
~ _ ' Babee Lal T&eket Ne.éﬁﬁ. o

| ﬂ SRR ' Ra,j Ramazr agaa about. 45 years o0 of Sri“Pooran Ohand

Tieket Noe59% ol B

15. aﬁgd&sh darain mewari aged about 45 yaara son of
U  Sri Dam Covind Tewar Tiocket Noi 844, I
e w wa\ Sa?\, yqa(av q;»aJ q,&d by yzaw Sjc, Late. “’\c\ﬂ\qﬂzm @mS'cad.”

ALY wumking undar'Baputy eontroller of Storea

Narthera ﬁaiway ,&lémbagh Maknw.

L]

‘ | - ._ ,';‘ . - '_ R ?etitionem | k{/\ B
I %rsus | ,_ o
~+ 5 o .v1. Un&en ai India through4ﬁenera1 Hanaﬁex, Nbr%hera
e Rai&wa,y, Baroéa Hmwa, an Delhiﬂ
&;7 o 2; ﬂeputy ﬂgatrollem af %%Qrsag ﬂbrthern Railway
A - mm mmmw g0 mm 2% OF THE
A o am@sﬁ}mm wﬁ o mmm o

| Qhe abuvownama& petitianers r%apectruily state |
a8 under i“ | - |
14 That the petmonm were appointed as Khslast on
o 20201958, 27,1963, 4101973, 212.1958, 6.8, 1973,
| . ?4,6.19589 18‘9‘1%3’ 5‘631%95 1(}.3.1958; 21s 1.1954’

21: Jmc 1952 g 23‘ 8. 1@72 B !Tlﬂly 19?33 St 6: 1%0 reapactiVelg
-z;g,ana haen warkiag parmanently since than under theé

SSEVICSSIENS j,ﬁ~anﬁ no: a@verae antry ves ever cemmunieate& against
| “””“:?‘:'rrf{7f0n® of them. B
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Sepaess

 ;5;

’ '»““¥7,Estabimshment ﬁaaual,af~wesa;i

5,

- f?ﬁt

' .TV s‘tafﬁ. IERTIRTE T I | A,

: ’}..r
Y

2 That tha pati%&ﬁneﬂs have ever éiheaféV'hehest'ana
- hard working whioh were raalmseﬁ auﬂ apyreeiatea by
“&”;all the efficers un&er whem thgy wnrke&.

,@hat aceor&ing to rale g&ven 1n para 169 of 0hapter I
‘ana Seetion E of Sub~86¢tlaﬂ 1 of Inﬂian Eﬂi&way '

eategcny of clerka in pay sﬁaie" ef ﬁhZS@-ﬁ%4G0ﬁs
are fﬂnad hy yramating suitabﬁe caaéidatea of. olass

’ ﬁf>*%

ﬁh&a acearﬁing to rulas given ia para 169 and 710

" of_sub Sestion IV of Seotion B of Indian Bailyay

lgpexaentage of va@anaiea

“7“f, be filleé by pramation fr@m amangst claes IV

- ’Railway eerVants who hﬁve u% 1R 3 ye&r@ serviea

miti@ﬁo

vvvvvvv

That aseorﬂing to the afﬂrasaid xules the seleetaen

be mada @n tne baeim ef written taat followed by

intervieww where oanai&area necesaarya

That prior t0 the yeor 1977 no writtest test uas

1held fer the pramntian frem amaugst elasa Iv rﬁiluay

f”aarvants to the aforesaia graée of Slexic in e

office of‘the ﬁgﬁpax%y nu.a an@ as Bueh the app-part

',reaerved 50% @f‘V&@aneiea fsr alass III’employéea
and he vade his erﬁer dateﬁ ££&2.77 dﬁree%é& that
 tha wrihten tesﬁ for saleetiﬁﬁ to the post’ cf clerk

grade 5&260-400 agamat the vacand. es regex'ved fer
elass 1v and elass IIE 1awer gmaﬁe wnulﬁ be ‘held -

.and QQQSEQﬂantly the written %est waa helﬁ ah -

€
v
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ANREXURE 2
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273, 1977 and 26.4.77. The Photostat oopy of the
aforesald order is marked es an Annexure 1 to this
wrlit petition. |

That the petitieners wvere found eligible along with
other 208 persons for eitting at the aforesaid wziftan
teat. |

That the petitioners vide the order dated 22,671
were declared eucoeseful in the WTitten test the V>
photostat oopy of whioh is marked as Anncxurt No. 2

to this writ petition.

That the petitioners aooordingly appeared in the
interview but the opp~party no.2 has not so far
declared the result of the petitioners and also of the

candidates after the serial number 52 of Annexure 2.

That the opp=party no.2 vide his order dated 4 11. 1977
fremed a panel of 31 oandidates from einoral quota

and eix from Sohedule oaste quota, the photostat

copy of which is marked as an Annexure 3 to this

writ petition. The petitioners herewith snbmit that

the opp=party no.2 fremed g panel from smongst the
candidates stood from aerisl no.t1 to aerial no. 52 of
Annexure 2, He 414 not deolare the reanlts of candidates
from serial no.5% onwards in which the petitioners emme.

That the opp=pariy no.2 oommitted illegality in framing
the panel without declaring the results of all the

candidates including the petitioners.



;-ﬁ,_vaeaneies as’ wellﬁ A U S N

.+ . marked as anr

12& That all the per@onn mentionea 1n anméznre 3 (letter '

&ated 4'11.77) were 1mmediately abaarbed in the
';'month of Nbvember 1977 end as suoh “the opp~party

: . hoe2 eommittaa an 1llegality 1n not framing the

i_panel for all tha vacanuies ineluding anticipatea

'T"°ﬂ°9i The Petitioners herawith auhmit that thé

 panel is formed for sxiating and anticipated

v @’.",‘":’f 4!{":

13@\That the gpp-party naze viﬂa bis eftiee srder an _

'SarvaSri Bhailal. Ram ﬁath and ?arshu Ram in afare--.

"f's;yaaid panel. ‘which exhauste& ln Navambar 1977 ignering

<y§tbe Laet that thay were neither the membars of

"u;;Scheaule Tribes n@r thqy WBEG 1ncludeﬁ ameagst %he !

 [_;announQed names meatienea 1a letﬁer &ated 4,11,1977 |

B (annexure 3)- The true eepy of the aforeaaid GIGOr
‘!':{,,is marked aa an Annaxure 4 te thim writ petition‘

14 Thet the epp-party no 1 vide his office order fo.
":fa;14§'E/G/33543/I~StoreB/SSBGM) dateﬁ 27.1CL1978

_Ag,brought four names mera i.e._vsarvaSri Pankaa Knmar
S Pandqy. T,N.Tewari Sankata ?rased and Mohanlal

flfi-slﬂgh at._the hottem of tha panel announced vide ;u_
| l pQ1ette§'datad 4‘11.1977 (annexure 3) 1gnor£ng the  .~

;1,£ae$ that thay wame aot amengst tha annaunoed
perseas. The true copy of the atorssaid @rﬂer 15

exare No.5 = to this writ petition

.‘ -
i ey ~

15, That tha app-party no.1 viﬁe his offiee letter Ho.

522-31369/42/Eim dated 28. 1.1986 diraeted the
opp~party no.2 not to inerease the panel. The true

&
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ANNEXURE 6
o
==EES Opy of the aforuaid ordar 13 marked se A Xy
‘%o this writ petition. — e
v hat 1n.oonﬁtravention of his own order (An '
the oo hon ¢ Annexure 6 )
- o P P rty no.t again placed nine persons more in
aforesaid papel formed vide order embodied
annexure . -
- . : no. 3. :?he true oopy of the aforesaid order
o 18 marked as Annexure No.7 to this writ petition.
= Tt L

17. That the opp"Partiu havi been increasing the names
. o from smonget the candidates tected from eerial po. 01
Y , o to eerial no. 52 without declsring the results of the
| petitioners inclading other candidates from serial
no. 53 onwards. | | |

18, That the petitioners nade representations personally
and tﬁrough the recognised Unione. True copy of one
T of the representations msde through Union is marked

ANNEXURE 8 " as Anpexure no.8 to this writ petition.

9 9.‘ That there ar'o'morl'thah 28 wacancies at preeent
o vhich mey be £11led by the candidates of IVth olass
but the opp~perty no.2 hae neither declared the
result nor hea empsnelled the petitioners. The true
copy of office order no. 20/E dated 21.11.1981 issued
by the opp~party no.2 is marked as Annexure nos9 to

ANTEXURE
this writ petitions
20, That. annexars Nno.2 containe the 11at of candidatee
who were declared sncoesaful in written teat and
»,'L;W/@Lcr?cﬁ, their names have been gtveni aooording to seniority.
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That the candidates mentioned in annexures 4 and g
and 7 were not even declared passed in viva vooe
test tut they have been appointed and the

petitioners’ case wae not even oonstdered.

Thet thére being no other alternate remedy left
the petitioners prefer this writ petition on the
following amongst other grounds.

353
GROUNDS 3 o

~ A) Beoause the opp-parties eommitted an illegality

in forming the panel without announeing the
resnlte of all the eandidates including that of

~ the petitioners.

B) Because the opp=-parties committed an illegality
in not graming the panel for sll the vacancies

including of the anticipated ones.

'C) Beoause the opp=parties committed an illegality

in not filling all the vacancies existing when
the opp=psrty no.1 increased nine names more
in the panel and extended its 1ife.

D) Beoause the opp-parties committed an illegality .
in not f£illing 28 vacgncies from amonget the
suooeesful candidates inoluding of the petitioners

WHEREFORE the petitioners pray for the
following reliefs s=
(1) that a writ, oxder, direction or command

in’the néture of mandamus be lssued



- |
| wéi
- e : diréeting tne oppﬁ-partiee to predum the record
\\\ S in @ri,ﬁnal and: ta declare the result of ail the
o R o Gﬁndidates fron serial Bos 53 of annexure 2.and to
“( - 'j‘ | . fHY in 8l the exis%ing 28 wacanoies. from the
A |

aan&ida%ea tasted zt:rom serial nos

| 53 of annexure
EOoai \DV'W Ko Jz"“’{oﬁ-w

Y ok omy kel

1)  Any othep order which the Hon 'm Court &aama C

11; mmt and propez» in. the cireumstaneea bi also
passed. | jg - |

iii) Entire coat af the petﬂiw be awarded to’ %he
L - petﬁ.‘bi@mrm

e e ’ o (S.%s Misra) -
o _Imeknw,aatadg o Advoeaté .
< "'7-’_’?’*Sep‘b€m‘!§er 19, 1983a a sznsel far the Petitionarm




In the Hon *ble ngh @anrt of Judicature at Allahabad,
| I““kneﬂﬁﬂﬁﬂh a%uaknaw. { ‘
' S w&&&imq,, : Qggglggi;x

A

w“ha"‘bm ﬁaﬂaﬂ Saxena and ors - Petitioners

varaus o

R

S e ﬁniou of Iaéia and others  ==- Opp~Parties, ¢

| &FB‘IBAVIT o ..

:if L I. anambhar Prasal Saxena egea about 50 years -
1 aon of Ehairan Frasad Theket Now855, working ag’ an.
v ' 'ﬂﬂemplqyes anﬁer Deputy Gamtroller of Stores. Ebrthern i
“’12 o Railway, Alambagh Iuckﬂow.véo herahy solemnly affimm |
o lv.Jg, ' - atate as un&er ¢~'Q . .fv].T §  S v
, .1 That %he deponent is petitianar nn.% and ae Pairakar-

of petitionera nee.a to 15, is Iully eonversaut
“wlth the xeets of the oaaa‘_If,': o e

!
o o |
. 2 That me cmme af xhim ‘the m:e potition’

-Eparagmpna 1 to 10, 15; 14, 15, 16. 17, 13, 19.
20 and 91 are 'bme to my knawledgec

”:'-'xuekaemaatea; .f%{\‘wﬁ(ﬂ»f’& g'*’",
f-~-‘~'$aptember 1941983, - -~ Debonent,
i,fﬁhé abévenéméd.éepbhenmwab'T
herebyAverity tha& the cantents of

this affiﬁavit paragrayhs 1 and- 2 are




“'so help m Gols

= iﬁent&*y %h@ deponent whe has
3ignaé befera mem R :

h?@
‘

| tr&evto’myﬁ@wn~knewiaage. Yo part ef it is

false anﬁ _nothing matarial ‘has baeﬁ concesleds

Qc}( W

- Depwnemtc

e

|
T . S
2

,'_ﬂﬁvééateg

S@lemaly affimmeﬂ b&rare me on

«««««

,.V_Sbﬁi“,n

Clerk te Shri

3,_'givaeate, Eigh Gaur%;&llahabaﬁa o

-1 have: satiﬁfieaﬂmysalf hy

LR ﬁ-exammng the the deponcnt that he
['4~undaxstaads the acntemta of this

aifi&avat whieh has been read out,

.....

e and axplainea hy me.
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! The wiltten test far selecti~n tn the g ﬂ :
" 290-400 ng,inat the vacancie D ey etk Grate

3 reservet for Class IV and C1- \
lower gra‘es will be held in thig Affice xm 27.:\?27 atar;Q.g%?g:ar
| Yru are required to anpear {n the satli test with ysur pen or par.;z-
) The Answer basks will however be supplled by the Office, Fallure
to appear in the written tast witruoug sufficient cause will raosulr
in 1583 of chance. In cage you-are not willing ty anonear yau shw'
subalt your refusalt t~ Bstt, Secti~n by 20.3.77. The 3yllabus of:
vwritten test i3 given belrw. Only thoge whn quallfy in the writto:
test will be required t-» sppweexy appear . in the inlerview,

SXLLATYS,, L
(A) WORKIEG KNOWLEDGZ OF EMALIgH. -~ ' . = .
« . (1) Essay of 200 words (2) F111 in the Blanks. (3) Tranalati:
"+ fram Hindl ts English (L) Unseen passage. e

- T (B) QUNERAL _KMOWLYDGE & ARTTHMETIC. B
| 1; Questisn wm Arithmetle, = e
~ ‘ﬁ (2) General Knowledge.

You ar:{ reqﬁite‘l to acknowledge _reoeipt-.':t‘ tms‘nottoe, ‘ ‘

»

an the sukjz«k subjoined form.

LN

~ 1 names have not tncluded 44
 Mote - Such of the staff whose names have not been included 3
S .~ ... ' the.llst but who have now completed 3 years service and . |
" are willing to appear in the writteu test-m 27.3.77 ”’
may submit their application to Bstt. Bection by 1?,3.,_ ?
! o ~ o -
SEE B L LY KU T S
'\ Dy, Controller »f 8tores,y .
¥ l;lambagh/!.uckmw—;* - %, }'/,,,,h/ | on .
N s thi ; i Inforrm-tion and’nacessary aciion s«
1 e D seotor Ganer i1 R.U.S.O./IMCKT\W-I‘ Moy will plens et
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©, %1.5he Kailash Pander,0ftg.Clerk

“adsBhri Ram Chander Srlvastm’m,R/Supplier,ﬁw
‘W& hrl Ram Ghulem D,

i \"?}Shfi Bal KiShOfP. 'T J10 5 b,AMVQ
1 A05Nhe K NeMalviya,0ffg.Clerk AMVE . 7" /o ¢ "o e Tk

- SA3.5hs Rem Shanker Srivestave,O0fg.Clerk/TPP. [ ° @',

37 She Rama Shenker ,(ffgeClerk ‘
- \58::6": Rodhey lal Yz’ldov,l‘.noalé,AMV. T

"‘\f' .
| ;T:ﬁg.‘Sb.-Te.}- Narain Shukla,Offg.Clerk/CBe.

53 .Gh. Hohd.Yamin,Of fg.Clerk/C L .
" \24.5he Nand Fal Singh Orfe Clork/CBe . o o R

\,Z,,‘iha Parasu Ram Singh,0ffg .Clerk/C_B.'i _".‘_:..r ‘ ;i. | ‘:

- N29.8he Chondra Pal 3ingh,

ENCE .

. L.
B : ' .
. ' v
. N Awaean 3 B
i . ; o e,

CEFICH OF THY DV.COMTROLLIR OF STORSS N.ALY, LicKioq

P . | | . /4
. UFFICS oRner NeuR/32 L ~ Dateds 4th Novr,'27,, .

:. ~_Ag 9 TGQ‘Jit of apinctim (v \ : . o
P et T’tten t W ot et &
Ernt)neld 270077, 2.4.77, 6.7.77, «5{;}.33"&"%‘,'33-‘,’?

Tthe o lowing eniployens are
. e A g AY placgd o th
Lograde Met0:400. The penel s prOvlslmaf.panel of _(c.leﬂgg;

| .Qmexal.,qns?!;n ‘ L o

v ZeBihrd Pachecha Lnl%naftr BTD/CNB. " , .
) adav,0{fg. Typrst NTD/CNB 7 . it

v4ihrd Te{ Rahadnr Slngl"l,SﬁiaszOr,v%}, CNB e

~ b ghri Radhey Shyam,T.N0.500,AMV. -

V.50t Panne Lal ,TN0A97 AMV,

v 8.80hrl CeKiPandey,TNO784,CBe | -
ihri B .D-Mtsra,'i‘.No.S% Mmve R

-t e

A7 5he Gulshan T.al ,T.NOS7O,AMV. . .
<a2.5he Puttu lal Ysdav,0ffg.Clerk/CB-

24804 ReDeSaxena,Of fg Clerk/CBo - L
th b ‘B o c“hat':'.achar'ya ’T No.144 .AMV-‘ U ,,,w .,';{" 'f.»;’ .
OB ohe LeN.Sharma,0ffg.Clerk,CBe = = =l i tifi
ETD/CNB PR & ‘i"-‘ s .‘,{--,;, L

t9uihs J P .Shuklp,T «10.193,MMV. L
BhesCel .Tripothl ’T -I*!Ooli‘"hﬂrbagh! - E B

. ‘ SEIRN (R
152 .5ira: Ram Siromand Pandey,l)f‘fs»Clerk,TPP/AmV{ Ce AT

- - LA |
* . .

oh e V.NeAsthana,0f fg-Clerlc/RMVe ol

\5’}

‘Tehe LeSePandey,T NOANT JAOV e S "."',,lr‘_‘a', } ;3;»

G o £ L?l.TONOOG,4 it“v‘ - . s v L e V-
N ,55 .\)h b 2 SOh n } I\ftfg .Clerk/m‘ .. , ‘-. o I,ﬁ'? .:_ | .‘3 ,
‘ Ly EUNy L

20 .50 Mannu Rain,T .NO.]Q/VYNO ,RTD/CNB; e SUTE LA
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= _ .
. In the_Hon'ble High Gourt of Judieature at Allahabad ,
( Iucknow Bench) Lueknow.
Nrit.Petitiqn Ko of 1983, . ,égi
< ~ VoP. Saxena and othere = - Petitioners.
- Versus
A~ . - | . . .
Union of India and anothers -— Opp= Parties,
Eﬂ neimre E Go' & ‘
e Northern Railuwpg, T
BN Office Order No. E/ 102, Dated 4.4.1978,

In ocontinuation of Offiee order no. / 321 dated
41177, the following persons are placed on-the

penel of clerk gra&e Bs 260~ 400 against the vacaneies
reserved for é/ Eribes oandidates,

~ The panal is provisionals

1. " Shyi Bhailal T Noe 53
2, Shri Rem Nath To. No. 606
De Sri Parshu Rem T« To.. 106 |

Sd. For Dy Controller of Stores
Alambagh, Incknow.

Copy to the following for information and necessary
actlon. : nE

16 Dy. CRO (W) Alambagh, Iueknow.

2, Parties Concerned.

for Dy Controller of Stores,
Alambagh, Iucknows

Zrue Gopye




i/

oA

)

: V+Ps Saxena and athm-,- = N

~_ i:mien of Iuéa.a and othera e

Northern Railway '~ -
Head Quarters Office,
~__Baroda House,
i‘e‘ew Belhi. _

N :Subt"

s

Iﬁ t_hé i.a@ ",bié ﬁigh sz-t ot 5@51@%@9 8% .‘:al.iéth_abad v
K Iﬂeknaw Bﬂneh)c makno}-.' |
;f"“"* o Ny
. Writ?etition ﬁe. . of 1983. o
-  Petitioners,
‘Veraus |

‘Opp= Parties.

Anne;x 1re _mg.,

.

‘ ﬁerthern Railwaayo

,Heaa qaartera @tﬂce
Beroda House,
. New Delhis .

Dated 27 10,784 -

Repreaentatioa frem Glass Iv stall of Amv Stores/
IKO for promotion as ez.erks. - '

Bet = Your office letter No. 8~ 5@1/9 Amv/date&

”’3@'5‘1 976,

It has been deeiﬂeﬂ by G.?.@c and @. 0.8 ﬂaat

= the na:ne of the tollew&ng teur peraons may bo hraugnt at the
,.?;bot‘hm on the panll of elu-ka grade& 260-&” ( RS) against

Sieed -jolass v qmo‘ha deelaz-ed vl&o Not&oa m.s-» 321 ‘dated 4.11.77

"?hey may be prmotea agamst exiatmg vabanci.ee of olerks -

W\, utiliaca on aeoount oz pronauon ot thase :‘our persons may




P

be eeuated againet the zuture vmanaiea agaiﬂat class

IV mwta.

N e e R shrs.@ankag Komer Pendey %/
e o B s 7ol Tewerl p |
s Slu'ﬂ. Sankata ?raaad .

W ~shrﬁ_ Mehan ‘S‘iu,g‘h_ - :

- For Gﬁ,e‘aéx"al ﬁ‘aﬁ‘amp

D

copy to s.zw (89.) xortbarn Ranway m 9 office Baroda
,‘;iﬂouse Hew. malhi fex% infomatlom

™~ -

THOE _COPY

Wis, gL

#
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1n the Hon 'ble mgn @ourt at ﬁméiaature at mahabad 3

(Ineknw Boneh)o Imknow. L

wm Pétttion No.  of q ggs;f

{

VB Saxeua anﬁ othem I’atitinaers o

‘?‘ex‘aua

. 'Union of Indla and othéys ==  Opp-Parties.

U
i

- No.6

Forthorn Railwey L
| Head Quarters Office | \
. Haroda House,

- New Delhi.

No.522E/%9/42/844)  Dated 281,80

- Sabs - Inerease of ';r?a"uol\;;gf ‘Clerks from 40 te 50,

Refs Your letter No. 20-E dated 20.3.1978

'Your requeat for imreaaing ;aanél from 40 to 56
ean no't ba aéeeeded tos You ney mako aﬂhw
prmatien trm olass IV, if reqnlreag h\n

) aoeorﬁ:mg ‘he ﬁcnturmyg
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In the Hon'ble High Court of Judicatare at Allshabso,
Inoknow Bench, Iucknow.

_, i
Zy

writ Petition No.  of 1963
V.P, Saxena and others -== Potitioners

Yersus

Union of India end enother ==- Opp. Parties.

ANNEXURE NO. 7

,wnarthorn Railway

Head Quarters Office,
Barode Houee,

. New Delhi.

Noe 145-E/C/3354%~1~Stores/SSB/W
dated 1 5: 50 1 980b

The Dy Controller of Stores
Noxrthern Railway
Alanbagh Incicnow,

Sabs Promotion of class IV staff to olass III
‘Ministerisl post of olerks in soale k. 260-400
who have alrdady qualified in the written
test but oould not quality in viva-voice teat.

Refs Your Office oconfidential letters no. Cong/Genl/2
dated 23.5.79 and no. E~Miso/dmv dated 10.3.80

———

In ocontinuation of thie offios lstter of even no.
dated 27.10.1978 G.M. has approved the proposal

...2



F 4:11- ?977 in the atriet order of aeniox-itya

o Shrt Una sbenker . TuNo. 758

) D
of the following 9 pez-sans 1a panel of oleyks grada ﬁ
&.%@-4@9 (rso daalam vide netiee no. =29 dateﬂ

T-hayf m"ay |

. be pwmotca sgainst existing vecanoies of aiészé

: peraens end be aomzteé against the exiating/mtnre

vaaamtes agalnet alaas I‘V quetaa

2 BemMidan e e
o m %aoBalak o e
5, M ﬁm::l&im Baby Stngh e

6 .

o % Sk Hath Teiveay 140

8 " Zishort iel ot 1%
9‘ ...-‘izl- hﬂ-“aﬂ Hﬂﬁh&u ’ ;-"_ o | : \.‘ 3

. v ¥ - )
Sd. - .,

| (3168. Y Bakehi y

Por General Meneger &)
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In The Hon‘ble High Court of Judicature at dllahabad,
Iueknov Bensh Iucknow,

%\
< | Writ Petition Ne . of 19838
/q - Vo P, Saxena and others, ees Fetitioner
‘ Versus

Unlon of Indis snd another. - Opp~Partios,

ANNRIURE No. 8

‘Regt Promotion of Class IV eteff to Oless XIX

Ministerial pests of alerk Gr. Re 26 O=400(RS)
in DY 008's offies, Almmbagh, Iaeknow.

Initially the above issus wvas repressented by the
Divisional Seoretary/U.RM.U nnder his letter No.UMMU/
St‘orn/AHY/BO deted 14.7.1980 in whish it was peinted
oat thet sinee 16 empleyess of tho panel of Cl IV staff
formed in 1977, have been promoted as 91-:1: and placed
en the panel. The cssss ef other employeos, vho are
senier to thoss may also be oconsidered to meet the end
of justieo.

The above issus wes also represented by Genl.Sesy/
NEMU on 27.% 1980 and oomaonts were furnished by DYC.@.S5.
Almbagh vide his latter no.20 ~E Dated 2% % 1960 as
dssired by G.M(P) New Delhi under hie /-mnoqtion

¥o.522-8/%0/43 (Ei1d) dated 27.1.1981.

Genersl Seoy U.R.MU requosted you wnder hia

1atter No.URMU-WJD-813 deted 2.4 81 to exmmino the

case syapathetically and since both the union are agreabl

40 consider the casé of promotion of the remaining staff
' §! the ﬁltl 4o the extent of vesaneies dvailable in

o-‘o.&.ﬂ




: \},f»},‘,

| B,y. ﬁ. 0. S. m ai’fiee, Alambagh as these employees have
_'alreaéy quauﬁ.eﬁ an the sni‘tability test and 'mir cases
should be eansﬂ.éered and relaxed s‘tandar& ag dme in
:,%ha eaaeg o:t ethez- 16 emplayees who have ‘been pz-amatea
‘and plaeed en '%he panel of ulex-k Grade &3260-400 (RS)

-2* | 43(
_ e

as pez- ordars iasued by you. ‘Some um back in Jalg
Ba ‘bhe S. I»P.ﬁ (w)/haa eallea ter '%he ae'kaned information
mm Y eg @. s/am ami the sone zm ‘been farnished to .

| ‘"@m; efﬁee. but no deeiaion in the abave reapeat bae |
| v,"_,'been amanmattmbd so fa'r.

[

I, mm«.a thez-emra taquest yw te pleaae toke

. - : ap t’ha 193% t‘ox- dia@nasﬁ.@a in the mfo:mal ‘meeting
. wﬂh bath the B‘niona early as the wmae is very vual

anﬂ r@sen‘t‘nemt amengst the s‘tatf ia 1?3&%&9&1&3; due 'Eo
disparity aaﬂ iﬂauatiee dena vith these emplayan. |

Wo
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In the Bcn'bla High Gaux»t of Eu&ieatum at M.‘lahabae
. - maknw Beneh. Toeknow,

,;(,/ o S RETI Wri% ?ﬁ““ﬁ ﬂoc n! 1983‘

VoB.Sexona and othexs <. Petittoner
| versna SR S

L " Union of Indis and anothez-. . Opp-Parties.

W | S | B@a ﬂantroller ef Stores eﬁ?&oe ' ;';:u.‘
| ﬂmbagh/maknaw. | |

' }}a 9: ﬂﬁo 29/3
;bated 3 21111 921

. Shrt n.na Malhotm
© addd. CRl
Y ~}‘. B H@nae
L NGW mﬂlhia N

Baar th-l ﬁalhotraf. o _ -
sum l’mvision et x.s;e. aaleoted clerks Graiiﬂ
| &. 36@-4@0 (389 o

m.fl Mﬂlo @GS}' MI»S 13'(;1:31' naa 93"’8/ I/m/?tb? (f&oosﬁ )81

ﬂy prodeeessor, Shri S.G. Gaal haa requwtaa :or
o praﬁsion of 14 R-Sse eeleeted olerkn ?m’ ﬂlling up
«the vmauoiee af mg dep@ts ‘,.ma his 19. 0 lettex- of
aven nmn‘bar dated 299 81 %o sm M. zragawal anﬂ |

. . . Lo ol . . . 3 s o B T
 rhuanta wt s e ey, Tl ml iy 5 g Bt |y AR e 0 8 C2THES 4 b o s b be dR € g e 4 s i by w s
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4”2.
since then two vacancies have further coourred due (O
to retirement of staff from 1.10.81. Moreover two

y _ poste temporary work charged have also boén eanctioned

| for BTD/CNB. Thas 18 RSC selected oandidates ere

urgently required in thia ofﬁoe and thérafdra, 4 request

you kindly ',be arrange for providing 18 clerks very

early because due to shortage of eueh a huge mimbor of

-~ olerks, very badly effects on the work in thése deposts.

Kindly look into this personally so that a pansl of
b 18 olerks is sent to tile offioce early,
with kind regards,

o | Yours sincersly,

‘\ 52, T NoRurd

Copy tos

Shri Neubst Lel. 43dls COS(I)/Fe Rly. 'B‘aréd\a House ,
New Delhi, for information and necessary eotions

Dy Centroller of Stores,
N.Rly, Alaxbagh, Inoknov.

TRUE COPY
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In the Hon'ble High Court of Judioature at Allahabad,

luacknov Benoh ,Iuoknows

. [olBL
Coﬂo Aﬂo NO. of 83

‘7 of 83
6 b
AD

U. Po Nos.

Vishembhar Prasad Saxena & ors. =--- Petitioners

Vexrsus

Union of Indie snd Gthers --=  Opp=Parties,

STAY APPLICATION

In the above noted writ petition the petitioners

recpectfully shewetih as under 3~

Te

2

e

That the petitioners are IVth class employees and
acoording to rules they were fully qﬁalified and
eligibierto.appéar at the test for promoticn to the
post ‘of clerical grade.

Thet the petitioners were sccordingly allowed to
appear at the written test and they were declared
saccessful vide order dated 22.6.1977 embodied as

annexure nod 2.

That annexure no.2 contains the list of candidates
who were declared successful in written test and

their names were given according to seniority.

That the oandidates mentioned in Annexures 4, 5 and
7 were not declared passed in viva voce it they
have been appointed as clerks but the opp=party nos2

has not so far deolared +the result of viva vooe




p

w

. mgﬂi :
. S 5

"1.of the petitioaars aué also of the eanéidatea azter

. sertal nu.sz af annezure nu.ﬁk .

o fﬁnea in fron amongst the condidates vho were

- .
1

That there existed 28'vaeaueiaa whieh were to be ‘tig\'

:dealared suceeaszul 1n writtan tast (Annaxure 2)

; but tha epp*@arﬁy R0 2 Lllegally dig not empanel

o the peutmum and ather ean&iﬂa‘hes 80 the @emionom

':1_;fileé the abava nate& writ patitiuniwith a pr wy

l oo
that an order, airactian ex eommana in the nature @t

{-mandme be issued direoting the epp-pam,ag to
}7*f$empanel the @etitionnra in the then 2& exiating

| ‘§;f

‘;*?t;vananoies t@ be filled in- f%em amangat ‘the. oaaéi&atea'
"f>:k;mentigneﬂ after aerial mo.sz of emnezure ne»ﬂb L

_,;_m.t weit petmew.sia/aa ontitled Ghahdanial .
. {inton of Indte mwaa“%é‘ﬁmegc on 17.3.82 and on-

'11357;6& an‘blé Mra austzee ﬂ;@;ﬁrivaataVa passad
:_an order %hat tbe app~paxties may hold the tast bﬁt

- 'a;ﬂrpostf: shall be x leﬁ; vacant m the ;mutxx
' preaant. | | |

I

Thet the Gpp*party ne.2 vi&e his affiée 1e%ﬁer nos. ]
20 B ﬁateﬂ 30¢?;ﬁﬁ hae daeiﬂaé to f@xma panel of

o élerka from amOﬂgst the claas 111 amplqyeea holding a
'- ‘best and haa invited the axaplieatieﬂe. The test wili |
Ao ) |

;;f@hat-vthévpetiiiaﬁéws'will suffer an irréparadleé loss

T.if the “then. existiug vaaanoles of 28 are f&lled by .

' holding anather teatc&» '

!

L
|

i

) P B . N
oA as S



-l
? w‘ﬂ/ | o :
-3&;
3 &% 'l‘hat the' halaace of ewvmieneo 1les 1n staymg
1y .
s the: homing of test again, o )
| I‘h is 'tharsfere prayed that the opp*partiee
SO | be dizested not to hold the test sgain on the .
/‘ S basﬁ.e of the opder dated. 2945462 and 30, ‘h8§ issneﬁ
o ' by op ;i;parﬁy no.a for £11ling up vaeaneies rasexve&,
for olass IV emaloyeea tii1 ‘the ‘pendency of the |
. 0 noted ;.mn mtitiw in ‘bhm Hon 'ble Gourt. o
Pl _
Lucknowdeteds - s (S K ﬁiarai
. Seplember +1983, 8 Aﬁveao%ea
eeunsel fer the Patitionara.




AN | /@M'wﬂzq

Befoz'e the Gentral Mminiﬁﬁrative Trlbunal at
' 'sllchebad. W

X T ¥

&
AN M;@:&DW B :
| Refezehas No.625 of 1987
in
Writ potition No. 5086 of 1983
Vishambhar Prasad Saxena and others  eee Petitioners,
e ‘ : , Versus
o Union of India and others s+ OppeParties.
Py
I, Vishambhar Prasad §cxenas aged about
) .54 yaars, son of Laﬁa Bhalron Prasady Ticket No.ass.

Khalesi, Stores Depot, Alambagh, kakncw, the

deponant, do hereby solemnly affirm and state
on oath as under:=-

auh DA oL | n |
‘ S pan 1o That the deponent is the petitioner No.l

in Writ Petition No. 5086 of 1983, the record of




- .

in the year 19

which hes been trensfersed to the Contrel
&émﬁ%p@s trative Tribunal at msham end wﬁi@h ‘
hes now been regictered as Cleim Nos 625 of 1087
The &epﬁmn’c hae been explaired the aﬁﬁﬁaﬁté‘" of

: the mmﬁar affiﬁwit filed on bahalf af the

apposi% partiea, vhich he hes fully umler tooa.
As such o is In a position to qubmit -the fonﬁwmg:
parawise reply to the eald wunfi:ar aﬁiﬁavit.

o The deporent ﬁ.ﬁ i‘inﬂg thi@ mﬁainﬁer afﬁdavi’c

on- behalf of it:he cther petﬁ.ti@nem alses -

2 - That tha e@n‘tents of pares 2., 2 and 3
of tha ceum‘;ar ai'ﬁ@avit meﬁ no mz)ly from the
p@ M’tiemmn .

8 That the corat?eﬁt@ of para 4 of the 7
counter effidevit are mt ﬂispu‘i‘.aﬁ‘ Hawaver, it is
X‘urther stated that :m the ve&r ?.MG 4 tast for
promotion from Glaﬁs IV &nd lower Class III to
(’.‘Lass m was cnmmc‘be& by ﬁh@ @ivisi@fml
%upermwmentg rmz dac‘dg‘nated a8 Biv&@ional

Lueknow aftor taking int@ acceunt the vaeaneﬁes

of all the @ffices of Mvis ion, Workshopsy and

§ Stores .etes to ful up the vmaneies. 1t 1s further
staﬁed that at the time of i:m %id mst held

o tm pmmtien qaeta m‘.‘ class v
employees to Clms III was. 25 per e.ent t*mieh Yias
been reised to m 23 3/3 p@r cont mitﬁh effect
from 1.%-1975. ‘




[a

b lhs P AL

"3 years s&rviea in C']aﬁg

4, | That the cantentﬁ cf para § of tha
: e@um‘@ar ai‘fiﬁavit need n@ reply as R admits
the e@nmm}s af zzara 4 of the pei;ition. |

: 5» o That the cenﬁents of para 6 af the

- mmte:r affidavit as wra.ttan am a@nied.
| 't@ i;hﬁ.s para, iﬁ s.s vtaiseﬁ %;hai: m i:he ,year 19‘?1
and 1972 ‘i;he m@ trict c@m.m}hr af %ms, now |
'degignatea o8 Bemzﬁy Cfm*t;raller ai‘ Smms,

In 1‘8913

fm:*mem ﬁailwr,.;,, alambagh, kan@w 1nvimﬁ
appucatians frcm cla.,@ IV sbafi' having
qnahi‘iaatmn af High Sc’aa@l ‘and :3 yeara serviee

’in Glass Iy ca&m, for pmmatzim t@ clasé III

eadra on aﬁ hao haz—:is in m, Unit onlyq.
G.Lscﬁs iy emplayees mrking in AL mbagh, Cimrbag‘h,
’J’yas Hagar snd Mesel mpnt féﬂgaﬁ. S»ami anél

EBlectric rraction ﬂepc% Kanpari, and ?fh@ posseseeﬁ |

‘the mquisite qualificaf{f{é

yns of High ‘ss:a;ha;ol and
ca&m, haﬁ applleﬂ
agaimsi; the «aid notice for pmmatmn fmm

ﬂlaas W t@ clam 111 gra«-de Bﬁlzﬁale@ (autheriseﬂ

seale) on w hoc fbas:lsa ‘This g:—sroce e eantinmﬁ

um‘:a 19’75, and vﬂen the petﬁti@mw' ehanoa cam

for pmmc‘ti@n i‘fw Glaﬂs v 1:.@ Elass III«, tha

sald irmgzzlar praatice Was discmntlmada
Hawever, in the meantime on mceipt of t.he
order. fm'ﬂ the c@mpetant au%herﬂ.y;, Eha m;put.y

_ Cantmller of stm‘ac:, %@erthern Qailway, alamhag’h,
L&cknﬁvs mvimd anplicati@m fmm Glans n‘r ané

X
%

SEL
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X
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1mr
axxammd Class IIX for pmmoticn fo Class 11X

for holding the departmental seleetion for the
promotion to Clees III against 33 1/3 per cent quota.
The sald mtice Gid not indicate the number of
Vacancies of Class III t8 be fillsd in from

Clase IV end lower Class III. It also did not

. indicate the exact number of vacancies of the
e promotlon quota of 33 1/3 per cente In reply
b Y - -

to this paray it 1s further stated that no ‘
8cédemic qualifications are prescribed for péénp_tlon |
from Claes IV to Class III as per recomms ndations
of Cleee IV Staff Promotion Committes. The procedure
i — (hge \ém%wm cwmé M 9%8 At Etw tﬁ {ﬁ;
do¥n in para 110/of the Indian Reilway Establishment 77"
Manuale In the relevant provisisns of this Mannal
alsoy nn academic qualifications for promotion of
Class 1V employees to Class III has been laid down.
Thus, the procedure adopted by the Deputy Controllsr
of &tores, Northern Rallway, Alambagh, Lucknow
was irregular and was wrongly adopted merely
with a view to give berefit to some persons of
Clase IV staff. The said notices inrvitdsgepplications
for promotion some Class IV staff to Class IIJ
also did not indicate the actual number of
~exleting and anticipated vacancles, Tha‘l;vﬁgeaa
were issned during the year 1975.76 and
The writien test was conduoted on 27.3-7'7 and
supplementary test was conducted on 28+:4.77.
The Clase IV and lower Clasc III staff who sppeared
and qualified in the written test, was called for




mtervxew ,vm@: letter dated ézu'ﬁs‘??f, a c‘a;::y" of
hich haﬁ alrfaady ’baen ammxad aﬁ &nnexura ma.z
to the pui,itwm The - mwmmw was* mm on ”
6@%77, ‘?f?c?? and saprlemn‘tary lni}awiﬁw Was
also held on 9,9,77. ‘In reply to j;ms par 2

1t is further stoted that the Class IV and
}g)??e;’_(:lass I swff whs: %m &eelmd |
susceesful fn beticen 1 To. 1 to 62 and the.

sc}r;eﬁnﬁ.@c? cgste employses whose names appearéd

- ab-84y Ho. 65, 3‘9 ‘end 72 of the ﬁmﬁekui'a I\Im-é
to_the ‘“‘ﬂﬁ pe tition, vere megm; on the

R4

provie: mnal pmel gmbl f‘hed hy ‘Lhe @mm i‘a.‘be parm

Nos2 vide Gffice order No. E/ 321 dated 4311.77@ -

a capg of" Whicix has been annsxed as /ﬁr?zgxure ._-Na:w3 | |
44, Rem ﬁaﬁ'\
"ﬂt/‘

azw P&rasa Ean a;;pem mg a‘(: ﬁle Boe '73, 84 ‘and 85

to the pe mmﬂ,_ The nemes of Srl B

af Axmexum ng of *t:hm pf? ms on wam 1nc1nde& |
m the sem pmvisionml p&mlo vida lffiee order
Nos E/102 ama %4:.78; a copy of wm-ch has
alre ady bean annemci ag Anmxum Wmé 'aa tm

pe ui*iﬂﬁo’ The"e nmﬁzs were ino:!mieﬂ m exchanga

of the vacancies from mmauma {ribs. 1}0

seheﬁuled cau'i:;e._ ‘I,'hﬁ.'z pmeedum agam Was alsa

u.le:gal, ins @mucn ds e«‘u@h @xehaﬁge of vacaﬁcies

@ is only admissible in the Iiird Reerultmont ;ww |

Wﬁ‘- in mplyg i‘;t is- i’w‘i*haze *tamd ishat the

names of persohs appearing.’ at e m. 11, 30, 32
Yalifed
and’ 42 of the iist oi‘ : : ez:miﬂam« in i;he

. writ‘e@n i s‘o:.a 2 mpy af vshmh is mmwin&a as

snnexurs Nou2 to he :psti«tmn, werg ‘also included

T



.. . A
in the panel published vide letter No. 145-E8/C-
33543/ 1-Stores/S.8.Bs (V) dated 27.10.78, a copy
of which has alreaedy been ennexsd as Annexure No.5
to the petition. In rsply to this para, it is
further stated that the pemel published by the
opposite party No.2 vide offics order No. E/321
dated 4411477 was further increased by adding

the nemes of 9 more candidates of Annexure No.2
to the petition and whc were placed at S1.No.4,
10y 20, 22, 24, 26, 27, 39 and 41 vide letter

No. 115-B/C-33543/L-S.toree/S.8.B. (V) dated
15¢3.804 & true copy of the cald offics order

has already been anroxed as Annoxure No.7 to the
pe t1t don. |

6e That the contents of para 7 of the
counter affidavit are admitted to the extent
that the petitioners were found eligidble
alongwith othsr eandidatss and aceordingly thoy
Vere called to eppsar in the written test for
promotlion from Class IV to Class III..

Te That in reply to the contents of para 8
of the counter affidavit, it is stated that the
éetitioners vere qualifiod in tho written test
8s well as in the viva voce test also. In reply
to this para, 1t ic further stated that on the
basls of the written tast alom the petitionsrs
wore eligidble for promotion to Class III ac
Clerk Grade Bw 110-180 (authorised scals)/



&Qy

e

Rsf._ ._:260‘;.;490 (rg.gul._ar scale), which ;s fully * o
established by the fact that the enlargement of the
pamel from time to time upto S1. No.52 clearly '
ﬁ.ndicated that only a written st was taken
into ?cc_ount_ to'br:lng them on the panel except

| $1s No. 4446 and 49 as théy wars transi‘erred' to
| . | | ' T""J’“’*‘f M .Pr!n{:ing__f:ess@ :zioﬂhei'nrﬁauvsray, Alambagh,
i Lucknow before inclusion of the names of 9 persons
~ vide Arnexure Nos 7 to the petition.

8o That the content@ of para 9 of the
eaani:er affidavit are denled and in reply to

the same, the contents of paras 8 ang 9 of ‘the

petition are reansermd to be correct. in reply
" to thic paray it is mede clear that the entire

s v result was not declared as the nemes of Class 1V
: | employees appsaring in beiween S1. No. 1 %o 52
N | : except scheduled cesto candidates of the

_ Anmxure No.2 were placed on the pandl to the
~ o ~ extent of vacencies availabla upto 4.11:77.

- ' In xeply to this para, it is denied that the
names of candidates appearing afier 51. No.52
of the Annexure Nu-a of tha peiition were not

' selected. m ~rorreet faect is that the result
~of the patitioners bayond S1le No. 52 of Annexure
No.2 was not declared.

™ - That the eontents of para':io of the
-counter affidavif sre denfed and in reply to |
the samo, the_ c@hva'nt_s of para 10 of the petition



"a’c tha time af the fg:t'mamou af t‘he 7
This i\» eaf,abuuh%@ by i,ha fnei‘; tha‘t; m the noti.ee

- e

are reass'arfnd be cafmei;. In mply 't;a ‘»;m.s
parm, 1% is far‘i;her stai‘aa that thm axis i‘:ing

-and antﬁcipateﬁ vacamies were mt vmrkad fmt

riginal pamls

virvi?;ing applmai,iem; for promotion, tha i;etal
number of v&’ﬁaﬁtz.reg ¥ere not imicaf;ad' ‘i?haug
i’t g stawé that ﬁz‘ﬁﬁ mi,hcu.i, aacert;aining the -
accuml pesf*’cmm of uh‘-’ exlsting and’ @ntieipaimd
vacmci@.,, Lhe f@mam@n of the origlml paﬂel o
as ag,legea hy bbﬁ eppa J,.i,.@ party mga ias totally |

arbitrary and smwcap Laale@

;;,@,’ o ‘fh&f;'%hﬁ -cmﬁ:&ﬁﬁg of paras 1l ahd" iz
Gi‘ the cca:mﬁea:r* &f.& u?;avia, m'a_c‘iunied and in mply

to the samas, ahe, cc:mx.,ni& of paras :Ll a‘aﬂ iz
of

a.

*Gmrf p&ii%i@ﬁ &"a ross corted to be e:armeh '

‘I-.:m t‘eply i;o "bhé@@ pm‘as, it 4s z:sgfain. stateﬂ that
i;he paml wag no‘:. mm&eﬁly formad to i:m eximat
of tha mmmciea ﬁstxm" tmg end mmcipaﬁeﬁ inemding |

the 'ﬁ?aﬂﬁmmu af the pra’ﬁction qucyﬁa to the extsnt

of '%3 1/2 per cente In reply to thdepares, it 1s-

also si,ai?ed bh%t :1:1 mgcﬁr@; to ﬁhe canﬁi@ataa

'sel&cwr aﬂd a@pommd agu.inpt the dimet quota -

of 66 5-3/3 per csnty no specifie appmval of the

Reilvey Board wag obfained.

11. That the conﬁvnts of para 13 of the
cczmtm affidavig are. aenmﬁ ané in reply’ "ca the
same, the contents oi‘ ps.m 13 of m@ petition



&

N

are reasgerted to be correct. - In reply to his
para, m is further staﬁed that ths exchange of
vacency/ admissible in the IxIrd Recruitmnt OZ!éa-r
only es provideéd under the Northsrn Railway

Printed 81, Noe. £003.

lr . - 12, That the contents of para 14 of the.
’ counter affidevit ss written aco denisd and
in reply to the same, the contents of para 14
of the pet;tion are raassarted to be cormet.
In reply to this para, 1t is further stated that
the names of 5/¢ri Pankaj Kunar Pandey, TaNe Toward,
Sankata Prased snd ilohan lal were 1llagally
inclnded in the pansl in the month of October 1978
e | . as they were not found sulgeble n the viva vocs
test. 1In reply to this para, it is further stated
/n ‘ ' that the sehiorlty._ is not the only ecriteria for
promotion of Class IV éstaff to Class III. These
promotions are madevoh the barls of selection .
by means of written and viva voce test.
3. m:%glglgoggents of para 15 of the
counter affidavit, 1t is stated that though the
Gemoral Men-ger (P) rejectod the request for
i_ncre»asing the pemei from 40 to Fo, btﬁ: the
names of only 37 persons Were published vide
innexure Wo.3 to the patition. Ths Airection
of the General Manager contalmed 1n his letter
B e Bl pd
S WA
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éated 28.1.89 c@ni;alxaed in Anmxu@*e I»Imé te tm

' 'pe‘titi@n hau also baen f}.anumﬁ by ﬁh& @ppcqim

party Nm@ wﬁmn cm parel was en.,arﬁed i’mm ‘cﬁ.me

fbﬂ timae

,14.: I’hmb m xe;;ly ’w the comeﬂts of  para 16

: funei;wn of S@l@ﬁbiﬁn Bc;ard ‘w :%m pa&el,

ta incmase H. or to amaiﬂé; it emt e guiae@ |
by the z»eq;;a,, tof a }}r@qm 3 @mmn -b@s no "pawer

"m mtarfam in the pruea@ti ings of selec‘i,itm. ,

Thusy ﬁn 1eply to ms .paray it 1s cleaf thai‘.

- the opyesim perty Nowd wez mﬁu@acac} by so-m
' L’mmn efficilals and eemaquanmy 1nc1uéed i:hfa

names of ceﬂ,ain canéiﬁa%s in ths paml. pablisheav
on 4:1L,77. If the request of one Unien was

-accepwd, men me mqmet of othar Unian "honlé

also have men accapted. :

8 °  That ‘i:hea eontfmt*a of rar@ 17 of the

couwnter aﬁ‘z.daviﬁ ss written ere ﬁezﬁgﬂ and in
| reply to the sama; the e@mﬁenm of paxa 17 of

%@ patié:ign ars mammﬂ:ﬁﬁ Lo “be cormct,
Iu reply t@ tn;is paray ﬁ: i&s fur‘t;%r mwa that
even the pxﬁineiple of ssmis it‘.y ha&: not besn

‘ cormcmy fullewa& ag the rwmes of several other

saniar perscms h&vg been 1gmz=ed. in reply to

‘this paras it 1s ;urmer sgated that Sri Parasu
‘Rem wha is r:i.acec’i a‘t’: 31.%@85 of Annexure. Tos2




J .
B AwAdo 2

Ao

el

- to ﬁhe petitio{n has been cons merad for pmmotiﬁn,
| Whll@ the persmns senier ‘l’.e him appewing afi;

$1e z@a,/f;é; 55, 86y Ty 58, 59y 60, 61y 62, 65,
64;, 66y 58, 705 71y T4+ V55 76 7y 78y 79, 80y

8’3*.,8& 83 @f mmwm H0.2 of %he peti"ﬁima have

not bm&n eammereﬁ for inciusion m Uzn paml oi‘ ..
clmk Grade ead pum«hea vide 0ffice @rﬂer m,ﬁ/azl
ﬁa‘a@é 4elle?7« In reply %o this pam, it is mrther

si;atad tnat thaugh there ware 18 vacanc%s in

exiatanca m the Stems Eepmb Mafﬁbagh and i‘t;s
Deg:zats end thug, u‘xem was mx%reme

continpaney for enlar@mem of parpily bu‘l:. aven than

1%; was not consiﬁeraﬁ to immase the psneﬁ..

o
4

i6e | mat the cm%nﬁ;s of pa:ea £8 of iﬁae |

e@untar affidavit am denied. and in z’apiy to the

dama@, t:he conte&mt«* m‘ p&ra l& cf the pe tition

are maﬁqerted ta be correci:. in ﬁaply ‘i;b this
para; 1t is. furﬁber stat:»a that 1n t:ems of para 217

of the Inﬁian Raﬁlway Eambnshment ?&anual, the

panel issved v;.dea of ficn ordar Yo Bez2l da"a:.e'aﬂ |
4.113.’?? exyim@ gm 9.11.’?’? and & frash selactmn |
@hauld have hef-\n ﬂpmsor@d immeﬁiaﬁely, hut the
oppas ite paz?‘by rma :ulag@lly waﬁ;ed i:il.L ‘ahe
inclusion of nems sf i5 persons ;a-ml thus |
deliberaﬁeiy i}he pmces% for selecfion for
p“amatim from Glass v to ciase 111 had not been
adopted. In reply to this {)&E’&{, i‘t is i’arthez'
;srtai)ed? that by };h:i: iﬁ;ﬁ@u&@ﬂ; the vqmaeﬁ.‘cba parfy fos2




?!/9( |

hes further prejudicsd ﬁhe-ﬁétit&ansrs aﬁﬂ ﬁﬁﬁ‘ﬁﬂf
wmch a lerge nmbez» of @tnar emmwees Wm have
c@mples ted B vaarﬁ of service in Gl@w m-am L
become entitled for promotion to Cless IIE to the
aloadvantes of .ihe petitioners even though they
d1d not eppeer In the eerlier seiection held for
 promotion to Glese IIl. Tis Anjuctics dore to
Sl the p2titlomrs can only-he compensated by Increasing
the panel o fthe exient of vacancies ayeileblos
‘E'i;]méy be smﬁsd theaﬁ- presently the mémﬁm ,
hm‘ ‘ been cond inue& By makzing aﬂ Ima rrnw.a Liens@
fhuss the ad hoe pmmaiaee who “if&av{e“‘pgen;pmmma
o Uless ;EII :am E,iaihla to e r@%rﬁe&‘ Jar:&'. in
their place the p%iti@mvs who are senior psmans*
eserve o be pmmizﬂam | |

g B Ite . Inai. in mrly io the m@aﬁm‘ﬁs @f p@m 19
of m:m cwntex c«ffa.é&bﬁ‘iim ﬁ.t is gi.a‘{aeé. tna‘%:. on

, memﬁox} of %Le nemes @f 16 persons in ?zhe pemly

. | sri Babn Igal applmé to :imsrea«..e the paﬁal vias

K | | ' &Pﬁlieﬂ‘ﬁiﬁl’ dated 4.4'8{33 bt 2 ,wn»é?égf of takmg

o aﬁy ant‘ian en i,he e, ths oppos i{“@ pariy Ho.2

i%@%é a notics to eonduck me *@leéﬁfbn -‘ﬁ‘af’

promotion of eiaas iv @mnmy%s ?;o Claﬂs ;{II

m%}mn ﬁatiarmg the antim revult af gemrel

cendidates b%yenﬂi 81 Iﬁm &2 af J%mmxm Tow2

of the p&ui%ﬁmm . Thuse -sm @hmﬁan hal wes

conpeliied »’;o file writ pebition Nos 69 of 1982

in the High G-ou:t:i;' in whieh the High ‘Qm;rt granted.
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a stay order restraining the opposite party No.2
from holding any fresh sclsction till the ontire

result of the earXkr coleciion was not declared.

18. Th

m

t ie conients ol para 20 of the
counter afficavit as written are deniod and in

reply to the sum, Lhe contenis of para 28 of the

-

et petition are me savind to ba correect. In reply

' to this pare, 1% 1+ TurJicr stageds that the

panel issued ¥ide o{iw ocde~r No. B/221 dated
4e11.77 and war Incrcucel from time o time to
cover the vacancles apio Slel2e80. It is & matter
of step-motherly trealvens with the retitiorers ae
they vwere mot considerad for promotion to Clases III
on availabllity »f vz-~zncles during the years

1981 and 1982 and o pLocess for a frash selection
vae started even witkaui dzclaring the entire result
of the sarller selectlon. In wply tothis para,
it 13 further stated het 8 novice No. 20-E dated
2649482 was 1ccped after a lapse of 2 years from
the date of the ehlargerent of the panele This
clearly indicated thst s oprosite party No.2

in an arbiirary snd perver-e mamer desired to
give undwe berafit %o the Junlor wwost Clase IV
employees, inasnmuch or o Largs number of othar
candidates who In {le wcaircine comploted 3 years
of service £lso beeme eligible for prometion

to Cless III to the dicadvantage of the petnitiorer.

in reply to this pars, 1§ is not dispuied thet the
ot b o 94 ,
W:




WMM

B 13‘ m}l&b the Q{}ﬁi@@ﬂ@ E}Ei?& ﬁl C‘f

cam&i@a%ﬁg m p*zml vide mwmmg Hos £nxh s K

B2 vzeﬁiar o *‘hﬁ pebitlonewsy bub ‘fzii'aﬂir names |

o

wers not iam.xghi* on th@ proviy lanal pmaz iﬁrurad

vide office order No. /221 dated 4 4@3,3,.7'?,. It ie
the aﬂiﬁi tted cese of the oppos it@ par‘i:ief' m
) para 12 af 't:ha c@anta.,r @;ffmmm thaa the naes

_.-af all the snecesceful crmmﬂﬁws W@K\"F bmag’m on

the peiel vide Lnrexure Hoid o the pei,it‘mms

'_ ’fhtv@ ron the wnmmﬁ ﬁf pam 12 ai‘ they putltion;

it sppears that the fvanziiﬁa 25 f’mwn in para 1

nf thez cemmaﬁ* & "“‘iﬂwit t"e'*e m‘t cuﬁliﬁsd ln

v‘i.,he; viva Ok "Gi!m, m"i; ‘i?g_l i,he ir nams %ave been

brought in the pan ol and the msmlt @f the
candidates beyond Sle Hos 02 of &mexm Tos2 and

who qaamf led in wri t%an &8 v;ﬁaz.z. as v?Na vece . i;esta

thoy

. has not been decisred and/have’ 'm*' mﬁm cansiﬁerea

for I:»a.wig' sronght on the pamé,.,. 3 ,&': pﬁbli‘?h‘aﬁ vide

0fice crder Nos B/321 dated é’.illn{?@ FRETEES T

e mam.w affidavit as. @rit‘.%ﬁ ave x:iemeé md :m

mply to ths same, e,,hs eopi,e%ﬁ ai' m:?a zlm‘ the

p@ t45ion e’sz,fa rea@wri‘ﬁﬁ w ba mrrmct- In reply

@ this para; it Is fezrmr atatac} s:.nm: fhe

&nf‘lm icm of the candmat% namt%mﬂ in ﬁmezﬁms

“fum 45 5 ;af;ﬁ‘ 7 iy the zsaﬁez publiﬂhe& vﬂ.ﬁé office

order Hoe E/’S.?.E. 6a d Aml.'?? cLearE.y iﬂﬁiaam that

thers was no neess ,'3,? i}a hold ‘E’h@ vﬁ.va vose. tﬂst

- as the eﬁhﬁ.m penel was i‘ozémé {)?3. ‘the bas*ﬁ.@ of writte




\OO

%”—ﬁ”ﬁlﬂma in I’feply to mis parag i*s is furi:her
stapd theg i.m pemuamr» am mtitla& to o

-emmnellad mr pr@mﬁi@n *i:a Glazc.ﬂ Z.‘II prﬁm* te the
lcanﬁiﬁa‘*os dealaxed unsuiteble in viw va% ﬁeqi‘-

gariier; ané soms of whfm heve subseqzmnﬂy been |
em;;.amlleﬁ; In ragr:!.y o this pefra, *ﬁhe &ammn‘t
is vised to state that i‘t 18 net measze;ary m

&g
Sm*pbaaﬁ %hsssa persons vwho have beem ampa%l&eﬁ

! viéé@ z"mnemr&s Hoe 4y & and 7 to tha writ p@‘{:ition.
Zn ‘Lhe Grigimﬂ; writ p@titim, tha peuﬁtiamws ha%
not made eny px‘&-ye? for quashing the ,pgmig of sush

x@%“pg@mﬁg who have Iezen @mpmileﬁ bgf :#zeana @f

Anraxures Hos 4y S and 7 tms ma patztien@ bu‘c rm ’Lha
other hand the m}y pmvs-r is that the @pp@sim ‘ ,
party %& should be @1&::1:@5 o aeclare the remlts -

~of a1l the candidates beyond szp Ro. 53 of B
| Anhmwm Toe2 and to £i11 in all t’I‘zﬂ exﬁstmg

| ,vacancias from the eamim&ms whme n?ms arg ?13&%&

bayond fi:h Hos53 of Arnexurse mmg bm ra mmmg

_emy oﬂlef teebe Thus. s the e@nmmﬁm of hhe L
o @pmﬁiw par’i:ies Uaa*é; ‘S;ﬂe mRE% pot "Lt;ion is mt |
| maintaﬁnable dve to nemwﬁnﬁw of m@assm parmas,

mqmm&h&d on mctﬁ and Law mmg, o

20 . ‘i‘hat in reply to {;ha contonts of pam @

of tha tzoun’tar affi@avi’;‘b; i:ha dmpﬁwmt is aﬂvi@aﬁ
3 t@ state tha i" @ll tbez gmmrsa wmn m Lgarcs @ of

the {:‘, tition arve légsl and borng out i‘mm the en‘tim
facts and cix’cam #;aneec ﬁf ﬁhe cane am‘i the pe titi@n
preformed by the pe itinnera deseme t;a Yo anowe&

- with costss 4”(36
Dateds] N.i’“ W C Bapgnent
$ 4O ®
O " B et L e



DebdsLucknows

9\@

:. 16‘ '

Iy tha abc:ve &mma depanen‘t.a do: famby

f-verify that the e@%ema? of parss | IB IS‘, /7

-

s M*Mm% LS - of tute

rejoinder effide Viu ars truw m my own memég@,
vhile the csni@nts of pevas (6 (9 aud 20 ’

~— : , —  of mis
wﬁcinﬁa‘?_&fﬁ&w T are Buﬁ“&f’ on le ga‘z a{iviw Iand

information and are belicved by me to be "cafm,ﬁ g

Qig,ﬁ@d and mr&fied by me rm tl«is the Mth

@ay,of &apwembem 1087 ot mmwd& B

Deponent

septenter [ 1087,

TRUE COPY
ATTESTED

gmai cdlG Dazar
- uEFiEg
3, R e qiT, g

i
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD

"R

1nnEs
N
REGISTRATION NO. 625 of 1987
| N
WRIT PETITION NO, 5086 of 1983

vishgmbhar Prasad Samena snd ethers

| . = = =« = Patiticners

Versus
Union of India and others = = = « Raspendents
The spplicants mﬁst humb;y begs to file theee

documents which are very much matﬁriai fﬁr the purposss

of edjudication cof the Case.

8l.no. APnexurs Particulars of the decuments Pages

26

A=10 Offica Orddr No. £/11 dated
44.,1.1985 for promoting 23
psrsons on ad-hoc basis frem’
class IV te Class III. 24

11 0ffice Order No. E/24 dated

25,1.1985 for prometing scven

persens from Class IV te Class 25

111 on adhoc basis,.



8.

’ ' -Fw

| | 2
10s Asts Serial Heo. 387 Civcular Ne, <
’ B31E£/63/2~111 (Eiv) dated
14.11.1958 Procedure for £illing
o d o ﬁ,'Up Selegtiﬁn;Pmsté nen=gazetted 60 =52

e M. 4«20 Sk no, 2615 Cir. No,831e/

63/2/V111 (Eiv) dated 30.7,1974

A A ' 5354
Procedure for £illing up aslectien

pests nanwgazetted

2. a2t §1, No. 6864 D,0. No. 831€/63/
2/XT (£iv) dated 13,12.77
Hardship to "ﬂ“’éézﬁﬁtaﬁ statt
due to-delay in Telieving on §5=57

prnméti@ﬂc

13, A=22 51,6105 Cip. Nos831/E/63/2«X%
. (€iv) dated 2?;3Q1974‘Froaedur¢
fer promotion te Selection
\ : ?mstscantin&a?éeLsfungé?efﬁpd‘,Saﬁsgfh
persens agsinst selectien pests,
- 14, A«23 51, ne. 6494 Circulal No,831=g/
63/2=x (£1V] dt. 13,3,76
Racard‘nﬁicaf;tﬁegmeetihg of the

Deputy Minister fer Roiluays €0

‘Bt n‘.‘iza 5310 Nos SGDSQCirCUlBr Ne., 8131-2/ é
46-U1 (E1v) dated 30,570 fex 707
Raservation of Sele and ST
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10,
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20,

Ote

=25

ReZ6

AN
AN
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\>
-l
K

81, fio. 463 Cire 31-£/63/2- 4
IX(LEW} éated 12.12 agvn o

’“fmr @rammticn t@ seloetian pests ﬁdﬂBB

LMoy 5279 Cis tiow swe/e.z/a-

| IX(&IV) dt‘ 29;3.1!?1 - Praaeﬂure
"-i'f&r ?allin@ up salection poats 69

a2t

P s'\ stm
N\

nan gazﬁt%ad. f

l al. ﬂa_ 5740. Eir;«ﬂa. 331aﬁ/321~ai:/

¥~azv. dts 27.¢_1972 - aavance

i,fa&rra&tmmn slip Nm. 78 ragardiﬁg

-.u:pssts ?rmm amengst illcg'"le staff.

,_auze

T Repxasantah¢@ns agaanst s@iactiann

’uizi (Exv) dt. 9.1 f1j6e -

, nanﬁgazattsd

L

S)ls Na. «4@@5 cir. Nm amwoﬁ/aa/z/

Ev.

¢
_., ‘x,
i,

'«, . 72‘

A~29 sa.nau 472@ Eircular ﬂa.{Baﬂwij

o Franadﬁre Par filling up selaatian

63]2*UIII (Eiv) dnhsd 5.9.3959

. pests nan gazattaﬁ.:_"

30

j-mu (E:w"j dt. a.s.wm s
"Prmcaﬁure fns ?illing up aalactinn

. paats non gamettaﬁa‘

&l.na. &998 Czr. &an Bﬁ?-ﬁ/ﬁslz

BN

<v_' Cie -
m o “ i R Q‘u '

( 5%&% pﬁasaa Kﬁsmauam )

&.ptumhé:'zé;iséﬁ"‘ CUUNSEL FOR THE PETITIOHERS,

73 -

{

- | 7071 -
w‘pra@eédre ?er ?iillng up aaiectiun ) :

7 -
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et Ty @ i) ,
; , Uy ' K
',;.;u;trowicr uf wores,
booliL e dBUTA T .clmuwo | ‘
1 U’%I‘;‘:C OUr el MO .u/ll o . ’ - Dated 1401055
X : ¢
' 1V em loyees of these Uepote are a osnted
SRl A YN gd"-Aao 260/=- PaMe”  ii grade gs ?60-4LO(RS)
JTeky e @ tenporary and adlioc stop gap i
Thisz will conf@rz on them no ~

7o

TaRRTE or oot u;; ,;x‘,; a3 zuch. The k
" s N
LY Gy i [ 7&7" i lr\ \- i ..‘tj T ‘ /(9(0

N ¥ ’
- .

fA‘ﬁ*bfcuﬁ 15 semporaily vonted

St D 9.'.(3. TULLE VD (‘8',,

ANDSAMY ne posted at DEL/GLarbagh

wes pran L, 0
AT O e S SR,

&ri Bursul '.,anmau.,, Duftary ;_*D/(,». is posted at _TD/CuB
Aiiieh fu GTLRLiLR TEGHULY Ou DIy Res S78/-P oM.

TL FurmesineT uayal T, 576/aMV is posted at Ciarbagh
L NP : exy e 1“3.: viicauny ,

Sra .quuadcvo TowGeo ©04/L3 13 wocted at vlarbagh Depot
oainet fu 2distine vaciuce

y e e

Sti kemapati Siugh, T T 17 WGS Depot is posted at MGS « =
epct. ngan agh su OXLshind ¥aonicy :

v

S$ri JThagroo Rem Tewos 19,/ Ve i3 posted at MGS Depot vice
ST S2uip sEne 3 '
Sri SLiv Cieran Kam Tenoa 30/V fu is posted at V"ae,agar
DapoT GTLonhaja kan. 5

\ ' }
Siri iskim Singh, Tenos 34/Viniis posted it T-P.Press,
Llambzgn  4gLiuIV 8u 2Xieting l,ar_,:a_;;c;'-;'., :

ou adkoz docal arraugensain | arg pos gd a1 Asembagh Depot in
GD B2etici,  &Zrinat ,xkfuxp{ va?tq;ﬁsz%'”

A
o~ ”

. on 04
i Madai Kumer Lal, Duftldy A*d“buph is bosfed in RR %ece
3
Alamoas« ~agzinst au ex;siqu“ venonar, o
. 9«"*"" ene ;...:',,.:.l,:”‘

S Rt i e O 4 et oo T s

S/Sri Saliglitam aud Rajs Ha, #alresdy ofP1CWat1ug as Clerk
e

Sri Dadaan Siugh Teinoo 541/ALamquh is posted iu kxkxREz,
ﬁM%/Axembagp dgaiist au eA;‘.Mu‘ VACBLCY e

S5ri Liabl udth blnph TuOo D?/ALanbagL is poeted iu

DSX. Depot, Crarbagh v1ce. Sri ReDs Szxens, posted as SDCe
: T A
: | Lowerd

Sri Kaj Bhacdur Siigh, Tenoe 203 /2MV 1s po catad Lt eMy
vice Sri Rajesu Pathaulra.
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R
ﬂ;ﬁ-71y3AlambpRh,Lucknnw.

as such, They are 1irble t& be reverted at Ay

cFaw D'y.Conﬁ-oller of Ssores,

{nmthern Ralluey. i | &q/y)wwy& ' @
0ffice of the A1
) .Cnn’."ﬂll(?!" O'P S#-OT‘GS ) . ’

nfrice Onder lio. E/QL{ ' E Dated:= 25,1.35. |

In continuntion of *this office érder No, E/LL dt. 14.1,49,
the followins class IV emnlnyees ave annointed %o officinte
‘as Temnnrary c¢lenk on Pay P 760/~ P, in Seale 260=400/ 15)
with immedipte effect murely as a temnorary, adhoc and stop
pan arranrement , nendine selec*ion and posted in-the Sectira/
vasd noted arainst each. 'This promovion: will.no* coniir on
t1aq any elaim fon such nromo*inn-in future on gggginunnce
' “Ime without

tice, Y -
nhtice | | . N €%§,
1. 61 K K,Shukla, TeNo, 79/Alrmbsch is posted in J&K

Ward/AHV vice Svi V.K.ifisra nrometed as DBK=III/Adhce.

Pe Sri ﬁ.P,Saxenn, ™ Nn, 337 is nogted in Yard 'A' Alembach
- vice:S»1 Bavoo Khan renorted sicke ) -

3, Sr1 MKeAwasbhy, ™eNn, 611/AMV, Sri Rai Naeain Tewnri,
™ No, 36/AMV and Sri Dudhu Lal®r.No, 143(SC)/AMV are
posted in RR Section/AMV, B5ri Raj Namrin Tewari mpy
continue in "ime office ko clea~ avrears.iEnpw :

4- S*1 Phool Chand, ”.No;'S)CB ié bos*ed,inhbieéei/Ch»”bngh._

¢

. sc _ S o
5, S»1 Hunni Lal, T{Nn. a’1/CB is posted in Tstt.Alambach

D not temmorarily.

1

N.B:. The, above pnstins qrdgvs be implemented immedirtely
and the emnloyees be snared and directed *o »ano vt
+o the nlace of *hei= mostine atonce, Ho request for
chanre of postine will be considered and the dete. of
joining be intimated to Bstt,Soc/MiV by Section
Incherges. -

Aibe o = T

1

Alambagh, Lucknow.

Cony forwarded %o the followinz for informetion:.

1- S.A.0/W)/AMV & Charbagh. | o
2. DCOS/CB ,£C0S/DSL ,ASPS/TPP/AMV ,ACOS/ETD/CNB ,ACOS/VYN & MGS,
3- AC0G/Denot ,#COS/IC & ACOS/Insp. B | |

Y DSK/th; DSK/J&K, DSK 'M? ard, h‘g/wn,'OS,Esf%.' e

5- HC/Bills/Pass & Leave/AMV & Cha=bach Depnt, ,

6~ Panties concerned, Thay s'nuld wenpovt to +heir nlace
of posting immediately and intimmte their date of
joining *o Tstt.S~ction thmouch thei= section incha-res,

TEEIRTYREX]

- TRUS cOpv
| ATTESED

ggl £ Rzall
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. Y, at‘:%&'h‘-l q.*i, sdigidh g
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The Generdl ﬂanayevg

Headguarters. Offigeg
- DBareda House,
oo NCW Dﬂlhi#

3 .

(T%rmuwhm Pﬁﬁp@v CH

1ag;)f

: fcilowing repreaenhﬁ againsﬁ adbmc prumotiens fram
| Cla.;s :cv ko claaa III vide ela Na.,‘ﬁ/ﬂ dated 1&.1.8)

nrdera pleaaeswb

Te That we ﬁh@ mpylimﬁﬁt&»&ppginté& ﬁﬁ Kh@l1@&i under

the Control of “i&trict Cmntraller of ﬁtarea now Dy.

'buntrailer af Jﬁor&a, H@rthewn da&l&ny, &1anbagh

Lucsnou durung th@ ywar 1957 aﬂd thar@aftﬁr and hmve

.wawwig%g& &wrw §h4u ?@ ymmaﬁ u&_a@rvi@& ﬁﬁ Kngﬁgumgﬁ

e That the claas IV and lower elags 111 employa@a are

untitl@d fmr promotion in &l&ﬁ& III pmaba viz, ﬁl@x
Ticket halluﬂtara, Truima %1@r!n and C@mmwrﬁiai Qlwﬁhn
et&v to the extent of 35345%;9f_thg-ymcanciea &qd a

panel for 3uch_Pramatioﬁ'may b@ formed for one year's

jraquir@memt%,

3¢ That prior to 197h the uciection fur promotioa frou
class IV and cla 5 III, uondue@ed by the Diviﬁienal

uupdtu now Divi»ional Railwuay Man&g@rg uA?arutgdn3§

 Lackniow LdkLW” into- pcu<unt the Vﬁfdhﬂiﬁu of a1l the

gffices of bivisivny Worm&hmp and stores etc. to £I11 up

thig - vuammﬁiea fram bl&&ﬁ IV o al&&ﬂ III

be That im the yeur ﬁﬁi the Mistrict Controller of

Stores now by” Contyoller of stmr& Northern Raflway,

& @Q’f«s

it
P
3
j
¢




. g o : _ B
Aiumwdb,,rLuckmmw invited ¢ ppliuation& t*gm.CIaa& IV
Gtafy havin@ thiifig@ﬁiwﬂ m@ Hi@h &mhﬁul f@? prum@@iwn
© on adhea baads. ﬁr@n Cl&ga.xv tu Clma@ III in hiﬁ uniﬁ wnly._ 7’£;

inwt ﬁhg leﬁﬂ iV 3€a££ hmvimg hibh ﬁchmal wumlifibmtiunﬁ R

i E‘/c,

v fﬂf @@8&%9& g: k

‘*#L\;f 6. f%at in ﬁhe;yﬁar'1§?6 it{wagsﬁeaided tgvhald,a sele@tiom : -

- v'fov‘pramctisn fvem &la 58 Iw’and igwar“%lﬁéﬁ iII ta Clags IIT ?Q;
and a; notice was ieaued t@ &nvit@ mpglivatiana f?om Clasgs TV,.
pnd Lineg Gland 11 h(ﬁf ain& &u %%ﬂkﬁ@ napat Alsisbogl,

Charbagh, Vy&% Nagar, Mvghah Sarai and Llectric Traction

vvup@@ Knnﬁuw mnd mnﬁ ut Pf m' Ql&aﬁ IV, rkinh 1m ﬁnsu,

'? That 1he written LVﬁ& £ﬁr wxam@tian fr@m Cl@sm IV tad |
5;',II£ Quwdww%%ﬂ in 1?5? am@ ﬁ 7 k wha Qumlﬁfieﬁ &n %hw wedtten .
'taaﬁ yere ¢a11eﬂ t@ appear Ln i va voca test on 6,7@77 and

TeloT7 vide notica ua. 20»% dat;: 12,6.77n kThe sppl&mpntary |

- “f@.m o

‘
A 1
i

I\
viva voce tﬁﬁt uas cnnduqtar un

A

| 9. fhe Qancl th&t in terma 9I\ raﬂ%17 (dQ tha panpl declared
vidm P ¢ iIT) urﬂmv uu,k/ﬁﬁ? ﬂu QM a %ﬁ.?7 @&huuagmd on '

a(‘

RNIE ii a4 wll the &myl@ywaﬂ uwaimH& iy am@ Jﬁwvr %j@ﬁﬁﬁli
) | whoup names’ ‘were ﬁlmb@d on the gbnei ware promatad as CLLzu M”“\,

\
Welafe De11.77 vide D o Ho B/ ~31w?fg

}
1.
i

Ay ’ ewa#;z;‘,’”‘" ;
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may be counted

IV quota.

uget wunt of r’?xmm& fon Qi’ 'ij;r,,mw ﬁi’our' gm

PR S S "3
apeinst the

' T T IO Ry
Y BN vi.,mﬁ.g im a‘;.‘s.,ﬂ{gs}
W: ‘2- ,,:_.:.‘ s S - b

?"{ ”’i”}m, Lim alsilgr actlon vas\!

Cla a& I‘xf employew appcm*im

wd QUwiifihd 1a the 4ﬁ;«-=

34 ‘fﬁi ﬂ»w {;a?’?

He '*LL “,ﬁi; &mulatc&ei zfm@;& m" it:‘v ﬁsﬁ%;\r" n‘miﬁfﬂm@;‘i dmm

fsﬂ‘% Tle  After a lapse c:f Liﬁl‘*e than 2 ye ax 'Lh& uf.,zmmj.

o

imrm P, Ha, 4 quarters foiuﬁ 333?0{1@ hmmeg New D Delni

intinated vm@ letter- E‘a@g’%*’%b’%ﬁj?j:ﬁ, "i HulelibOras ;:m%j i i;'i‘%:@

45453 i‘i«:} Lo 1%‘1%1& mu s U&ué f:sf ‘&,1'@ _ﬁlm'gﬂng}; 9 persons i bl

of clerks grode Re ,Gﬁmﬁﬁl {{% ) a:?.gg%aimmﬁ vide notioe

punie

duted hel1aT77 i*“ the 't‘*“i@t oy daxw- i" seniyritys -

a;liat« 5]‘ iﬁi;é;g@ L;g:g rstﬂﬁi‘giﬁ:}i m,! j.s‘ 5@ ;iw {; ”3 ﬁmn i ?‘

sl ;;@; counted sgalnst the exipt! rg; futurs Wcmuiw i m,izmﬁ
Clasa I‘J (m@%%w
1. Uma Stanier Je  No, T34

24 Ram Mitlun ) By gﬁ_?@

” o T ofe £ R . NS
3o Shweo Baluke Ko, 689 : N
Ly Yagdish Pde 556 o ™
- " § L Py ) :’
He Bubao bimgg;}'g oo 9T : &
3 4 v
H & _‘_‘~‘.

im Hivhort ff*?’ \
:;,, ﬁm‘u‘i Hasi | Nog 3
) J"" -




42, That the apnliganta h&va gons ﬁhrou5h all the cases
and hava coma, t& ﬁha canclualon that furthﬁr result will
b@ d@@lared aﬁd th@y will ba pram&ﬁed as. *Lerk gr&da

' ’_alz,,ﬁzéﬁﬂéﬁﬁ' (fAz;-) %wimat ‘i:has ,fum;;‘ﬁ wmmiea t.f:; M& '
fillud f?@m @Iﬂﬂa v muatap " e
| %ﬁg ihm& ih@ %#1Ltwﬂc&hﬂ viv# ﬁﬁﬁ@ %@&Lwara unuuuwkvd : 4%0/(.

o -

SEC I im 1977 and th@ m&n@ﬁ efatha Flma@ Iv amylavm@u tho

119. ‘l‘lm aomaa @1&&@& 't\f }"

,_._.s»mt—“‘. -

J?iLtﬁn t@mt nundugt@d in %ﬁ?? fay the yoat of Cle prade

W,

“4* ﬁﬁﬁwaﬁ {%) hﬂV& h&wn t@unsﬁawred tm Ti&kut Hréntinn'  | Pﬁé{

|
|
|
-

,_,_4._...,.#--.% e

bﬁen @remntaﬁ an “i&hly aktllad gr&da I 1n Sgﬁa RugﬁaQ«bGQ

ey m«w--n-._....
ey e s

huﬁ L;u f@t@ uf %hﬁ ap;lfammta n#@ ﬁtill @n dnrn n &h&yu

LR T—
S Mg, s

R
et P
N A

_are working aa Khall&ai grade Ra.196~2§2 (&),

B e MM_,‘.,—W

15Q That ﬁhﬁ G@narml M&n&gﬁr (P)m Baradu Haua@, m@w Delhi

s g S A

h&d iasuad dirauti?@s ﬁar pyammtian aa Llwr& on ﬁﬁhuc buaia |
vide lett@r nu.Saa~S/3691h2 ) ii a) d@t&d 28.1.80 o
T‘mt: rec.mazst ior increasmg tma panel ﬁxwm .«’,;g,; ‘to ,;G can not m
acwuad@d-to. Yau may meke aahuu grametian frﬁm CIQJ Av ;if
re =u1rg&, but acccrdinv tu aewxority. Inspite @? tﬁmu ﬁs; |
nanes of § persos ware‘inaluded as par directives of Kunefak
“Bait oM (P) New ﬁ@lhilaft@rwarﬁég | , P :

16, “l"r‘gizii'm:mz -lfly,ﬁ"(}‘ o8 fmg»mmm Railuny “mei‘u“‘;wmw e

mdﬁ- ?mm “i@ﬁﬁ on v&a‘m@ bapls Trom Clesy Iy o

&Y

Hiﬁh@ﬂt &ﬁﬂ?isw.. Ehy @uﬂim?iﬂy Qﬁ;ia@uh as the Seoior Mogt
' mﬁ%l&an&ﬂ qualiried in the writton test gundiotad if‘ VI
have been deprived off to gat wn ayy&,thM)by Lo Qywauukuu

" “meQL,

e s, T * e




T wg!m

10. Thot the rawvuitmunt yoar im tokon Snta Recout

from the d&te #h@‘fiﬂﬁnciml year 15 taken 1nto account 1.ca

irom the Iat “mri} to 31st March of ench yoors

11, That in ?urm% of pars 217 (u) of T.B.3,M. & frech

.aelecticn ghoulé/hava been done in terms 0f NyRelaDe 104786

on ‘the expiry uf the punel but inspita of this future v cancia

\

| &
~ 9 Fynel issued vmg: ottice/order noJE/321 dated 4411477, fros 40

Luera Lahan into. a»aaunt and the numes were included in the

time to time, Inﬂtancea are given herewith as underie

o e =

o {g) Thmt the Dy. Contrcllvr of stores, Northern Railway,
;; hlum&a ehe luoknow %ﬁbﬂaﬂ an office orduf no«B/402 dotyd
4 h‘7ﬂ plucing tho ﬁallouing Cloop IV employees an thy
'p;mux of clovl e Hee200-000 apalinnt the vaguneles
reservad for SGhﬁdUlQ‘tribGS@
1) Sri Boed Led T, 33
Li) Sri Rum Nath T.10,696
1i1) Sri Pershu fem .0, 106
> (b) s/sri kanka] Kumar,‘xgmg Pewarl, Sonkath Pd, anc .
Lal Singh vhose nomes aﬁﬁﬁﬁf'&ﬁ Sere Hoo11, 30, 32 and 42
raspectively in the llst of M,,iayees.&aalarhm iumlifiud‘ln
S writton bst circulatod vide ro.20«8 deted 22.6,77 culling
e thean Lur van vece toeobe Tho miwes of those ologs IV em Jeyeea
do not oepear 4o the selection 1dot dauued vy the Yy.o Coutrue
Ller of Stores Luctvow, Aftor o dupne oV aboul o ye . Lhy
conoral Manoagor, Yead cuorter office, HKweda douco, b
m,}m, Lod Lasucd dirvcotives viﬁu hi&x lottor no 45— "/uw*ﬂ;,,,,awjf’]'-'
stores/SEB (M) dated 27.90.70 wis uaders
# It has been duvided by CP) and COS that the numes of
L followlop Lour porsons may be bruﬁgﬂt at the b.ttow cu
L. pangl < Llf rks prade Ro.200«400 (Rs.) appinst class IV
gquuba deolaped vide notles noaRB/7 0 dated 401177, Doy way

D e wpmdnuh exiuoliog voorneleg of dlerhy atiticod on

. - ® ‘é}/mu




T e i T L B

el

e s {3 W

fyom Cluua IV te Clud& 11,

17. That neither tha snlﬁation for prowction from Class IV

to Clags IIX have been aunduct@d!mftwr 1977 noy the result

huy been declored for pénmotian to Clsas IXI to £411 us, ;ﬁ
the. future vagoneles of 1981m&2«83w6@«85w56 for prowotion

_ﬁr&m Clmas IV quota.

~ 1&;.Enat the udhoo prdmmtiuﬂa made by Dye Controllur of Ltora
| durtuuzn Hadlway, “irmbogh Logkaow vide offlov order
. uueﬁf11 dated %%¢1¢89 should have not bean continued wore tha
P b aumynm without CrO%s Specific sanctlon re ulred to be tolen
in téhms i Ruilluay bourdls Letter naah9ﬂﬁ T2 17227 of
31.10472.  Yorthern Railway PeSe’ No‘577§ and 6322 but
shoutd aot be retopined move thon 6 monthg in terms of
s, ReBu¥s NooB (31G) 169 BM 1/200 of &mﬁﬁmve (HeRolaSa fow
5153) uwntil k unless they quilified in the written tes:
The aduoc premotees must be’ irgmﬁwithin the 1ist of uen in

~_  order of Seniarity but 1t has ﬁﬁﬁ.buan abservods
' a
19. That ve the representists are tha Seniar nost qualiryied

caployees but we have neither Leeﬂ cunaidar for premotion

ot udhioe busls nor ropgulor ha@ié. ;

}

A0 Thal wa ware Au grednion et ocup xw@n £ w1l be duclarad
wiiloal Lhe Vhﬂﬁﬁﬂiﬁu vassrved fox ;rvmuiiwu frum Clugy 1V Lo
Clags XTI us beinr done in the casas of. Luﬁﬂidﬁt@a whose
results were doeclared vida Q&tiw&fﬁtﬁﬁr ne;ﬁ%j@“ daﬁgd Loy s T3
Git (B)/Now Delhl Noaw=BfC-35545/1w 3 @L»?auf”@ ' (ﬂ) a@$kvnso.ﬁ
and 1&5w$j6/§$ﬁﬁ§~Lw Stovesfosifi duted 1)0&6&0 40 ubsard
Chienia u@aipdt the vaoane Lo rn§VVV«d for | }vu¢\LLnn Lrow Cless IV

to Cluss LY Lo be ccunted against the ld&uraﬂvuﬁuﬁima@
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Dy (CONTROLL R OF STORE'S OFFICE,
ATAMBAGE  LUSKNOW, |

T, Puri
ﬁy, ‘o &/ K %‘l{// -;JKO‘

DOO.N@. &p [:‘
Dated 9t ~ 1 -81'.‘

Shri A0 Malbotra,
AGALLC B0y
H.R1lye Belouse,
New Delhl,

Dear Shri Malhotra,’

Sﬁbx- Provision of ReSeCoe ielected Clerks Grade ' j%;*
! RS o 260-%0 (RS) . o

Ref te n.dc'!.l.COS/l‘!-DI.:S letter No, 92—SIGIIAW/‘?1;.'J (1oose)SI
dated 1561051, ‘ .

R T T

iy oredicessor, Sh 1 6.C.G0al hagl reguested for provision
of 1% ReS.C. sclected Clerks for filling wp the vacancles

of this capots vlide ZRkEz bis D.O. letter of even nyabar
dated 21.9,91 to Shri R.,C. Jagarwal and since tnen vedancies
neve furiher acouked due to retirement of stalf from
141031, * IDreovdr two posts temperoly work chorged nave
also been sanctiored - for E1D/CNB, Thus 18 BSC selected
candidates are urgently Tequired in this Office and therefore

1 request you kindly to arrange for providing 18 Clerks

vory early because due to shortage ef guch a lugh nunber
of Clerks, very badly effects on the work in these depots. ~

Kindly lock into tuis versonally so that a panel of 1&:
Cleks - is sent to thls Office early.

'/

Zith kind vegards, -

Vours Sincerely,

(Tl furi )

Copy toie

 Sari Yauvat 1al, Addl, COG (1)/ 1y, Parcda louse iev Delhi
for information and recessary action v

Dy.Centroller of Shores
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(a) Railway servants in class‘IV éategdries for'wbom no reguler
avenue‘of promotion exists 25% of the vacancies in the lowest
grade of Commefcﬂal clerks, ®icket col, lectors, Trains Clerkg
#6Number Takers, Time.Keepers,- Fuel Checkers, Office Clerks,
Accounté Clerks, Typists aqd Stores Clerks etec. should be

earmarked for promotion subjebt to the following conditions:—

(1) A1l promotions should be made the on basis of selection,
There should be written tests to assess the educational o
~attainments of candidates followed by iﬁterviews where
considered necessary. Class III éategories referred to
above should be suitable linked with specified.categories
in the lower grades on broad affinity of work to form
groups for promotion but it should be ensured that the
prospects are made regularly equal in the different groups.
‘The test should be corelated to the standards Qf profici¥
eﬁcy}that caﬁ reasonably be expected from railway servants

who are generally non-matriculates. The aim of the examin-

ers should be to assess the general suitabllity of the
class 1V railway servants offering themseives for promdt—
ion to class III pdsts from the point of view of their
knowledge of English and their genmeral sténdard of
intelligence. | | | | |
(l)'Written test,should'conéist of one paper of £ 3 houré.
duration‘divided into two partsfPart'#’ to tést the
workinglknowledge'of the railway servant of the'Englisp
language and part ‘B’ his general standard of intelli-“
.gence énd'pfoficiency through questionsg in Arithmetie,
General Knowledge méinly pertaining to‘Railway matters .
and.matters immediately pertaining td the work fe hag

00020) :
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been acquainted with during his Railway Service. In

-2 -

drawing up the questions it musf be engured that fh@y

are not set as such a standard as to make it iﬁ@mact»

3 icable for a clags IV rallway servant of averége inte-

(2)

(3)

(4)

llegence and normal stanlards of efficiency

in the test,

10 qualify

5
A9
suitability -

Orél test should adjudge other féctors of

if so considered necessary by the General Manager.

Selections may not be restricted to four times the
number of vacancies but kept opeﬁ to all eligible
céndimates who would like to be considersd for such
selection, | | |

{/;//

qualifying percentage of marks being prescribed by the

All those who qualify in written and oral test, the

Gengral Manager, should be arfangad in the crder of
théir seniority for promotion against the yearly

vacancies available for them in clags III categoriss.

(iif Class IV railway servants to be eligible for promoilon %e

class III posts should have put in a minimum 5 years of

continuous service. This does not apply to Scheduled.Caste :

and

(a)

(v)

(c)

Seheduled Tribes candidates.

The standard of training imparted to thé class IVirai’m%'
way servants selected for class III posts shduld be the
same as for direct_récruits for the same clags IIX
categories and in the'case of fail&rés in the firaﬁ
attempt such employeeg‘may be given a second chance

to qualify. |

Class IV railwgy servants to be promoted as typists
should have a minimum speed of 40 words per Minutein
typewriting as for diréct recruits¢

Class IV railway ser%ants when promoted to &lags 111
posts in the Accounts Deptt. shéll go through the

same iraining and test and shall be subject to the same

o 2 Be.)




210, DECLARATICN OF SELECTION POSTS = A list of *Sedection’and

canditions of service as are in force for the new

v -

recruits. During the pariod of théir training they

would have normally drown on promotion to class III,

All allowances like Dearness, Compensatory and House
 rent Allowances will be allowed to them at the scales

applicable, had the stipend been treafed as paye. 'ﬁéé

2
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ﬁNon-selectiong posts is contained in Appendix 6. In the case

of running staff, running allowance as represented by 50 per cent
of the basio oay in the pre—aﬁthorised seales of pay and 40 per ee:
oent in respect of authorised soales of pay shall be added to the
pay scale for the purpose of classifying posta as selection posts,

Any deviation from the above ligt will need the prior approval

- of the Railway Board, ‘

211.  PROMOTION:- o
(a) A railway servant may bs.promofed to £f8ll any post,whether
a setection post or a non selection post, only if he isg
congidered fit to perform the duties attached to the post,
The General Manager or the Head of a Department or Divisi~
onal Superintendent, may prescribe the Passing of gpecified
departmental or other tests as condition Precedent to &

Railway servant being considered fit to hold specified

Posts; such rules should be published for the information
of the staff concerned,

(b)Unless specifically‘provided otherwise, promotion shall

be made without any regard for communal or racial con-
sideration,

(¢) For the purpose of promotion to the pPost of clerk grade
I in the Accounts Department , the seniormost eeeuryronee
Appendix 2 qualified person available on the date of
ocourrence of a vacancy, should be promoted to that vaoan»
cy, Bersons officiating as clerks 8rade I should not be
réverted merely to give piace 1o senior persons passing
‘the Appendix 2‘examination subsequently, but if any Jjunior
man has to revert in the normal courso,.he cannot have a

0000040)
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prior claim over his senior for subsequent promotion by

virtue of his having officigted as clerk grade i earlierxr
than his senior. For the purpose of making a permanent |
appointment, the claims5of all the qualified persons, O

9

which confirmation is to be made or are filling a.post in

whether theyv are already officiating in the grade in

a lower grade, should be considered. A senior person.

qualifying afterwards will naturally be eligible only

N |  for a permanenf vacancy occurring after the date on-whicb
he/she qualifiés and -becomes eligible that may still be
et avallable for him/hér. The confirmation of the staff
fant should be ordered regularly, atvleast once a year, which
P

. 1s the normal interval between two Appendix 2 examinatiols

and before the resuifs.of every succeeding Appendix 2-

‘examinations are publighed. In.other words, if junior

persons, who had qualified in an earlier examination,

have giveﬁ sétisfaction as offiéiating cl&rks’grade I

over a reasonable period, their confirmation}should be
ordered against permanent vacancies of clémks grade I

e which may arise before the results éfvthe next Appendix 2

“examination are announced.

)

;éy 212, Non-selection Postsg:—

TS me P s ey e s s ETE - ——— — . e £rn S T

—-. ' - (a) Non-selection posts will be filledvby peomotion of the
seniormost suitable railway servant, suitability, whether
of an individual dr a group of railway servants, being
determined by the authority competent to f£ill the posts
on the basis of the record of service and/or department al
tests, if necessary. A sen@or employee»may be passed
over only if he/she has been declared unfit for holding.

rthe~p05t in question. A declaraﬁion of unﬂitness'should
ordinarily havelﬁeen made sometime previous.to the time

when the promotion of the Railway servant is being consi-~

dered,

(b) when, in filling a non-selection post, a senior railway

0000050)
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gervant is passedmcwer,'the authority making the promotion

shall record briefly the reason for such\supersession@

(6)

In respect of non-selection posts, filled from Aififerent

categories of staff, the follcwing principles should be

' R 2
* followed: - ‘ ’

- -

(1) The number of eligible candidates to be considered

at a suitability test should be twice the number of
- vacancies. | |

(ii) No hard and fast limits need be prescribed as to the.
number of candidates to be admitted from each eligible
category. In cases where posts are to be filled on a”
quota baais it should be ensured that each category
is adequately represented within the overall number
of candidates cdlled up. The employees passing the
suitabilgty test should only be placed on the panel,
Employees not qualifying in the test should not be taken

merely to make up quota fixed, - v

—.———_---.—.—--—--a-.-.-,a.n—m-.—-—n-—————_-u—---——m—-—n-

(2) when a selection post is to be filled,.the authority empo-

(b)

wered 1o constitute a selection board shall direct to the

board to assemble and make recommedatiuns., It ghall also

- nominate tie officer who shall ect as the chairman cf the

board

Before the_board‘assembles'to make the gelection, the papers

‘ connected with the proposed selection, the names of the

candidates to be considered, the confidential reports, if

~any, on sguch candidates and other relevant data concerning

(c)

them shall be circulated for the information of the membersll

of the board, as also the quallflcations prescribed for the

particular post under consideration,

The selecti.n board will examine the‘service record and

confidential reports(if kept) of the stars eligible.

(d)Eligible staff upto fomr timeg the number of existing and

eeessb,)



(iii) Record of vervice

;%%5 <1;ZZ} (2§E/<i\\

anticipated vacancies plus 25% thereof for unforeseen

- 6=

vacancies will be called for written and/or viva voce test.

(Anticipated vacéncies connote only those which are likely-

to arise due to normal wastage during the currency Of'the

~pane1). If this number can be obtaincd in the grade immedia-

tely lower, there would be no need to go th the gradss furth-

4#% er lower down. If the requisite number of staff on this

bagis is not available 1in “he grade next to the graderfor

which the selection is being held, the Administration could

'go to lower grade nex¥% %e-$he grede fer-whieh-the in order

to make up four‘times the mumber required to be called up
for selection but in no case can the eligibility be extended
to steff in grades lower than the third. Persons_emploYed
against fortuitous short-term or stop-gap promotions to the
eligible grades made otherwise than in accordance with the
regular approved methed ofvpromotion will not-be eligible
for consideration. It is desirable to hold written tests
as part of a selection in respect of 4ll initial selection
grade posts in the different channels of promotion but iﬁ
every case a viva}voce test shall be held. If a written
test is proposed to belheidy advance intimation shall be

giﬁen to all eligible candidates.

(e) Selection should be made primarily on the basis of overall

merit, but for the guidance of selection boards the féctéors

to be taken into account and their relative weight are laid

down below:-

Maximum | Qualifying
: ‘ marks, , marks.
(i) Professional ability ... 50 30

@ii) Personality, address, lea-

dership and academic/technical 25
qualification ceoe
.'..’ v 25 “';

Note:- (i) The item'Record of service' should also take into

congsideration®Seniority® of the employees but no

oa.o'7o».~

~ .
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éeparate allotment of ﬁarks need be made on this
account. | |
{2) Candidates ﬁust obtain a minimum of 30 marks in
professional ability and 60% ma:ks on the aggregate fo:
for béing placed on the panel. |
The importance of an adequate standard.of'professionel
ability and éapacity to do the job must be kept in mind
and a candidate who does not secure 6O%Imarks in profesg=
ional ability shall not be placed on the panel even if on
the total marks secured he quakifies for a place. Good
work and a senge of publlc duty among the cons01ent10us
staff should be recognised by awarding more marks both

forrrecord of service and for professional ability.

For gemeral posts,i.e. those outside the normal channel ¢

~of promotion, for which candidates are called from g¢

different<categdries, the selection test 1s an open com-
petitive test. Tﬁé number of candidates to be called

for written and/or viva voce tests will ordinariiy ?e -~
limited to the senior eligivle staff to the extent of

four times the number to be ﬁlaced‘on the pénel. the
number to be called from each category being regulated by

a quota to be prescribed by the rallway.

The names of selected candidates should be arranged in
order of seniority but those securing a total of more

than 75% marks will be classed as "outstanding” and

will be placed at the top of the list, in the order of

(£)
(g)
\}_,
(n)
(1)

their seniority.

The list will be put up to the competent authority for ~—
approval, Where the competent authority does not accept
the recommendations of a selection board, the case wbuld

be referred to the General Manag r, who may constitute a

fresh selection board at a highér level, or issue such
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(3)

(a)

\b)

(c)

&> g

B

- 8-

order-s as he considers appropriate. |
. |

After the competent authority has accepted the recom-

mendatioms of the selectibn'board, the%names of the

candidates selected will be notified td the cahdidates.

|
i

CURRENCY CF PANELS :- ‘
Panels drawn by a Segecticn Board and approved by the
competent authority shall be current for two Years from

the date of approval by the competent authority or

till these are exhausted whichever is earlier,

An emplgyee who once officiates against a non»fortuitous

vacancy in his turn on the panel shall not be required

to appear again for fresh selection,

In case an employee lower in the panel has officiated

- whereas one higher in the panel has not officiated for

‘reasons beyond the latter's control, the latter employee

will not be required to appear for fresh selection,

TRU= Cpr
ATTESTEU
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| See
CHAPTER VII OF BROCHURE ON RESERVATION FOR SCHEDULED
CASTES AND SCHEDULED TRIBES IN RAILWAY S~RVICES.

. —._.--.—.——_-s-——,u--.m-.._—.._--n-—-n—e-.o--o--—-.‘... AT R i s ke W o >t e s s

1. GARRY FORWARD : If sufficient number of candidates

O

of the communities for whom the reservatior is mude aré
not available for appointment/promotion, fhe vacancies
remaining unfilled, shall be treated as unresérved '
after following the prescribed procedure of de-reger—

vation as given in para 8 and carried forward to three

subsequent recruitment/selection years.

(Ietter Nos.(i)EBSCMi/B dated 5th October 1955§ \ii)‘
E(SCT)BBCML/61 dated 23rd March 1959 (3 years of C.F.);
(iii) E(SCT)63 CM15/16 dated 8th January 1964 (2 yeors
of C.B.); (iv) E(SCT)70CH15/10 dated ZOth April 1970

(3 years of C.F.). '

A_2, On the Railways the financial Year womld be treated

as arrecruitment/selection year.,

(Letter N§.E(SCT)63CM15/16 dated 6th October 1964)

'3, ' The year(s) in which recruitment/selection does not

take place is not to be taken into account for the purpose
bf‘calculating 3 years limit of éarried forward. The year
in which there is only one vacancy 1s also not to be taken
into account. |
- (Letter Nos.(1)E(SCT)63CM15/16 dated 6th October 1964 and
(ii)E(SCT)74CM15/;625_dated 20th August 1974)

4., If a vVacancy occurs againgt a reser#ed point of the

Roster and if thatvvécancy happens to be the single vacéncy,

in(thatjyear; 1t shall not be treated as'Reserved' in that

(first) year but shall be carried forward to the next year.

In the next year the first vacancy. even if it happens to

ool
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be a single vacancy at that time shall be treated as a reserved

“vacancy and shall be filled as such.

(Letter No. 74E(SCT)15/20 dated 9th July 1975)

5. In an& recruitment/Selection year the number of normal reser-
red vacancieo and the carried forward resorved vacancies together
shall not‘exceed 45 per cent of the total number of vacancies;

if there be only two vacanciés one of them may be treated as

unreserved vacancy, if there by four vacancies one vacancy each

‘may be treated as rescrved for Scheduled Castes and Scheduled

Pribes, If there is only one vacancy in a year, if shall not be
treated as a reserved vacancy. \

(Letter NO.E(SCT)630M15/16 dated 6th October 1964)
(fages 6 and 24 of D.P.0.'s Brochure 2rd Edltion as also Board's
letter No. E(SCT)71CM15/35 dated 10th December 1971),
Note:- Letter dated 10th December 1871 permits 50 per cent of the
vacancies being reserved'and filled by Scheduled Castes/Scheduled
Tribes.

6. The carried forward vacancies should be utilized firét.

(Letter No.E55CM1/3 dated 5th October 1955)

7. The surplus above 45 pér cont shall be carried forward to the
subsequent years of recruitméﬁt/promotion subject to the conditiop
that the carried forward vacancies have not become time barred
due to their becoming more thah 3 years oldo
(Letter Nos.(i)E(SCT)63CM15/16 dated 6th October 1964 and
C(1i1) E(SCT)7OCM15/10 dated 20th April.1970)
8. In the case of promotion by selection to Class II and lowest

rung of Class 1 there will be no carry forward,

(Letter No.E(SCT)73CM15/13 dated 17th August 1974)

9. DE-RESERVATICN: No reserved vacancy can be filled by a'

T - - s S

person belonging to 'Others' before it hs de-reserved. Procedure

for de-reservation is given in Appendix V.

‘Bxcepting in the case of technical and operation cafegories,

ce030)
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. _ _ 5
the power to de-reserve a reserved vacancy in all the initial and
intermediate recruitment grades as also in promdtion grades rests ﬁi
with the Railway Board, |
(Letter Ny.E(NG)57CM1/25 dated 20th Aughst 1957)
So far as Technical and Opefating categories are concerned
such vacancies can be temporarily de-reserved bj the General Mane-
ger but a report has to be made to the Board in quarterly statem-

~ ents, ' ‘ |

N (Letter Nos.(i)E(SCT)62CM15/12 dated 18 September 1962 and
o (11i)E(SCT)63CM15/6 dated 2nd July 1963)
—— In the case of WOrkshep categories the vacancies can be tem-
:\{“ - porarily de-reserved by the Head of the Workshop concerned.But a

report in that case too is required to be sent to the Board throu-

" gh General Manazer.

No post in Class II or Class I (lowest rugg) is to be de-~
reserved and filled by a gercvral candidate before specific approval
of the Railway Board has been obtained. The Railway etc. have to -
come up to the Railway Board for de-reservation of any reserved
vacency/Vacancies who in tmen will approach the Department of
Personnel who are the final authofiﬁies in the matter.

(Letter No.75SE(SCT)15/19 dated 5th June 1975)

10. EXCHANGE OF RESERVED VACANCIES-Class III and IV,- Wwhile

...—-.———.-—-.--u—-—————---n-——.-_-.—._.—--_—»———--_———-._-.-v_...._._

~

| } gg‘,é

vacancies reserved for Scheduled Castes and Scheduled Tribes may
centinue to be treated as reserved for the respective community
only, Scheduled Tribe Candidates may also be censidered for appo-
intment against a vacancy reserved for sbheduled Caste candidates
when such a vacancy could nef be filled by a‘scheduled Caste
candidate.even in the third'yeaf to which the vacancy is carried

forward. While advertising or notifying a vacancy which has been

carried forward to third year, it should be . made clear in the adv-

ertlsement/requlsltion/notice in the case of promotion that whlle

the vacancy is reserved for'Scheduled'Castes, Scheduled Tribe

candidates would also be eligible for consideration in the event

Iy
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of non- avallabllity of suitable Scheduled Caste candidateso This
arranfement will likewise apply also in the case of vacancies
_reserved for Scheduled Tribes. Accordingly in the third year of
carry forward, candldates both from Scheduled Castes' and Scheduled
Tribes will be considered against reserved vacancies for either

community. .

(Letter No.E(SCT)7OCM15/1O dated 20th April 1970)

B 11. In the case of promotion by selection to Class II and}lowest
rung of Cldss I, the exchange will be in the first year itself

as this case there is on carry forward.

< (Letter No.E(BCT)73CM15/13 dated 17th August 1974)
TRUE COPYy
ATTESTED
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| | a 4=9=1965 -
corta} Noo3111.-=Cireular fos s Non-gazetted:

Sub $=-PT No. E(NG)62PMI/ 92y

‘ 9u8=1965
dated 9=8
) dls 1ett3r9 ' |
Rly. Board s -
A copy of ALY

ormation and guidance.

18 forwarded for 10721964 referred Lo

therelin vas

‘ 'Rly ﬁoard‘s letter dateds? | é

The . ) R E o 0.70',_0
1etter of even number Dateds 3 3

e . - |

4.c
circulateﬁ'vide this offi

VoSN

& (Serisl Nn;26]5)'. | . o
| - | . ronm :
.C py of 1etter-No,E(NG)Ga(PMI/91,'dahed 9-8 ¥9 5
o

A aaaiat

' B )} Indier
Asstt: Secretary Railway Board to .the General Managers A1)

Railvays, and others,

Sub :--4s above,

~Reference Board's letter of even number dated:lﬁ~7ml96k on

the above subject, The Board have had references from some of t)

railway_Administrations for clarification of various p0&nh§<and

~r— position with regard to each of these points 4¢ a8 under

(a) Anticipated vacancies should include not oﬁly thoée

vaca ‘wh
N ncies which arise dve to norm

al wastgge but also tho;
-vacancies which are anticipated r . '

| : @ Tor new constructions of
pqsts likely to be created for maintainanceof additioﬁal

panel,

assets during the currency of the

as ant;pipated vacancies,

(b) What are the circumstances under
treated_not to have

control,



¢« @ n

the panel is to be formed for one of two vacancies,
In such cases, the Réilways can have at least one pe@ison on the

panel more than the number of vacancies if the vacancies (existing

or anticipated are less than four,

(@) (1) Wnether a junior employse is adso entitled to protection
| if he has officiated against a vacancig caused by‘th@
senior not in a position to get promotion due to reasons
i § beyond his control,
| (11) Whether the junior employee is entitled to protection, if
o - the senior has not officiated for reasons of his own,
m’iff; If a junior person has officiateo against a non-fortutous &acancy,_

he 1is also entitled to protection, in case he happens to be the next

rightful jﬁnior and hot otherwise even though th& senior to him in
the panel, but not off'iciating9 also gets protection. On the other
hand; 1f the s@nior person has not officiated for reason of his own,
this implies that he has refused promotion. In such a case, the next
junior person is the rightful person to be promotod and tiere 1is ho

\~rquestion of treating him as Junior,
(This disposes of central Railway letter NoHPB/ST/S, 171/SB dated

Ty 26.9.1964, Northern Railway, Dy C.P.0,s/D.0. No.g31-E/63/2-VII(Eiv),

N 1

dated 21- 9~196h and Western Railways letter No E1025/26 Vol.II, dated
 23-9-196k),

/
N

TRUS copy o -
ATTESTED
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Serial No., 387- Circual No. 831E/63/2—III(E1V), dated4-11-1958

|
-Cazetted;
] .

A copy of Railway Board's letter mo. E(NG)S?PMI -24,

~Sub:- Procedure for filling up Selection Pogts-Non

dated 8.10.1958 ig forwarded for lnformatlon and guldancee

2. Necessary amendments to the subsidiary rules éirculated

under this office letter N,. 831- E/63/2 ~-I1I(Eiv), datad

22.7.1958, will also be issned, - r

3.

These orders will take effect from the date of
of Board's letter vig, 8. lO 1958,

Copy of Railway Boarg:

s letter Ny. E(NG)57PNI-2{ dated
8.10.1958,

addressed to the General Managers alll

B !
Indian Rallwayso ‘ : B |
|
, |
Procedure for filling up Selection Posts—non-Gazetted

Sub: -

Th L
¢ ex1st1ng rules governing the procedure for fllling
non- -gazetted selection posts are contained in Appendlxlll -4

of the Indian Railway Establishment Code, Volume I,as modlfied

by Railway Board’s letter No, E48RCI/18/3, dated 21.11. h953

and as supplemented by their further letters Nos. ESBPM&/IO/B,
dated 18.3.1954. 20.5.1954, 31,7.1954 and 27.9.1954. Th&s came
up for consideration by the Railway Corruption Enquiry Q'ommi’ct«
-ee, thelEstimates Committee and the Standing Commlttee of the
Deputy General Managers (P) and after ascertainlng the v1ews
of the National rederation of the Indian Railwaymen in the_

matter, it has been decided that the procedure to be foldowed

in future should be as-follows. #% To the extent this di%fers

from the earlier procedure, that procedure stands modif?eda
%
1. CONSTITUTION OF SELECTION BOARDS, i

_-.,—._-.———-—_-“w-_.___.—-.—..,-..--————-—-——.-m-.

|
For selection posts on Rs, 300 400 and above, the Selec—

‘ l
tion Board will congist of officers of Junipr Administrative

rank. Por all other selectlon pasts, the Selection Board|will

%00‘20‘

|
l
|
I
|
|



- D - |
consist of officers not ‘lower in rank than Senior scale0 %%5

In either case the segection Board may include a Personnel
Officer in the next lower rank who Bhall, nevertheless, -be

an equal member of the Board. The presence of a Pensonnel

Officer on a Selection Board, is very desirdble butznot}_

compulsory. ' ' o 1

i
|
i
1

' t

!

e v o s o i it A e e i . . S YO8 e o 2 i ot Tt i S '1
i

The Selection board will examine the gservice record and
confidential reports(lf kept) of the staff eliglble. 0rd1~

}

narily only men in gmades two grades below the gradelfor s
which the selectlon is held will be eligible for oonéideration
‘ - ' ' |

But fortuitous short term of stop gap promotions'to,?he
S
eligible grades made otherwise than in accordance with the

regular approved method of promotion will not be elléible.
Eligible staff up to four tlmesvthe number ef'anﬁicipated

vacancies will be called for written and /or viva voce test.

7

dy lower,

~ there would be no need to go th the grades further lower

" If this humber can be obtained in the grade immediete

down., It is desirable to hold written tests as. part of a

Selection in respect of all initial selection grade posts in

the défferent channels of promotion, but in every case a

viva voce te t shall be held. Selection should be madé

primarily on the basis of overall merit, but for the guidance

of Selection Boards the factors to be taken in to account and

their relative weight are 1laigd down below,

- A

Maximum Marks 100 !

ce s 20 | 1[

()  Seniority C eie e 30 o

(¢) Professional ability and capacity to |

|
do the particular job, 30 To be suitable a person

& person must secure 18
marks under thig head

\
(d) Personality, address ami ' |
leadership ooen

(a) Record of service ,..

o e 20 o . |
.2+  The importance of gan adequate standara of professional
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abillty and capa01ty to do the job must be kept in mind / CT«
‘and a candidate who is below the desirable minimum standard
in this respect may not be placed on the panel even if on
the total marks secured he qualifies for a place. Also good .
-work and a senge of public duty'among the oonscientious
staff should be recognized by awarding more marks both for

record of serv1ce and for professional abillty.

3. For general posts i.e. those outside the normal channel of
promotion, for which candidates are called from different
categories, the selection test ‘is an open comyetitive test,

The number of candidates to be called for written and/or

placed on the panel the number to be called from each
category being regulated by a quota to be preécribed by the
- Railway. A
The names of the‘seiected candidates should be arranged in
. order of seniority but those securing a t&tal of more than
75% marks will be classed as outstanding and will be placed
at the‘top of the list in the order of their seniority.

The' list will be put up to the competent authority for
approval, Where the competent aﬁthority does not accept the
recommendations of a Selection Board, the case should be
referred to the General Manager who may congstitute a fresh

‘Selectiun Board at a higher level, or issue such other orders

as he considers appropriate.

'CURRENCY OF PANELS

All panels drown by-Selection Boards and approved oy the com-
petent authority shall be current until exhaugted. Care, should

however be taken to restriet the number of names to be placed

on a panel so that a fresh Selection Board may be convened at
intervals of about a year, ~

Please acknowledge receipt. TR
| U COpy
ﬁTTESTED
BN ST wRIGE
T
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Sub: - Procédure fof'filling'up selection posts Non-gazetted.

A copy of Railway Board's letter No,E(NG)62PMI/91,dated
10.7.1964 is forwarded for information and'nécessary action
accordingly. Railway Board's letter dated 30.11.1962 referred

toAtheré&n was reproduced in this office letter No.831E/63/2~
- - VI(EIV),dated 22.12,1962.(s,10.1897),

Copy of Rly.Board's letter No.E(NG)62rPMI/91, dated
‘ 10.7.1964 from Asstt,Director,Establighment $£ to the General

Managers. all indian Railways C.L.W.,D,L.W. and L.C.F. and

<« others.

Sub:~- Procedure for filling
gazetted,

up selection posts Non-

Reference Board's 1éfter\of even number dated 30.11.1962
‘on the above subject. In superseésion of the orders issued on
“the subject, the Board have now prescrided the following
procedure in respect of Non gazetted Seilection posts:-
(i) The number of persons to be placed on a pangl should
be equél to the existidg and anticipated vacancies plus

25% thereof for unforeseen vacancies. Anticipated vaca-

£

ncies cannot only those which are likely to arise due

tb'normal wastage during the currency of the panel,
(ii)The currency of- the panel for non-gazetted selection

posts should be two years from the ‘date of approval of

the same by the competent>authority or till exhausted,
whichever is earlier,

(iii) Panels already declared and current on the date of

issue of this letter should be continued up to a

total period of 2 years from the date of their formation

or till exhausted, whichever ig earlier, ‘ E

0'0.200)




(i¥) An employee who once officiates against a non-
fortuitous vacancy in his turn on the panel shall

not be required to appear again for fresh selection,

(v) In case an employee lower in the panel has offici-

~

ated whereas one higher in the panel has not offici~

ted for reasons beyond the letter's control, the
lgif!#fer 1 11_ 3 ‘ra
emplo i : ,
—— My bloyee w ﬁ?&i & requir¥d to appear for
TE

D)

fresh scleCtion,v : T\j.g

C9pgl TG o TRAE
U3E &
Y, g:ﬁaa i, IR
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D.0O. No.831E/63/2/XI (Eiv), Dated 13.12,.77

| | | By
Sub : Hardship to non~-gazetted staff due to delay in relieving

on promotion,

A copy of D.0. letter No. E(NG)1-77 dated 10th October,
1977 from' the Addl, Member Staff to General Mangger is sent
herewith for your guidance andinecessary action, Railway Board's
1ettérs dated 11.6.55 and'23;2;74_reférred to therein were
circulated under this office ietters No. 831E/63/2/Eiv) dated
19/20.10.55 amd 831E/63/z-x (Eiv) dated 27.%.74 (S.No.6105)
respectively. '

lnétructions have béen igsued from time to time emphasising
that the local arrangements against selection and noﬁ—selection

posts should not be allowed to continue for long periods, A

limit of three months has been stipalated.

If the instructions for formation of panel for promotion tcC

selection posts which have been issued from time to time are

carried out strictly. There phould not be many occasions for

mgking local arrangements. Which give cause for complaints b@th>
tolthe staff and the Unions. I would, thereforé, like you to
take immediate steps to finalise the selections where-ever it
has not been possible to hold them so far on account of one

reason or the other and where local arrangements are still con-
tinuing,

A copy of Board's letter dated 10.9;74 referred to in para
3 of AMS's D.O.letter referred to abéve was éirculated under
this officé letter No, 807E/516(CIC) dated 1.11.1974 according
to which review was conducted in respect of cases as occurred

during 1974-75, where transfers on promotion were not carried

out for three months. Lt is again stressed that were transfers

on promotion are not carried out for 3 months, the authority
next higher to that which iséued the transfer orders should

carry'out\a.review. It may please be ensured that such reviews

are made without fail and seniors are not put to a dis-advanta-

ge vis-a-vis their juniors on account of delay in effecting
. : .os02¢o)

/



"% transfers or promotion,

~

A1l cases of local adhec arrangements which are likely to &%
continue beyond’three moths must be reviewed by the Divisional
Superihtendent (HODs in the case of HQ~Centwrolled posts) Per-
gsonally and if any adhoc officiating arrengements in higher grade
are continued for more that six months, the matter must be refe-
rred to HQ. and wiil be but up to G.M. | |

Copy of Railway Board's D.0.letter No. E(NG)I-77 PMI/117
dated 10th.October, 1977;

Complaints are being recelved that junior staff are’ frequentg'

allowed to officiate in higher grade posts for long periods, igno.
| ~ring the claims of seniors. Both the Federatlons have raised
this issue at the PNM Meetings at the Board level, pointing out
that this is happening in the oase of both selection posts as well -
as non~se1ectlon posts, It was also pointed out that in seversl
instances where promotion of a number of staff is ordered the

seai®e genior men in the list are'not.relieved and sent for taking

over the higher‘grade pogts, resulting in unittended benefits to

the juniors,

2. A number of'instruCtions have already been issued from'%
the Board on this subject. Board's letter No. E55/PMI/19/3 dated
11.6.55 provided that local arrangements should in no c1rcumsta—
nces extend for periods exceedlng 3> months without the GM's

specific sanction and the officer concerned should personally

ensure that such arrangemen*s are not continued longer, In Board'sv

letter No. E(NG)173PMI-222 and dated 23.2.74, the following

gudelines were prescribed.

(i) Normally adhoc promotions should not be made in Vecancies

which are expected to last over three months. In any case,

such arrangements should not be allowed to last over slx month

except in exceptional c1rcumstances, like where 2 panel cannot

be formed because of stay orders from the courts, etc,

(11)

The sentor-most person available in the seniority unit should

normally be promoted in the adhoc arrangements unless the

authority ordering the promotion, consgiders him unsuitabile

exceptions may be made in cases where change of 3tation is



\,

. // -5= _ @
5 %
involved and shortterm promotion involving transfer is not

- desirable. - : ‘ '@?Xm

3¢ As for cases where promotion orde¢rs are issued but staff are
not released, Boardfs letter No. E('\IG—)I 73/PMI/130 dated 10,9.74
provided that where transfers on promotion are not carried out

for 3 months, the authority next higher to that which issued the

transfer orders should carry out a review,

'

" Kindly ensure that such reviews are made without fail and

seniors are not put to a disadvantage vis-a-vis their juniors

on account of delay in effecfing the transfer on promotion,

~ While you may issue éuch_instructions és are deemed necess-
< ary to ensure compliance of the above instructions, I would
suggest that if such adhoc-officiating arranvements im higher
grades are continued for more.thah 6 monthg, all such cases
should be reviewed by the D.S. personally on the Dlvisions and
by HODs as far as Headquarters posts are concerned
T)ﬁ:Lt: I »':_) 2
LT
T
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Serial No. 6105.- Circular N'. 831-E/63/2-X (EIV),Dated 27.5.7%

e

Sub:- Procedure for promotion to selection posts-Continuance

of unselected persons againgt gelection posts.

A Copy of Raiiway Board's letter No. E(NG)I-73 3MI/222
‘dated 23.2,1971'is forwarded for information and guidance. The

Board's letter No.E-55/PMI/19/3, dated 11.6.1955 was circulated
vide this office letter No. 831-E/63/2(EIV),Dated 19/20.10.55,

Strict compliancerof the orders may please be'ensuredg

Copy of Railway Board's letter No. E(N@)I-73PM1/222,
dated 23%.2.74.

Sub:- As above,

It has been represented to the Board that local mrrang-

‘ement are being allowed to continue against selection posts for

considerably long periods resulting ultimafely in hardship to i
some employees and embarrassment to.the Administration if
ultimately others get selected, in terms of the instructions ¢
contained in Board's letter No. E55/PMI/19/3/dated 11.6.55, .
-1oéa1 arrat.gement should in no circﬁmstances extend for periodn
exceeding three mounths withdut the General Managerfs specific » -
sancticn and the officer councerned should persdnally engure

that such arrangemenis are not copfinued longer. Tﬁe Board

desire that suitable measures should be taken to ensure strict

implementation of these orders.

2 The Board desire that the following guidelines should

be followed in regulating the adhoc promotions against

selection posts :-

(i)Normally adhoc promotions should not be made in vacan-

cies which are expected to last over tnrece months,

| 000029.)
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In any'case, such arrange-ments should'not be allowed
' 1

to last over six months except in exceptlonal ¢ ircum-

stances, like where a panel cannot be formed because

of stay orders from the courts ect,
| %

(ii) The seniormost person available in the seniority
unit should normally be promoted in thﬂ adhoc. arrange-
ments unless the authority ordering the promotion
cons1ders him unsuitable, exceptlons may be made in
e cases where change of station is involved and short

term promotions involving transfer is not desirable,

N | : W, 8EREA A, saigiaig
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Serial No. 6494.- Circular No.831-E/63/2-X (EIV),dt.19.%.1976.

Sub:'Record Note of thé meeting of the Deputy Minister for
Railways and the Railway Bomrd with the Headouarters of
the Personnel Department of the Rallway Administrations
held in New Delhi on 27,11.75. |

| | £;%>/

A copy of an extract from the Record Note circulated v1de
Board s letter No, 75 E(SCT)15/48, dated 9.12.75 as recelved
vide their office letter No. E(NG) I-75PMI/264, dated 25th

- Jan,1976 is reproduced below:e

"2.2 Panels should be formed for selection posfs in time to
avoid adhoc promotions,Care shbul& be takento see while
forming panels that epployees who have been working in fhe‘

posts on adhoc basis quite satisfactorily are not declaréd

declared unsuitable in the interview, In particular any

employee reaching the field of conslderatlon should be saved

-/
from harassment.,” - QJ@“MJQ\
In this connection, the General Manager has observed as
under :-
"Loﬁg term adhoc arrangements should be made strictly \
according to seniority and suitability to avoid embarrasment,"
-Please ensure strict compliance of this decision
particularly in respect of Scheduled Caste/Scheduled Tribes _/l
Chur oy F

candidates, : e R B

ARGl WG DA\
 uzdae
R, §FIAT W, CAIRIAR
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h Serial No. SOOB.m-Circular‘No.831~E/h6mVI(Eiv) dated:s 30,5.70.

4 @

g‘ﬂv\u r\k‘U 1/‘2_/‘/

Sub,-~Reservation for Scheduled Castes and Scheduled Tribes-
"Revision of Percentages and period of carrying forward
of such reservations Utilisation of vacancies reserved
for Scheduled Castes in favour of Scheduled Tribes

ahd vice versa

A copy of Railway Board's letter No,B(SCT) 70 CMIS/10, dated

204,70 1s forwarded for information and guidance. The Poard's

letters referred to there in were circulated as under

Railway Board's
letter No,& date This office letter

No. & date.

E;476M1/u9/3, dated 23-312-50 831;E/u6(EIIA) dated,25-1-51

1.
o, B(SCT)62CM19/2, dated 2-8-52  831-E/46-IV(Eiv), dated 13-9-62
(8.No. 1735)
3. E(SCT)63CM15/16,dated 6-10=64%  831-E/46-II1I-A(Eiv)dated3l. 164
| | ~ (8N0.2727)
4, B(SCT )68CM15/10,dated:27-8~68 831eE/u6-VI(Eiv)dtd 7=9-68
, | (S.NOMM31).

Copy of Rly. Bd's letter No,E(SCT)70CM1S/10,dtd, 20-4=1970,

Sub,~-AS above,

The policy of the Government of India in regard to reserva-
tion fdr scheduled Castes and Scheduled Tribes in posts and ser-
vices under fhe Government of India was laid down in the

Ministry of Home Affairs Resolution No.42/21/49/NGS dated

134921950, circulated with Railway Board®s le-ster No, kif2%
4L7CMI/49/3, dated 23-12-1950, The question of revising the
percentages of resereation for Scheduled Caste and Scheduied
Tribes in posts and services under the Governpent of India

in the light of th& population of thes& communities as shown
in the 1961 Census has been under consideration of the Govern-
ment for some time, It has now been decided in modification
of the decisions contained in paras 2 snd 4 (I)of thé Ministry
of Home Aff&irs Besolution of 13th September, 1950 that the
following reservations will hereafter be made for Scheduled
Caste and Scheduled Tribes in posts and services which are

filled by direct recruitment ;
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S
“« 2 »

A, ﬁecruitment on #£11 India Basis :

(1) Scheduled Castes,--Instead of the existing reser-
vation of 12,1/2% there will be reservation of E&(N
: i AN®
15% of the vacancies in fsvour of Scheduled Cates, . \

(11) Scheduled Tribes,=<The reservation for Scheduled
Tribes will be 7,1/2% as against the existihg

e, Reservation of 5%.‘

Bo Recruitment of 1ocal/Regiona1 basis--In Posts and services

—recruitment in which is ﬁade on a local or regiijonal basis i.e.,
T the posts the scéles of which do not go beyond Rs.375/- per
month, the percentage of reservation for Scheduled Castes and
Scheduled Tribes whall be revised wherever necessary after taking
into account the percentage of popwlation of Scheduled Castes:
and Scheduled Tribes in.the various Statss and Union Territories
according to 1961 Census. T1ll then the existing peBcentages,
prescribed for different Railways in this regard, may continue

%o be applied for Scheduled Castes and Scheduled Tribes.

2., It has also been decided that in vacancies in pdsts
filled»by promotion in which reservations have been-provided‘
vide Railway Board's letter No,E(SCT)68CM15/10,dated 27-8-1968,
£ the percentages of reservation for Scheduled Castes and Scheduled

Tribes in such posts shall also be raised from 12.1/2% to 15%
in favour of Scheduled Castes and from 5% to 72% in favour of
Scheduled Tribes. |

3. In terms of the instructions contained in this office
letter No,E(SCT)63CM15/16, dated 6-10-6%, vacancies resegved
for Scheduled Castes and Scheduled Tribes which are not filled

by candidates of the appropriate communities due to non-avail-
ability of candidates of these communitiss are required to be

carried forward to subsequeht two recruitment years, It has now
been decided that the period for carrying forward of the
reserved vacancies should be>1ncfeased from two to three

ich no recruitment

]

subsequent recruitment ysars, The year in wh




w | |

\
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takes place is nbt_to be taken into account for. the purpose of
célculatingvthree year's limit of carry forward, Reserved vacancies

which had arisen prior to.tﬁe,date of 1ssue of this letter and which

have already been carried forward for one year will now be carried
fprward to two more recruitment years and similarly reserved Cg://
vacancies which have been carried forward for two years will be \P

carried forward to the third recruitment year as well, =

4, The question of utilisation of vacancies reserved for |
Scheduled Castes by appointing Scheduled Tribves and vice-versa has

~ also been considered and it has been decided, &n modification of
the orders contained in Board's letter No.E (SCT )62CM19/2, dated .

2-8-1962 that while vacancies reserved for Scheduled Castes and

e

scheduled Tribes may continue to ve treated as reserved for the
reSpective comnunity only, Scheduled Tribes candidates may also be

considered for appointment against a vacancy reserved for Scheduled\\ F

Caste candidates where such a vacancy could not be filled by a J//
~y-  Scheduled Caste candidate even in the third year to which the A
vacancy 1s carried forward. While advertising er notifying a }
vacancy whibh has been carr;ed forward to the third year, 1€ };

should therefore be made clear in the advertisement/requisition that

4 whilevthe vacancy is reserveed for Scheduled Castes, Scheduled
Tribe candidates would also ke aligible for consideration in the
- event of non-availability of suitable'Scheduled Caste candidﬁtes
This arrangement will likewise apply also in the case of vacancies
reserved for Scheduled Tribes. Accordingly in the third year of
carry forward candidates both from Scheduled Castes and Scheduled

Tribes will be considered against reserved vacancies,

5« The above instructions will take effect from 25th March,
1970, | TRU= COPyY
ATTESTED

oG parg é%mm?
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Sorial No.5153 sa-iircular No,831-E/63/2-IX(EIV), dated
12-12-1970, ”
Aos

Sub : Promotion to Selection posts.

A copy of D.0. letter No,E(NG) I-69PMI/200, dated 4=11-70
from Shri B.S.D. Baliga, Member (Staff) Railway Board, to Shri
M.N. Bery, together with ite enclosures, is_forwarded.hereﬁith
for infprmation and strict co@pliance of the instructions

contained therein,

5, The necessity of timely formation of panels so as to avoid

local ad-hoc arrangements has been emphasised many a time in

the past, The last i{hstructions on this subject were issued
vide this office letter No,831 E/63/2-IX (BIV), dated 10-11=70
(P.S.Ne.5138). It is felt that if the total requirements for
formation of panels for promotion to selection posts are worked o
out correctly and the existing instructions EmxzazsrExks
zismeg for holding the selections followed strictly, there

may not be many occasions to resort to ad-hoc local arrangen -
ments. It is reiterated that all cases of local ad-hoc
arrangments which are liekly to continue bghond 3 months
should be referred to the Headquarters Office for Bbtaining
prior approval of the General Mapager. Such ad-hoc ‘arrangement
should not, however, be continued beyond 6 months in any

case, unless the promotdem have in the meantime qualified

in the selection..

Copy together with its enclusures forwarded for infor-
mation and necessary action to all Extra Divisional Officers

of Northern Railway.’

B.S.D. BALIGA, | Government of. India
Memper (Staffs. ‘Ministry of Railways

= ( Railway Board{
D.0. No.,E(NG)I-69PMI/200. New Delhi, dated the hth Nov,1970

My dear Bery,
Sﬁb.--Promotion to 'Selection Posts',

A standing complaint of Labour has been that Railway

Administrations make ad-hoc arrangements for promotion to

voredde)
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-tial th

fSelection Poété' for one reason or the othér1and that these
persons are allowed to officlate fér several féars without i%ﬁ/
being-put to selectioné‘It has also been represented that thessz
ad-hoc promotees are comparatively junior men and the claims of
seniors are not beihg considered, Anoth@r type:of complaint

has been that after officiating satisfactorily for even several

years at a stretch, the persons are reverted as a result of

selections held after a considerable lapse of time. ' -

I find that instructions have been issued from this office £
from time to time vide letter No.E (NG) 168PMI/64, datedl-5-68,
No.E (NG)168PMI/118, herewith, It will ve observed therefrom

‘that there have been earlier instructions also to the same

effect in previous years,

It is again empahasised that penels for ?Selection Posts' sho

-uld ordinarily be available. The relaxation given in March,

- 1970, that the number of vacancies equivalent to the number of

! .
persons in the instant selection grade already empahelled

for prpmptopm to a grade hiéher than the grade for which

selection is being made will give some more flexibility. If,

however it becomes inevitable to maMe ad-hoc arrangements, these
shouid be madevfor a-s short a period as possiblé but not more
than three months for periods exceeding this, it should be

with General Hanages's Speéific sanction, In making theée

ad-hoc promotions, the claims of seniors should be given full

‘consideration and it should be ensured that such ad-hoc

promotees are comparatively senior mem, The ad-hoc promotees

must be from within the list of #men in order of senority,

- comprising 4 times the humber of a ad-hoc promotees. The fact

that such ad-hoc promotions have been made should be forthwith-

brought to the notice of the Head of Department and the Chief
Perscnael Officer who will bring it to the notice of General

Managerin the pericdical Heads of Departments meeting. In

this connection, you will appreciate that it is absolutely essenf

. at seniority list should be kept revised upto date
S0 that necess

ar | »
Selections can be orderegd itho‘t .
| | u 8vo1dg
Y , bl@ d |
. ! &

—— . -
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Copy of Letter No.@(NG)lSB PMI/118, ’dated 30u741968 from

‘Railway Board to General Manager, Eastern Railway add copy k;
¥

to G. Ms, all Indian Railways, CLW DLN , ICF, DG/RDSO dtc,

Sub:- Procedure for promotion to Selection Posts-Continu-

ance of unselected persons against Selection Posts-~f/§
A .S .Ms,
- Reference your Dy.CPO's letter No. E 61/2/3/T & ¥
CL(R) dated 1.7.68 on the above subject, In this connection, .
your attention is invited to Boardds letter officiating
. arrangements should not be cont inued for long periods., The
v | Board further desire that panels should be formed in good time

9
so that *ad-hoc'! arrangements are not n eccssary. Necessary

instructions in this regard should be issued locally to all

concerned officers in order to ensure that these are strictly

followed,

2. The Board also desire to impress that it shall be the

\ -

personal responsibility of the CPO,the DY,CPO and the POs to

RN

i ensure rigid enforcement of these orders..

3, " The receipt of this letter may be_acknowledged.
Copy of Reilway Beard;s letter No.E(NG)léB?ML/118,
dated 25.9.1969 to the General Manager, all Indian Railways,
CLWj DIW; ICF, DG/RDSO. |
SUB: ,Continuance‘ef}uneelected persons against selection
of non-gazetted posts.
It has come to the notice of the Board that on a

-particular'railway an employee had been promoted to officiate

in a higher grade non-gazetted post as an adsoc measure and

was aldowed to continue in that capacity for several years,

Subsequently the employee concerned had to be reverted to the

lower grade due to his non selection for the post.

Your attention is invited to Board's letter Nos f

E(NG) 168 PML-64, dated 1.-5-68 and E (NG) 166 PML -11g

Seea.,5,



B (o)
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A

dated 3057-68'whefein the need for local officiating .

2N

arrangements not being continued for long periods had
been stressed, Board ére averse to such adko¢ promoti-
ons being continued for considerable periods. They

desire that suitable instructions should be issued tof

‘the Personnel Officers to ensure that at the appropriate

time promotions are.made in accordance with the extant

procedure and ad-hoc arrangements are avoided. In case
it 1is absolutely necessary to do sé, ad-hoc promotions

should not be continued beyond 3 months,

T‘F:JT CD:‘:’V

ATTESTED

NGl TG DA

EETPIT
R4, FFAER AT, CHIGIAQ
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Serial No 5279,.n Circular No, 831—E/63/2-IX(EIV)dt.29.3.1971

SUB ; Procedure for fillihg-up selection posts non-gazetted, fﬁ\
) | N
A copy of Railway Board's letter No, E(NG)I-67PMI/212

dated 25.2.71 is forwarded for information and guidance. The

Board's letter No., E(NG)-57PMI/24 dated 8.10. 581referred to
1
therein was cirdulated under this office 1étteriof gven number

o dated 4.11.58 (S.No.387),

éopy of Railﬁay Board's letter No. E(NG) i-6? PMIf212,dated
TR 5.2.1901, o , }
SUB: As above,
| Reference orders béntained in Board's letter No, E(NG)S?-
PMI/2k, dte@ 8th October, 1958 detailing procedﬁre in regarad
to constitution and functioning of Selection Boards for filling
nonagazetted selection posts on the Railways. The Board haéé
“7”“ reviewed the matter. and decided thét tom | g‘

(1) The responsibility for selection will be collective on

"\Vx all mémbers of the Selection Board,
< (11) An officer of the coneerned department of appropriate rank

must be authorised to set the question paper BSor the written

test.}Where possible another officer shquld be nominated to
‘-evalﬁate the answer books, for determining the professional

abillity of the candidates called for selection.

(111) Moderation by way ef Awarding grace marks to candidates

shall nét be resorted to without the authority of the Selection

board.

2e Necessary modification in the éxisfing orders laying down

the procedure for filling up non-gazetted select@@ncfosts may

be made accordingly.

_ | .
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-y | _
‘ Serial No. 5740~ Circular N ,831-E/321-III/EIV, dated 27.9.72.

SUB : Advance correction slip No. 78 to tle Indian Railway ?iéf/
Establiehment Mannual(2nd Edition) regarding Procedure
for £illing up selection posts from amongst eligible

staf? of different categories Amendment Lo Indian

Rajlways Establishment Manual,

A copy of Railway Board's letter No. E(NG)1-72PMI/158,

<
dated 21.8.72 is sent herewith for information and guidance.
| o
— Copy of Railway Board's letter No. B(NG),1-72PM1-158,48%.
21 e80720
‘\I‘*‘\/,
SUB: Procedure for filling up selection posis from amongst
eligible staff of different categcries Amendment to
Indian Railwayo Establishment Manual,
An advance cOrrection slip to para 216 (g) of Chapter
II of the Indian Bailway Establishment Marual (Second Edition)
«jr is sent herewith for information ard guidance,
- INDIAN RAIIWAYS LS?ABLISHMENT MANUAL
e ADVANCE CORRLCTION SLIP NO, 78e
< - Para 216(g) of Chapter II;

Substitute the following for the existing para;
"(g) For general posts 1i.e. those outside the normal chamnel of
promotion for which candidates are called frow different

categories whether in the same Departmanﬁs, or from different

dept, the selection procedure should be as under :

(1)  All eligible staff irrespective of the Department in

which they may be working who satisfy the prescribed

. canditions of eligibility and volunteer/for the post

should be sﬁbject to a selection which should consist -

0000920)"
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of both written test and viva-voca test;
| | ¥
and . ' N

(11) The selection board should call for, viva voca test

all candidates who secure not less than 60% marks in the

- written test, The final panel should be drown up on
the basis of marks obtained in the written and viva-
—— voca test in accordance with the procedure for filling -
v .

selaction posts referred to in paras 216 (e) & (h)"

(Rail\»}ay Board's letter No. E(NG)I-72 BMI-158 dated 21.8.1972,

oGl 0AG NI

—— )
] Icha

Y, GWHAT 7, WIZITE
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“:éerial No.4445 Circular No,831-8/63/2-VIII(Eiv)dated 09-10-68.

Sub., . Representations against selections-non graetted. E%SA

A copy of Railway Board's letter Ny. E(NG) 168PMI-60 dated

29,8,68 ig forwarded for information and guidance.

Please acknowled.e receipt.

DA/As above.(Below).
Copy of Railway Board's letter referred to above,

Sub. As above.

g Frequent representations are being received from staff about

——

their non-selection to selection posts and alleging irregularities
« .

in the conduct of selection prdceedings. When a procedural
lrregularity is established and the selection in‘question is : d
cancelled, hardshlp is caused to those promoted as a result of the
selection an¢ more representatioﬁs are received. With a view to
avoiding these complications, Board desire that the Railway
Administrations should_ensure that there is no procedural irregu-
"1arity whatgoever in the conduct of selecfionsc The inclusion of
B a Personal Officer in every Selection Board is mandatofy and
tnere should be no room for any procedural irreguiarity, as tiie
e Bersgnal Officer-is by the very nature of his dﬁties—expécted to
ensure that the proper procedure and rules afe édhered to.
Before a panel is published, the approving authority should
gatisfy himself that‘there has been no procedural irregularity

in the formatiun of the panei.

2. Board have also decided that représentation, if any, against
a panel should be submitted to the competent authority within a
peridd.of 2 months from the date Qf publication of the final
panel, Any representation receivéd after that period should norm=-

ally not be entertained. However, it will be open to the competens

L0 ,_‘"]’ ”-H"Q a%ﬂ—r-—w:,

%, FEXAT HqiAf, Eﬁrsrrsx: a

m N j
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| Serial No. 4780,~- Circular No., 831~ E/63/2 VIII(Elv) dated

| %

- Sub,:- Procedure for filling up Selection Posts- Non-gazetted.

5.9.1969.

Copies of Railway FBoard's letters No.,E(NG)168PMI/192,
-dated 12/13-11-1968 and 3%0.4,1969 are sent herewith for infor-
mation and guidance. Railway Board's letter No.E(NG) 62 PMI/91,

‘dated 9.8.1969,'referred to therein was circulated vide this

~7 . ‘
j/ office letter No. 831-E/63/2/-VII(EIV),dated -4.9.1965 (Printed
Serial No.3111),
— Since complaints have been received on the score of
D ~ imperfect reckoning of the number of vacancies leading to the

field of eligibility being either unduly enlarged or unduly-
restrictéd, it is impressed that greafest caré should be
bestowed on the question of assessin; the number of existing and
aﬁticipatéd vacancies and keeping a permanent fecord of how the
vacéncies are reckoned in each case. Thanumber of existing
vacancies should be thoroughly checked up a&nd gof appioved from
Y. the s. P 0./D.P.0. as the case may be anu o uumber of anticipa-

ted vacanc1es should be carefully worked out in consultation

e . with the Executive Officer(Senior Scale) concerned. Then the

total number of persons to be placed on the panel should be
determined téking into account unforeseen vacancies equal to

25% of the existihg and anticipated vacancies as laid down in’
Board's letter No. E(NG)62PMI/91 dated 10.7. 1964(Pr1nted Serial

No. 2615 and as further clarified vide Board's letter No. E(NG)

62PMI/91, dated 9.8.1965 P.S.(No.3111) referred to above, where:

the number of existing plus anticipated vacancles is less than

4 atleast one person more than the number of existing plus

anticipatmd Vacancies should be placed on the panel to provide

for unforeoeen ¥acancies which are likely to arise due to

normal wastage durlng the currency of the panel, i.e. two Years

from the date of approval of the panel by the competent

authority,

Please acknowledue recéipt.
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Copy of Railway Board'g letter No,

E(NG)I68PM1/192. dated
30.4.1969 frop Jt. Director,

Emtablishment, Railway Board, Neyw
Delhi to a11 ¢,pq and other, | |

| %
. | | 7
ub Procedure for filling up Selection Posts-Non gazetteqd,

S letter No. E(NG)62PMI/91, dated

re of anticipateq Vacancieg to. be

EP/1025/9, dated 11.3.1969,

Copy of letter No. E(NG)16s PM1/192, dated 12/13—11-1968

P from joint Director, Establishment,-Railway Bpard, New Delhi

. - o
~addressed to the General Managers all Indian Railways,

| . ]
Sub; -~ As abovse,

1

According to extant ingtructions, eligiblé'staff up to ;*

four times the number of existing ang anticipateg ?acancies plus
. |

25 per cent thereof for unforesgeen vacanciesg shoul? be called

for'writfen and/or viva-voce tegt in regpect of seﬂection posts,

anticipategq Vacancies bein ¥ those

g defined to connote onl
Vacancies as are likely to arise due to normal wasﬁage during -
the currency of the panel, T

acse sed. {In view of

i
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{E“>gerial No.4998.~ Circular No. 831-E/63/2-VIII(Eiv),dated8.5.1970

Sub: Procedure for filling up selecion Post-non-gazetted.

| inuation of this office letter of even No.dated [~

In continua . | | /A@(/
5.9.69 (Serial No.4780) a copy of Railway Board's letter No.
E(NG)I169 PMI/200 dated 18,3,.70 is forwarded for information

and guidance,

Please acknowledge receipt.

Copy of Rly. Bds,letter No.E(NG) 169 PMI/200, dated
Yo 18.3.1970,

Sub: Pfocedure for filling up selection -Posts-non-gazetted.

according to the extant instructions, anticipated vacancies
connote only those vacancies as are likely to arise due to
normal wastage during the currency of the panel. It has been
brought'td the notice of the_Board that sometimes panels
formed on the basis of the above caliculation get exhausted be-~
fore their currency bacause persons working in the instant
selection grade get promotion to higher grades. In order to

meet this situation, the Board have decided that in addition

t0 the existing vacancies and‘anticipated vacancies as at
present recokned, the number of vacancies equivalent to the
S number of person in the instant selection grade already
~4ﬁ; empanelled for promotion to a grade higher than the xrade for
which selection is being made, may also be taken into account
against "aﬁticipated vacanciesg" and'then 25% thereof may be

added to arrive at the number of vacanéies for which the panel .

is to be :drown up,

Q'?‘“ "”“"" rv-‘ Yo 24‘—-,:-»-4 0
- E <»--‘_. .

an;g
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD
o T eeRERE
| APPLICAT ION
. REGISTRATION NO., 625 of 1987
S W | ]
- '-ﬂ‘\.\ . | [
WRIT PETITION NO, 5086 of 19?3
Vishambhar Prasad Saxena and others
- = === Patitioners
Versus_
union of India and others = = = = QOpp-Partiss -
. "\ o
i~ | . Sirz,Hen'ble Sir, o | |

The ﬁumble application on behalf of the

applicant is as under :

1. - That the ggclosed ﬁapers a#e_dery much
métarial for the purpeses of the adjudication éf the
.eaaa which are under the powar'and‘pnssassion of the
opposite party. A list of the papprsjrequired by the
geverﬁment ia.gtiached herewith,
* PRAYER

It is, thcraféfe;>prayed that‘the papers

which are in the custody of the governmgnt beesummened

for the adjudicatioen ef the case in the . ends of justice.

( SHARDA PRA%&@ KESARWANI )
COUNSEL FOR- THE PETITIONERS.-

Dt 2"\( 9\/?7



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT

ALLAHABAD

TR
£ Registration No., 625 of 1987
- 4.’< ,V , N
haat Writ Petition No. 5086 of 1383
ﬂj‘.\\
e ‘ Viéhambhar‘@rasad.Saxena and others
- = = - « Potitioners
Versus
Unienof India and others
- -« = = - QOpp-Parties
.l—.\v'/
LIST OF PAPERS REGUIREDR FROM THE GOVERNMENT
r R
«r?wdﬁx 1. File No. 145E/C/33543/L-Stores/s5B(W)

including letter ibid dated 27.10.1878
It will prove that four persons have been
impannelled out of way without any order

of ‘compdtent authority,

2. File No. 522E/369/42 (Eii) including
letter Noe 552&/369/42“aatad 28.1.1980

which will prove that the G.M. refused to

extend the Panel publishsed on 4.11.1877,



3, File Ng. 145-E/C/33543—L-Stares/SSB/(U)

4.

5.

6.

letter datad 15.3.1980
It will preve that ﬁina persons have been
included illegally in the panel published

en 4,11 1977,

Selection proceedings for promotien from

v

class IV to Class III for the year 1977

to prove that four persens and nine persocns

included in the panel published on 4.11.1877

were failed in vivo-test even then they-

Were included in the panel dated 4.11.1977.

Authority on which effice orddr No, E/102

dated 4.4.1978 issued for § inclusien of

three persens belonging t o Schoduled Caste
ngdr

M) S .
which will preve one f&r Chhotey Lal T.N.595
S )

declared unsuitable.

Seniority list of class Iil Staff (ministrial
and non-ministrial) fer t he year 1971 to

1886 to prove number of vacancies which were

in existence in each year.



7. Senierity list of Claes 1y Staff frem
{ 1872 to 1986 to prove that class 19
éMQleyees declared suitabla in théusslectian
froq IV te Class IIJwithout declaring the
r35ul£ ef thmse p;fSQns according te
"sendority.
B e ‘ , ,
g.\class IV to Glass Ilg)autherity for prometion .
“on ad-hdc basis viégqeffieé order Ne. E/11
dated 14.1.1965 centinued beyond 3 and 6 menths

ax without any cempetent authority.

9. Case No, 20-E for the year 1971 to 1986
which will preve the illegality committed by

the department,

10+ Total vacancies of class II Staff frem
i972 te 1986 yearly to préﬁg;that the vacancies
were available from class IV te Class VII
but the panel of succsssfui‘candidate hgé.not

been declared.

B
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SOV m‘ma T4E CENTRAL ADMINISTRATIVE TRIBUNAL AD
R LA . ALLEABAD, |

& A
S Ragmtmtton No.625 of 1987
i - o A s DY EVT DEay D Wy S ok iﬁ«mum.m
Inrs
15 P s ST 00 0D
WeFs Bog FOBE of 1023
. V" «Bh%mbl’ ﬁ‘ "*ﬁ’fm ﬁ»@ 3 &L TONG PR TR IR A I A2 RN OP‘@% f«ﬁﬁm“i@i‘ﬁ
- ’*Lv\f - & otherss -
i /)‘\ ) | . v\ﬁ . |
Union rcsi‘ Infia & anothePs .. senmsashnensescupposite Parties,
Agsplmatim for smendment af the Writ Petibione
: ﬂ‘ﬁwvnnm«iw%w”ﬁ“mdﬁ.mw-aamwﬁwmmmmvnmammmnﬁ-dow
" | "h(* 'E»ﬁ% cners nest humbly beg to  state as
m@aar F
1. Trat the sbovs noted Writ Pubition ww f4led ‘f@r g Virit 0?
; / mendamus wmammm, the opprozite pertiss fe declare the

:‘mulﬁ of o1l the candidates £ros Seriel Fos 93 of Annesure
We,. 2 of the Wris m,m siong who appsaved 45 the Weitten Test
atd inherviev for pmrnot ton from Glass IV Staff to Class III
staff?, held m tho year 1977.

,QJQA

2, Thet eémmr&mg to the sllegetions of the Writ Petition, the
oprogite pariizs arkltrerlily and &3.‘leg€;m§f ehdy dﬁ%&zl’aréﬁ the
_reault upte mrmm Ea,53 of the list of mgcmmﬁul Gundle
fiatua and wbsegumtly by 1llegaily mmrgﬁ.rg tho ;mmel

‘ again pmmtaﬂ these emrididatics who were dmmred unsuceesse

ful vhile ﬁk_.elarmez thé regult apto serial Mo, Sﬂ,

3. That according to the Writ Petition allegation =

the panel has been illegally enlarged a==--

oc@-9430-..)



%,

5e

- 2 »
from amongst the candidates tasted from serial Nosl-to—seriall

Ko.1 to serial Ko.52 without declaring the reésult of the
eandidates beyend seriul No.52 which inciuded the names of

‘ ¥
the petiticners, 4696

That tho opporeite parties have a illegally increased the
panel by means of Annexurs Ho. %, 5, and’§ of the Writ
Petition,

That 1t is reievant to state thal in a connertad caie regise
tered az registration (T.A.) No.,626 of 1987 this Hon'ble

Tribunal has already guashed tha annexure No.6 of the writ

Petition by which the Panel was illegally enlarged by promotir

'. «g nine more persons from amongst the candidates upto serial

’6.

7

¥0,32, These nine persons were also the party tc the said
case decided by this Hon'ble Tribunal,

That though in the instant writ Peliticn, all the anrexures
No.k, 5 and @ have besn challengrd but due %0 2cme inadver-
tence the neprzcn® covered by these annexures have not been

siplended aﬁlappasite pariies toe the case,

-

That for the easons stated above, only the persons covered
by annexure Jo, b and § are rsguired te be impleadod as
opposite parties ns the arnexure ﬂozﬁ nes already been
guashed by this Hontble Tribunal in a connected case, The
names and desceiptions of the persons covered by annexure

NoJ+, and 5 %o the instant Yrit Petition are as under ie

(1) Panka Kumar Pendey, st oo Lk Lo Dol
(2) Triloki Nath Tewari, —— o>
(3) Sankatha Prasad, U>><lcirg oo < ok o LB Depoi
() Mohan Lal, w'twr?,-—_\r b oty S v Debsl—

(5) Bhat Lal Ls-
(6) Ram Nath. ’ A —
(7) Parasu Rem, .

‘40‘000310)
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8.

(I-A)

(1-B)

-3 e
That after thids amendment in the Writ Petition, it
would also be relevant to add two mors prayer No. %
¥
\
(I.A) and(I.B) in the Writ Petition, which shopld

read as under e

That by means of an appropriate Writ, order or dire-
ction in the nature of o@rtoarssi; the promotion in p
pursuance of the impugned orders contained in annexures

No. 4+ and 5 and“? to the Writ Petition be quashed,

That by mean of an appropriate Writ, order, or
direction in the nature of mandamus the opposite
parties be eommanded to promote the petitioners in all
these vacancies created by means of Annexures No.

4, 5 and?; after the promotions of the persons

coversd by the .sau annexures have been set aside,

Lucknow: Dated Q "S\ oA b&,\a ~ ()4 Sepene
'Petitioners :

Verification

I, the petitioner No.| +»2| do hereby

..QQ.""OO)




- @ .:\“, - ‘ - *
O - !‘. b

gerify that the gbntgnts of Paras 1 to 6 of this }( |
application'fbr aménﬁmgnt ineluéing the proposted
amendments contained paras No. 5 and 6 are true to -

ny awa,knewleége._Nothing'material has been concealed.

No. Part of it is false so help me god.

Lucknow: Dated W .
Petitioner No,
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Eetbré the Controel Adainistretive Tmamal
* Giresit nm&' y Ducknow

Regtatration Mo, 625 of 198%. o
Bt ghembhiar snd wmvers Vs. Unfon of I'naa
ianden & others . Va.
R@ﬁa‘l‘:mﬁm Yo '624 of P87

Union of Ingta |

mtm Ammnts on behalt of tmim of Indla
vfa &g under g~
1- Thet there were fem- wrie paﬁﬂana am;ae out
of one panel, Out of four cases tw cases haslelready
been dectded by the Hm'm.e Tribunall nsmely Heyd
Shemker Mevrya snd Rem: Mzﬁmm sna 6@%0“1’8» Stnce
in all the four peti tions the petitioners challenged
saditions of the names of the condidtes beyond tw
. Years in the penal, The ﬂon'mo Bench haa adimd cated
Wat agditions bayond tw years in the #ﬁ&
{Ilegd o, hence these T peﬁiﬁo’na has autometlcelly
bécemme Infractucus tn view of the dectaton of the
esrifer twr petitions dect'ded by Hon'bie Sr Zaheer
Hasen end Hom'ble Srd Ajad Jeuhart fn Decenber 188,
In the sbove tw pa%ﬁma Chenden snd Bighabhay
have dmm:mm ﬂ!e ppoax Mma in Chenden case they
have gught the rent ef} " Ty prodiee the records in
orfgnel and to dectere the resmiits of sl the
cendt dates from Serfal No.53 onwerds of Annexure No. 2
end t 111 n Al edeting B vacencles from the

e dl @ates Ifsted from Serlal No.63 onwards of
. N
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Annexre m 24, As por aeed ﬁm of Humbu Yir, Zehewr

W m cm aﬂser tweo: yaars v, & mmto af the

dee}lamﬁ@n of We remlts and being aecxa.red

smceessful o the et tioners names be not added

in ‘assd panel 5 s the reifef mught by the petiitioners
o tras Deame nfructous

2 'nm ¥t hos m-eaw been gve in afﬁ adt
‘ﬁmt the remlts are mot mamm y o the seme
cannot be filed mmer my @rmmnem._ _

3 ' Tet 10 mmmmmr end otiiers case tie rlfer
‘mmt by mo poﬁﬁ*@nem 1& mst the m and
e, sam 9’9’“"‘“ fu advaneua , » the pe%uon

Pmemﬁng or&co fer Union af India

9 >\ \‘3C7
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In e Gurt of Cartral Amingstrattve Trihunay,
fllskabag
Regt stration Mo, 625 of 237

Bl shenbhar Pradasd Sexeiz end others
Va.
Unidn of Indla

Obj sction spalupt the mmdrdaent spplieaiton

s e wndar -

P

i= hat tax Lot hs sides i, potitioners as . «L

wall as regeundmts have concluded thed r araments

in the case as is mparent fwn the order sheet

i'&ﬂ@ fq

- That the ¢sse had bem agjoumed only for
daments , the respondent Union of Inda had alveedy
gven in writing that the sald domets are not

tracsble , hence the seme oonnot be files,

S Thet the snendnent by widh the petitioners

went elltogeliiar a new case which is gmwesly barrad

by ¥me end the sene comnot be under my ei reamstances
. R

ba allowed as has bean helddn V87 AT, &_Vol.551

page 507,

4e ot gioee the petitioner hag &t & stay order

» they by one pretext or the other want to only

awid not o be dedkded the vp\“se'm ﬁo::‘;,,-, hence petition

e e VeI Lo hoedk odxeady Laeesomn s
e rejactoa oLl k N o%él‘l 2
Ow e 1,"’ 00/( Cend onyey NLA: ' ’ : @)*__'

Presenting o ffi cer Union of India

o 11 2> (‘
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BEFORE THE CENTRAL ADMTVISTRATIVE TRIBUMAL

CBEICH ALLANARAD, | m’q;,
<
REG. N3, 625 of 1987

“¥ishambhar Prasad Sexena and 15 others = Petitioners

Union of India and others wmmw  Hespondents,

The humble applioaticnon benalf of 1, Mahesh
7 | 7 “Tuam JkWﬂﬂk’
Prased Saxena 2, Chandra Psakqgh% e Jepuvan Masurya,
} "
TNo,242, 4, Babulal Yaday, T,.Mo,840, 5, WEUJ Pkasad

Yaday T.N0l.715, 6. Gyan Chand T No, 128 and { K .hnpta F

T.No.482 for implsadment as petitioners in the above .

.mc}:ﬁd pase is as under o=

1=  That the above Writ petition has been filed by

Sri Vishambhar Saxena and 15 others in the Hon!=
High Court, Luakn&w Bench on the basis of 9916
For prometien to class IV o class i and restl
the # rp&nmluane to hold Fresh slection and to

the rosulty

2« That the caid drlt petition has been: renister

and admitted as Mo, 5086 of 1983,

K

=  That thore are hany persons including the
applicants who uere similarly situated and equzlly

intgrestad along with the petitionere in the relief

\
claimed and prayed for in the petition,. . \
4=  That the matters of the above noted case and
éhat,m? the prasest &ﬁ@llaﬂﬂﬁu arg khe sa me,'and the
guestion involved is th@ same and the interest of ﬁha
applicants are the same as prayed far by the-
petitioners Uishambha: Prasad Saxena aﬁﬁ cthers,

/

)
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- That 1t ie expedisnt in the ends of justice that
the applicants be alloued to be impleaded =g petitioners

in the abovencted gase as common interest has been involved

in the case along with the petitiocners, E§?7
| T o

- PRAYER,
USSR T

It is, therefore, most ﬁumbly'anﬁ respectfully
prayed that the Hon'ble Tribunal may be pleased to
allow the applicants to be impleaded in the abovenoted

ease feg, Mo, 625 3? ?9&? Vishambhar .Pd. Saxeana and 15

A<>_‘ sthers vs, Union of India and others as net&tiuners_ L.
. \ J(r . . ,‘ . . . ‘ . v »:.h N .-
}7' - it the intermat af juséire cthmrwis@ ﬁhe interget of the
applicante shall he hzﬂﬂlv 39&”8?&15?& ‘ o g
t

e ge e e
Q,LV\WQ\QJ\ SMM C«wgk?amc\ ey, IS Dy Co Sl Wnsr
/) Ckﬂuﬁmxgh%kmgh— &h %ml*MCLﬂ~LTMMmM uo. . DCmSPCﬁ&lALwcjﬁ“A .
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7N K. Qupld oMo & Lﬂ”ﬂw\z@’ 34, m;\iﬁ;‘?

fApplicants - 1'”Wahésﬁ Pd, J&XPN& and others,
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<), gagE A oSt wemfe g8 wwR O F aew grer gy, srafe Y sfafafmi swe
ZEATAT FF AETAA | T FL a4t (oeft 07 90 srawmFargaR wafas gfewmor w3 st
AETF I Fa1F w3 N q@ify 7 gfafafat oF gaR st g9 #) qwd gearerd qad 36T
qicw &Y, AT R & et A wewed qav gwedl (Ta1g) AW IR IEN gralua sATa s
F AgT STFT GAGT FL TIT JEAF F2, TI-99 IS BIF  AqT FHAQT FL I FaAG'ATHT gifiger
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7 7 Proceeding in G.A.T/4LD., as desired in Cases of =

, 4;‘”‘=ljambh!f‘? Prasad and Chandan Lal Reg. No: 625 of 87!

4
5

de-peservation of wva

That"selécﬁion prﬁeeedings-wafé,
for considering inclusion of names o

for 40 Vacancies ant

4

;o

requ

. That selection from Class IV to.(Class 111 was
‘provisional paunel of ‘37 employees
was announced Znd .names of 3 S.Cs were included after .

cancles of 8/, - | :

employess and were semt in 1978 and forma;i

. That efforts

- Proceedings from Hd. .ra, Qffice,

ntro

- Vigdrous chasing it hus been revea
‘proceddings are not traceable in H
mainly due to change of: many offic
cage in different sections of ¢ Ge
De-reéservation Cell, Griwveance Cell and destruct ion of. 01d
~recordse . S SR . ' -
57
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held in 1977

ired by Hd.Qrs, Qffice.
f .certain Class IV
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-review basis was in process till March v80, ' U
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 Bafore ﬂw Cen tyel A@dm smt&.v_i THitunal, Allehabad

- Regtstretion lo, 624 of B87 -
'G‘ia néwm - “*Ja; ih:im -vlf J‘nm;.ga_u, : . ,‘ ’ IR %‘9

- Objection sgeinast the 'ﬂ_ﬁm&im‘& z{apii_ cation
1g &8 under :- | o |

1» That, hoth the o den i.';s.' the p&ﬁt&em:-'na wa.l
as » ea:'én'd&zt have wnelundesd thelr argments In

‘the csne as 18 wparamt fxm the order shest 1tsslf,

‘3. ™at ths eresbag bem ammz‘#md orly %y
& amenta , the rorpondont Tnion of Indla hed slready
' g;,#ar-‘ai in wAting thet 4he srid rrommts ars not

t.racerbz.é s benes the gove emnot ba filed

8  Thot the mmdnert by vaich the petitioner
woanie olltogethe» s new cane which 48 groesly berred

by tiae oag the gemo canict bo undger any dramatsness

| be <l low ed as bes bom had in »e7 ATER W,
 paga 27, ' | |

4 st eires the petitionar heg ® & stay order

® they by ona pratext or the other wnt o only

awidngd v ha et ded Popiiifon 4 hece the

rksocle g 0O mm#—-%oumm ros JND

(26 4627 ‘%7 . -

Proomtings off oeu Unden of Indis,
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Reg;stered

- IN THE CEN IRAL ADMINISTRATIVE TRIEUNAL

;“v.‘w-'" - ALLAHABAD LENCH,ALLAHALAD'. |
- ‘ Post Eag No, Ol” :

23, Thornhill Road, Allshibad 211 Oul . (_~

.L;
O\bb«7 O;i‘ ez ﬂ%vwk‘&h\w\ L—lﬁ%
Co and MMQKMM Ieo

No .CAT/Alld/Jud@% & L} Dated uhe{Z// /‘L__

‘ Registration_T.A.No,a (F>> of 198

e 2edz D IR
RRLAN A RIS o B

v
L]

Vﬂg4\¢m~ ae P o Seshaan. . Apolicantts
Versus ‘
Um%g.\ﬂ 8,%},0 Qv , ’ Resﬁonc‘ient’s ’
To %% Q ?Séﬂ\f"f\ (Mf\\\c(\ f”‘r‘“ "5\/\(\“ - _
( '. "' . H 94-\ {‘C‘":,( 'p”" Ldeo, :

%f“eWM Cn;y}*Cbru«edl |
L/é U/MJL@ f\‘m«»é—{ A—&LW sod

| :' WheTeas the marginally noted cases has been
C Transferred by gﬂ“q{ Coulie Adfo ,under ‘the provision
of the Admlnlstratlve Trlbunal Act 13 0f 1985 and reglstered
‘  1n this Tribunal as above, g

>Wr1t Petlxlon No, §r5>6kbjgg The Tribunal has fixed date

: e ) OI 198 o. Of .u&gﬁi'\» &Q - - l988.
| -y of the: -*ﬁi%%emﬁ’ﬁ:'tﬂ - Fgr the hearing offtbe matter, -
i.,  Court at o st mpramee . If no, apyearence is made :
i of _ e Q on your behalf by you DL some ‘.

Lo arlslng out of order dated Y one duly authorised &8 Act
s passed by __ ' ¢ . . - ;
in | 8 ' "

T

on your behalf the matter m1¢¢ be heerd and decided in
your . absence.

S l leen under my ‘hand. and seal of the Trlbunal
. dﬁY“of 81 mms\ _._loss,

R e
- %DEPU@LEGI;TR@/‘}
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P 48645 . T ~ Phone : 486450\
3’7@1 aﬁm&"‘aﬂazeaa | Umesh Kumar Skivastava
Y qEaFE . ADVOCATE
&3, 781 1, TS : 83, Gwynne Road
??i oq= , ' Lucknow 226018
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| . - INYTHE CENTRAL ADMINISTRATIVE TRIGUNAL, j;yz,,f-y,
" - L " {_ALLAHABAD BENCH )
< . i : - :

23wA Thros

hill Roady AlLshabad=211001, (;
- CAT/ALLD DATED -

lionefap /‘.pplicatiﬁr'l No, 625 / 1987 of i98 ‘ (1)

. : Vishambar Prasad Sexena.and“otheﬂﬁmLHMNT \

Versps _ "?$<3§9
Union of India( N.Rly) a"d-Otheeﬁkmnmomws

1“Uishambar Prasad Saxena s/o Bhatron Prasad T

2,%am Kishan son of Kanhai Ticket No,929,

3 JHans—Rem 3 Pandey Ticket Ne,207,
4,5hiv BDutt s/p “ohanlal Ticket No.?ﬂﬁ ‘
5.MahabiT Prasad —§76 Bhaguan Das Ticket No,123,
6.Mohév—laminus¢nwﬂahammadmlicketfNo.898o

N 7.Raj N rains/o Bajrang Bali Ticket No,940, ,

‘{ WHE% A the 78Tginelly asted case hag bean transferred

v by —. High Cnurt nF*LugKQQMA;;mJﬁweriww Pmovisions of

the Administgatiue,rribunal RIS A

. 13 of 15¢
-'is Tribunal as above,

icketNo.Bés

05) and registered in

. N : Thd . " ] . 1

W.P, 508% ; 1983 of 19 - The Tribuna hasfhxmithe“ R
..Jf‘_[;.’".e Court of M—Qﬂ.ﬂxt..!,—k_a_.__ date of 14m8-87 198 | P
rurising oyt of the order dn:. -«

o eemas S

for the hearing of the

. matter,
. : . -
—in . " If no appearance is
. ‘ made on youp behalf by yoyre
£ N Ty : - ’ ; v

[ e TR or
. S : saelfy your ploader op by

4 - “,/ .

J

C e ~ N
—  SOmecne duly authorised +¢

) R R i - .

3N and plaad*,@@e your beHalf, thg

Cusided ip your o

[
.

matte r will be heared and

.abzancg,”

Given y.dep my hand and geal o

22-7—87
198

— Sv———

f the Tribuhai this
day of - :

8.Virendar Bahadur Saxena s/e

Ragge Lal Ticket No,5o8.
9elakh Kaj Singh

s/e Vichura Singh Ticke No.838,

: DEPUTY| REGISTRAR,
icakt No,954
10,0urga Prasad s/o Sadal Tlcagt .954,
1. Hag Sardar '8/0 Maheshwar TicketNo,947
12.Dal Cgand s/o Kallii Ticket No,

13.Gaya Prasad Auasthi s/o Baboo :?} 71Ck95§;;52?34}a%1§¥;
, . ,.Ef D’ i CLD {;)f ’ f/;z4/zqr7@/_
) . _ /2; éﬂ A k-—éﬂ * g.
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71 Frfra qes (RgAamr) frog 3% saar FfaqIosTe(aaia) g 3 § iR a7 e w1
fr 3 gew guTd A ¥ AT (wrstiaran), sfyareaa (v qg0d). e w@E 9, fqare qa,
qriegw ua afegd sArea (Fe/fedto) wrqfia® F9 (FAFAAT), 37T 96 (I .

o), gEAE ade Paeedt wonfe @ mwR ¥ e s qanfe, itz Y sfafafat o

eRATET FTF SarTer ¥ Segd #E aqr Pt o 0 armumaqigare wrfers few FT AT
AETE A wary &2 A1 aarik # sfifafat @ g v g7 F1 ! el arad ad
T F%, guTh R ¥ feelt # weaws qa ww (aTg) AR 31T gay grafaq ST 98T
FX g7 ITHT FHAA FL qYT JINF FL, AR S IS AT mra"?ar FT ot gagram aifaw
FX a7 Su% EEE § gEArGE qfEd S Il awdd S adiq SEIw ¥ gEe @R A
ga FEAE fefl F W A A F aHG IF @ F9A1 GGT T | AAW0wHA g o< feft ot
FHVT FEIIT B BT F | P '

It T FEAE A S aeAT FT TAS qw F qo Fed A wify g adon e
it 1 iz Ffvea qew e BRet oa TER AT AR S e faY awg ) gadl SR Q& @, @
g7 afuFre g b ag g8 71§ Aifeq fa famr & gl ol ¥ e F AT qTE T FT ) G T
¥ gt guk wfy B8 swafma @ g | afe ot ara @ ¥ ewed g & wrow R gEaH
£ g T 4 T T q A1 GHGAT THITHT §1 A gt ot ST SavaruRE T T | 9 FeA
A w7 & fradt @ o FE[FR SEE R WiE N T A X o W F awr §
I qEAT I BF A F1E AFEA T FHAY AN | .

qaua g afawes-qd fag fear i aqq o@ wH w wfq @ fagr Gy & oo

_ SET
BRI AV G

qT F A |

Fd
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IN THE CEN“‘RAL ADMINISTRAT IVE TRIBU\IAL LUCII04

B ke bk i xRt CIRLJLT IENCH

¥R

T

Quk: T.a o, 625 . 0% |
?—i—”ﬁ“%f 1907¢L)

DATE CF DECISION_OQ/ / Z /1989.

. b : .
o o : _ B

Vlshambar Prasad & Ors., Fétlilonors

5.P. 3inha o Advocaue for. the Pbtitloner(s)

o —

S "~ Versus -

v A2

" '{inion of India &.another Re,pondents
|

A}

. G.P.Agarwal _hdvocate for the Respondent(s)

CORAM : R . Lo
The Hon'ble.Nb.D.S. Misré}'A.M.'

The Hon *hle Mr. D‘K AgarWal, Je M-

‘V4ff‘ Whether Reporters or éccel pepers may be allowed
.+ to see the Judgement , ‘

$fz; To ba referred <o the hon01ter or not ?

7;3. ’Whether their Lordsh*ns wis to see the fair
copy of the- Judgement ? ' B

P
% . Whether to be circulated to other Benches ?

Dinesh/



consisted of a written examination. and viva?voce. The

petitioners were successful in the Written Test.

CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW
'CIRCUIT BENCH

Registration T.A No.625 of 1987
(Writ Petition No. 5086 of 1983)
Vishambar Prasad & others ..... Petitioners.
Versus.

Union of India & another .«es Opposite parties.

an‘ble D.S.Misra, A.M;
Hon‘ ble D. KoAgamal )JQMQ

(By Hon., D.Ks AgarWaLJ.M)

Tﬁe aforesaid application was registere&
consequent to the transfer of Writ Petition No.5086 o
1983 filed in thé High Court of Judicature ét Allahab
Lucknow_Bench, Lucknow under the provisions of the
section 29 of Administrative Tribunals Act. The relie

soudht is that the respondents namely the Union of Ind .

through General Manager, Northern Railway, Baroda Hous
New Delhi and Deputy Controller of Stores,Northern Rail
Alambagh Lucknow be directed to decalre the complete re¢
sults of the test held in the year 1977 for selection

to the post of Clerks in the Pay Scale of Rs,260-400,

2. The facts, in bgief are that in accordance with
provisions of Indian Railway Establishment Manual 33.3%
vacancies to the category of Clerks in'the Pay Scale
of Rs.260-400, are be filled by promottiny suitable

candidates of Class-IV Staff. The competent authority
decided to hold the test in the year 1977. The applican

wers also eligible to appear at the test. The test

S

'0-002,



'v1de Annesure-S to the Writ Petition. It is again admlttd

against 33.3% quota covering vacahcies upto 31.,12.1981

Therefore they were made to appear at the viva-voce,

‘ Thereafter the responaent No, 2 declared a pr0V131onal

panel, successful in the Written Test & viva~-voce. The
petitioners wére not selected and hence their names _
did not appear in the llst of successful candldates
announced on 4.11.,1977 vide Annexure—S of the Writ
Petition, Thereafter the names of 3 candidates belonging
to the Scheduled Caste were included<in.the panel in
exchange of vacaneies which were reserved for Scheduled

Tribes, 80 no Scheduled Caste Candidate. was available

A

vide Annexure-4 of the Writ Petition. It is also a
admitted fact that the names of 4 candidates were fuﬁthez

empanelled on 27.10.'78 by the competent authority
that names of 9 candidates were included in the panel

vide Annexure-7 to the Writ Petition. However it is also
a fact that aforesaid 13 candidates included in the pane{r"

vide Annexure-5 & 7 were senidr to the petitioners. N

3. Thevgrievance of the petitioners,'to our mind

is mis-conceived. The reason is that‘once they were
un-euccessful in the test, they had no right to claim that
their‘names be included in the panel. Moreover it would
appear that the cendidates empanelled vide @nnexure 5 & 7
were.senior to the petitioners. fhe céndidatee empanelled
vide Annexure 4 were brought in exchange against the

Scheduled Tribe quota from Scheduled Caste quota as

Scheduled Tribe candidates were not available as alleged

by the respondents. The respondents have also alleged
that it was not possibhle to extend the panel further and
that a selectioﬁ was again under process against 33.3% quot:

which had to be postponed on account of a Writ Petition

Do @ywoeennt L
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filed by one Chandan Lal in the High Court of Judicature
at Allahd ad,Lucknow Bench, Lucknow the ert Petition
Number belng 69/82. Thus it appears to us tnan the
petitioners having been un-suceessful in the process of

selection came forward with the above Writ Petition

without any basis. It is true that the respondents failed
to produce before us the reCOrd of selection on the
ground that the same was not traéeable. Iﬁ is unfortuhate
that the record of selection should have been lost from
the office of the respondents, all the séme, it is a
material fact that ﬁhe petitioners having failed to
persuade the competent authority to extend the panei

to include their naﬁes, they came forward with the
above Writ Petition in thé year 1983( six years after the .
selection) alleging without any basis that complete
result was not declared and that the inclusion of tﬂp
names of the 13 candidates from time to time wag agalnst
the rule. We have not been pointed-out any rule which
prohibited the extension of panel by the competent
authority. We are also of the opinion that since the names

of candidates senior to the petitioners were included in

the panel after the declaration of result, no prejudice

was caused to the petitioners,
4, In the above circumstances we are of the opinion
that the Writ Petltlon 1s liable to be dismissed It is

accordingly dlsmlssed We make no order as to costs.

Member(J)  Member(a)

W ,Q_,é/“ .
Dated:iay 1989,
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHADAD. -

AR R R SR

Registration (T+Ad) Noe627 of 1987

- - Ram Sdromend Paﬁﬁey & another ...; Petitioner~Applicanﬁ&
Versus )
,Unicn of India & others seerese Respondents.
| kR T TN ’ -

Hon'ble 8. Zaheer Hasan, V.C.
Hon'ble Ajay Johri, At

(Delivered by Hon. Ajay Johrd, AsM.)
Wwrit ?etition Noe1027 of 1982, Ram Siromani
' Pandey & another ve Union of India & others, has been
‘received on transfer from the High Court of Jydicature
at Allah@haa. ﬁuckn@w Bench, lucknow under Sectien 29
of the Administrative Tribunals Act XIII of 1585. In
this writ petition the order dated 28.1.1982 passed by
| o~ - respondent 1102 determining the @éniorit? of the
| petitioners vis-a-vis the rQSpoééents 5 to 28 (p;ivate
respondents) and the order dated 18.2.19@2:féjéééing the
petitioners' represéntatﬁbnsmagaiﬂst théfoxéer Of 281482
and anaﬁher order dated 15.201982 calling persons to

~ 7t

‘y \iAPpear in the suitahility test for the post of Sr. Clerk

;ga?e been chalieng@d. The patitioners' case 43 that
Jﬁﬁé petitioner nosl was promoted to the post of Clerk
| ven ad hoc basis in September, 1972 and since then he hés’
been continuously working on this poste. Ee was regularised
in 1577 by a—selection in which he along with others
appearcd and gualified and he was put on the panel
lannounc&d on 441141977, In the case of petitioner no.2,

he was promoted 1n‘pecember,1974 as a Ulerk and was also

poe e o . el ,/'{‘
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regularised in the panel of 4,11.1977. The private
respondents were promoted ts the post of Clerk from the
post of Khallasi long atter the promotions of the ﬁé@(/
petitionerss Respondent nose 5 to 10 vere pramoted in
Rovember, 1977 while respondents 11 ©o 18 on 18.3.1980,
Th=se privite rocpondentc biad alco been called to zpnear
in the ExlECtion Lel®t in 1977 and were declare? successe
ful, as a result of which their names were alsc included
in the panel announced on 4¢11.1977. The Government-
£espondents, however, have not held any test carlier to
1977, though the petiticner noed w3t pat Lte officiate

in 1972 anc tre petitioner noe? in 1974« By the impugned
order dated 28141922 rezponients S'to 18 were made senia
to petitioners nos. 1 and 2, Feeling aggricved by the
aforessid impugn-d ordec they reprcsented on 1641241982
for the correction of the senjordity list,but their
reprecentations wore rejacieds Tnercalter res;oncents

$ to 18 have been called to aprear in the suicability
test for pramotion to the POt of Sre Clerk on 4.3.1982,
while the petitioners have not becn called, though they
claimed themselves to be senior to the privatc respone
dents 5 to 18, According to the petitioners the post of
8re Clerk is a non-selection poeel and the percons senior
in service have a preferenif%l right to be considered
for promution. The claim of senlority by the petitioners
is on the grounds that they were promoted -long before
the promoticn of private re¢spondents 5 to 18. Under

para 302 of the Incian Railway Lstablishment Manual & —
seniority should be determined with refererce to the
date of promotion,but the Government-respondents ignored

this criteria. They have, therefore, prayed for the

./l/

'
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issue of 3 writ in the nature of certiorari quashing the
impugned order gated 28.1.1982 and the otders dated
1842415982 ana 15241982 (Annexures "I, *1Z' & 'IIX' to
the writ petiticr), z2nd for tie issue of a mandamus
cammanding the ars Swering rec-ondents to detepmine the
Seniority of the petiticners vigea-vis respondents S to
18 in accordance with t}.e rrovisions contained in para
302 of the Inaien cailuay Establishucnt Manual and to
consider the p-titioners and to allo& thiem to appear in

the svitalhility test for oramction of Sre Clerks.

24 ACcording to the resnmondent noel the senjority
of all the 53 employees, who had been finally brounht on
the panel declared on 4¢1i¢1977 has ben maintained yide
Office Urder Noa E/Zo,ldated 28¢141982 and the percons
called to appear in tne sultatility test for promotion
of Sre Clerk were not Junior to the‘petitioners. The
promotion of petitioner nos1 made in September, 1972 was
& temporary ad hoc arrangement and the petiticner no.?
was made in December, 1974, Both the petitioners continued
to work on ad hoc busis and were aliowed to draw incree-
mentses According to them apout 300 class IV employees
were called for written test for selection as Clerks
against the vacancies reserved for promotees in the
. Year 1977, 103 persons guualiiied in the written test
7g.but of which 37 were placed on the provisiocnal panel
 '01 pramotee guota by a duly constituted selection Boards
- buksequently 3 Scheduled Caste candidates® names were
added against the de-reservation of posts rercrved for
hedulec Tribes and four more persons were placed om
\\panel on the representation of the recognised Union

‘I a review of the result by the competent authority

—

¢
1

"”///QSG their interview. In March, 1980 the General Manager
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lextend&ﬁ‘the pana1 and thus all the remalning peraons
were put on the pancl and thelr nemes wvere 4qtﬁrmolated
in accorcance with their basic senioritys Petitioner noel
was too junlor and petitioner nos2 was still lower in the
list, therefore, the claim of the petiticners that xxEis
they are seniors is incorsrect and without baziss They

have denied thit pa

Jp

ra 202 of the Indian Rallway Fstablishe
ment Manual applied to their case. According to the

Government-respondents the inter se seniority cannot be

.

?
a¢1tereﬁ.vther@£@r@.,tha regpondents 5 to 18,who were

seniors to the petitianerﬁwwere‘plaeeﬁ genier to them.
Tﬁévwark on ad hoc basis sipce 1972 €or petitioner noel
or 197 for petitichner noe? does not give them ssnlority
because respondents 5 to 18 are ﬁmnicf by virtue of their
date of appointments and their inier se seniority could
not be disturbed by the ad hoc temporary officiating

‘ ) , ¢ & oawond ¥
arrangemente in which the iﬁieners were puﬁ? The
seniority has heoen fixed strictly in terms of para 302

of the Indian Reilway Fstablishment Manuals The peritione
ers had appeared in the test holid in 1977 ”ithuué aﬁy
claim sbout their having glxeaév acquired seniorityon the

basis of ad hoc promotion.

+3e We have heard the learned counsel for the

A '

@érties. ®rl ReCs Saxena, learned counsel for the mme

petitioners,made a submission that respondents 5 to 18

#h

haé falled in the test held in 1977 and the inclusion of
th&ir names aeven by revicew of the results ﬁn'ﬁhe Kequest'

of the Union cannoct be accepteds The panel had exhausteda

i1ts currency was two years and it had become none-existent.
THere was also no administrative error in the formation

Of the pancl and the nemes were included in March, 1980

Thé officiating reriod of the petitionérs should also
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count for seniority 4in the same manner és confirmation
is counted for senioritye Sri ReKe Kigem, the learned
counsel for some of the privat. zeSpcnd&nts; however,
mentioned that there were five tren-sections before
which the panel formed in 1997 wasz finalised. Initially
31 persons were promoted, thereafter another 6 £.Ce
candicdates were added and then another 7 persons wére
added'guring-1978 and finaily % more were added before
the pancl bocume Linals ‘

4. The lecrned counsel for the Goverrnment-
Respondents had repe%%é% the contentions on the grounds
that officiating promotion could not givé the benefit
of seniority to the petitioners as they had not hecome

the madb.rs of the sarvice. He haz relied on the cacse of

Pale Agarwal & others vs State of U.P. & othors ( 1987

(4) SLR 134).

Se In this writ petition what has been challenged

is an order dated 28.1.1982 which says that the employees
, .

whose names were included 4n the panel declared on

‘ 461141977 ata not eligikle for proforma fixation as they

were promoted as Cleérks in the grade of Fse2G0-400 (RS)
after their cases were considered and namcs included in
Xthe panel as a result of the egpeciasl reguest made by the

Pnion and not due to adniniztrative error. The 1mtter

ffurth@r Says that all the men who have now finally been

included will retﬁiﬂ their originel inser se aenlcrity in

the panel and accordingly the Of:iice Order dated 30+10.78

is modified and they listed 53 names on the basis of the
- ¢ apidis® A

inter se seniority. This order gundy to certain persons

who were included in the psnel declared on 4.1041977

on the special request made by the Union and it denied

them proforma fixatione The other order that has been

4
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dated A

impugned is/1842.1982 on the representations made by

the petitioners on 16+2.1982 saying that the ad hoc PLOMO=-

tions gives no claim and the persons who have brought on
.one and the same panel will maintain their original

~seniority, the inter se seniority not being disturbed.

Tre third impugned order that has been challenged by the
petitioncrs is dated 15¢2.1§32 vhich gives‘a list of the
clerks working in the grade of £5.260-400 (RS}, who were
required to appear in the auitabixity test fo& pronotion
as Senior Clerks. The petitioners have mk further asked
fgr determination of the seniority in accordance with

the provisions containsd in vara 302 of the Indién
Railway Establishment Manuals In the grounds for prefere
ing the writ petition they have oniy meﬁtinnéd that
seniority given to respondents 5 to 18 was in, contravens
tia;z%%&thé statutory provisions of para 302 of the -
indian Reilway Establishment Manual because the petitionéx
were promoted much earli@f than ﬁh@ respondents 5 to 18
andrbecause their representations for giving them SENniorim
ty from the date they started @fficiating have been

rejecteds

6a Para 302 of the Indian Reilwaey Establishment
Manual is on the subject of Seniocrity in Initgﬁi Récrait«
ment Grades It says thet seniority among the incumbents
of a post in a grede is governed Ly the date of appointe
ment to the grade. It further goes en:to séf that in
cétegoriés of posts partially £illed by dircct r&cruiéf |
ment and partially by promotion, seniority should be
determined bty the date of gromatian in the case of a
prﬁmstee and date of joining of the working p@ét in the
case of éirect recruit mubject to maintenance of inter se
.

seniority of promotees and direct recpuits among themselws

v e "~
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The petitioners' claim is that since they started working
on ad hoc' basis in 1972 and 1974 ‘they *hau&a e given

senidrity from those ﬂatc

Te in the cave of ashok Culati v DeSo Jain
fa g o B e iures-A Y

(AIR 1987 S.Ce 424) the Hon'ble Zupreme Court had

observed thus ;-

"According to the accepted canons of
service jurisprudence seniority of a person
appointed must ke reckoned from the date he
becomes a member of the ﬁervice...s.....lt is

,// well settled that an ad hoc or fortuitous

| appointent on & temporary or stopw-gap basis
‘cannot br tuken into sccount for the purpose
of ecniarz,y even if the appointee was adala» .
tied to hold the post of a regular basis, as '
such témporary tenure hardly counts for
seriority in any system of service Jurisprue

dences I
8. i the cass of P»De_%garwal & others ve State

. of UsP. & others (1987 (4) &Ik 134) in ?a 27 of the

l-

judgment the Hon'Lle Supreme Court had cbserved €hus :e

427, - Similar Qbaexvgtians were a2lso
made by this Court in the case of State of
Gujrat v. C.G, Dogai, (1974), 2 SCR 25
Eherefuze'we make it clear that the pexiod cf
) < service rendered bty the ad hoc appeintees
a | before their service has been duly regularised
. in accordance with the regularisation rules
' ) 'aannot be taken into account in reckoning
; their sendority in service. Their seniority in
service will be counted only from the date.
‘hén such ad hoc appointees after reogularisge
tion in accordance with concerned rules have

s

become members of the service.!

g o
Qe The above ratios make# it clear that the
period of service renderad by the ad hoc appointees

before their services have been duly regularised in

accordance wlth the regularis at*ﬁn rules cannot ke ta
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IN LHE HON ' 315 HIGE COURT OF JUDICATURE AT ALLAHABADJ

-
>

@ LOCKNOW BENGH, LULKNOW.
WP, No& of 83
Vishambhar Prasead Sexena and others  --- Petitioners
.Versus
Union of India and otnérs --= Opp-Parties.
INDEX R
Se No. Particulars Page No.
1. Writ Petition 1-8
2. Affidavit = o 9 -10
3, Annexure No.1 (Photostat copy of TR
the order dated g
| 28, 2. T7) L 3
, - iy — 1
S " Wo.2 (Photostat.copy of “’“, ‘
order dt. 22.6.77)
e - " No. 3 (Photostate co - b
' oi order thﬁr:.p'}lr'l 1977) IE }
6. " No.4 (True copy of Qrder 1y - |
| et e
) o 4e 4 1978)7 ) |
T §oe5 Cppye copy of order 127 e
dt. 27.10.,1978)¢ ' '
8. "  No.6 (True copy of the -1 -
order dated 28 1. 1978)
9. " No. 7 (True copy of order 12 - 9
| 9 24
10, " No.8 (True copy of the ¢
, represntation) .
1. " No.9)( True copy of order L2~ =D
| C . dte 21.11.1981) | |
12. Stay application .
13. Vakalatnema., - - 2y

Iucknow ., dated; , (S.%X. Misra)

Advoecse

19. 9. 835 | Counsel for the Petitioners

ate

*
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i2.-Ea1 Chand aged gbout 33 years'son of Kallii
Tickei No.
13. GayarPrasad &wasthivaged about 37 years son bf
~ Baboo Ial Ticket Ho.666.
14. Raj Kumar aged about 45 yéars son of Sri ?ooraniﬁhand
Y . Ticket No.593.
15. Jagdish Narain Tewari aged about 45 years son of'
| Sri Rem Govind Tewari Ticket To.B44. _—
¥ | V6. Rom Seman yodtas aaed alooudHlitgeans Bom oy

Lla S Nat Qniv PR t9No o1 R
o All working under Deputy”Controller of Stores
TNy :

Northern Railway,Alambagh,LQCknow.

- Eetitioners

Versus }
1. Uniog of India through General Manager, Northers
Failway, Baroda House, New Delhi.:
2. Deputy Cohitroller of Stores; Northern Railway
Alambagh Lucknow. ' '

%--=0pposite-Parties

MRIT PETITION UNDER ARTICLE 226 OF THE
CONSTITUTION OF INDIA. |

The above-named petitioners respectfully state

as uyhder s~

1. That the Petitioﬁﬁrs were appointed-as Khalgsi - on
20,201958, 2.741963, 4. 11973, 21.2,1958, 6.8. 1973,
1406, 1958, 18, 9. 1963, 5.6.190, 10,3, 1958, 21. 1. 1954,
21.11.1952, 25480 1572 4 July 19;73, 5.6.1960 re‘spectivel:}.
and been workingvpermanently gince then under the
opp~party noe 2 without ahy complaint‘from any one

and no adverse entry was ever communicated against

one of th@ne 
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That the petitioners have ever . sincere, honest and

hard working which were realised and appreciated by

~ all the officers under whom they worked.

2e
3
|
7
Y
4,

6.

That according to rule given in para 169 of Chapter I
and Section B of Sub-Section I of Indian Railway
Establishment Manual 33,5 of the vacancies to the

category of clerks in pay scale of Rs 260-ks 400/~

are filled by promdting suitable candidates of class
IV staff.

!
[

That according to rules given in para 109 and 110
of sub Section IV of Section B of Indiah Railvay
Establishment Manual aforesaid percentage of vacaneies
be filled by promotion from smongst class IV |

Railway servants who have put in 3 years service

and all promotions be made on the basis of selection.

That according to the aforesaild rules the seleetion
be made on the basis of written test followed by

interviews where considered necessary.

That prior to the year 1977 no writtest test was

held for the promotion from amongst vclass IV railway
sérvants to the aforesaid grade of clerk in the
office of the opp-party no.2 énd as such the opp-party
reserved 50% of,?aeancies for class IiI employees

and he vide his order dated 28,2.77 directed that

the written test for seleétion to the.post of clerk’
grade fs 260-400 against the vacancies‘reserved for
class IV and class III lower grade would be held

and consequettly: the written test was held on



ANNEXURE I

*
Y
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"N ANNEXURE 2

~

ANNEXURE 3

7'

11.

b

27431977 and 26. 4. 77. The photostat éoPy of the

aforesaid order is marked as an dnnexure 1 to this

writ petition.

That the petitioners were found eligible along with'
other 208 persons for sxtting at the aforesald written

test,

That the petitioners vide the orderfdatedx_ 6. 77
wers declared Successful in the written test the

photostat copy of which is marked as Annexure No. 2

%

to this writ petition. .

That the petitioners accordingly appeared in the
interview but the opp-party no.2 has not so far

declared the result of the petitioners and also of the

candidates after the serial number:52 of Annexure 2.

Afhat the opp=party no.2 vide his order dated 4411, 1977

framed a panel of 31 candidates from General qudta
and six from Schedule caste auota, the photostat

copy of which is marked as an Annexure 3 +to this

writ petition. The petitioners herewith suhmit that

the opp=party no.2 framed a panel from smongst the
candidates stood'from serial no.1 to serial no.52 of
Annexure 2. He did not declare the results of eandluates

from serial no.53 onwards in which the petitioners came.

That the opp-party no. 2 committed 1llega11ty in framlng
the panel without declarlng the resul s of all the,

candidates including the petitioners.

1
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" ANNEXURE 4

ANNEXURE 5

AT N 12 Y 15,

L
, - ‘. | ‘ | ‘7

That all the persons mentioned in Annexure 3 (letter
dated 4.11;77) weré_immediately absorbed in the
month of November 1977 and as such fhe Opp-parfy
no.2 conmitted an illegality in not framing the
panel for all the ﬁacancies including anticipated
ones. The petitioners herewith submit that the

panel is formed for existing and anticipated

vacancies as well,

That the opp-party no.2 vide his office order. No.
E/102 dated 4.4.1978 added three names more i.e.
SarvaSri Bhailal, Ram Nath and Parshu Ram in afore-
sald panel which exhausted in November 1977 ignoring
the fact that they were neither the members of
Schedule Tribes nor they were included amongst the

‘ahnounced names mentioned in letter dated 4.11.1977

(annexure 3). The true copy of the aforesaid order

is marked as an Annexure 4 to this writ petition.

‘That the opp=party no.1 vide his office order .

145-E/G/33543/1-Stores/SSB(4) dated 27.10,1978
brought four nemes more i.e. SarvaSri Pankaj Kumar
Pandey, T, N.Tewari, Sankata4Prasad and Mohanlal
Singh at thé bottom of the panel announced vide
letter dated 4.11.1977 (annexure 3) ignoring the
fact that they were not amongst +the announced _
persons. The true copy of the aforesaid order is

marked as gnnexure Noe5 to this writ petition.

That the opp~party no.1 vidé his office letter No.

'522-E/39/42/Ei1d dated 28, 1.1980 directed the

opp~party no.2 not to increase the panel. The +true

/
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ANNEXURE 6. . copy of the aforesaid order is marked as Annexure Ho.6

to this writ petition.

164 That in congtravention of his own order (Annexure 6)
the opp=party no.1 again placed nine persons more in
the aforesaid panel formed vide order embodied as

]} annexure no. 3.The true ¢opy of the aforesaid order

ANNEXURE 7 is marked as Amnexure No.7 to this writ petition
17. That the opp=-parties have been increasing the naﬁes
from smongst the candidates tested from serial no, O1
to serial no.52 without declaring the results of the
petitioners including other candidates from serial

|

- N0. 53 onwards.

and through the recognised Unions. True copy of one

of the representatiions made through Union i€ marked

L. | |
“YANNEXURE 8 as Annexure no.8 to this writ petition.

19. That there are more than 28 vacancies at preéent
which may be filled by the candidates of IVth class
| but the oép-party no.2 has neither declared the
at | result nor has empanelled the petitioneré.-The true
copy of office order no.20/E dated 21.11.1981 issued
ANNEXURE 9 by the opp-party no.2 is marked as Annexure no.9 to
this writ petition.

; ] - 20, That annexure no.2 contains the 1list of candidates
ke fden VA

S ot who were declared successful in written test and

their names have been given according to seniority.

That the petitioners made representations personally -
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T .. 2% hat the candidates mentioned in annexures 4 and 5
@ﬁﬁﬁ‘. | | | |
C’ *\\ s, @nd 7 were not even declared passed in viva voce

QT' }__ g} “ﬂ test imt they have been appointed and the
T ’*i.x.,r
o ST ) petitioners’ case was not even considered.,

\_;‘.W{J }\’ | |

a&df *22. That thdre being no other alternate remedy left

,j, ' the petitioners prefer this_writ petition on the
| following émongst other grounds.

Jprenblo P . GROUNDS :
) |

A) Because the opp-parties committed an illegality
in forming the panel without announding the
results of all the candidates including that of ‘

the petitloners.

B) Because the opp-parties committed an illegality

in not graming the panel for @11 the vacancies

ipcluding of the antlclpated ones.

C) Because the opp-parties committed an illegality
in not filling all the vacancies existing when
the opp=-party no.1 increased nine names more

- ' in the panel and extended its life.

,/\

D) Because the opp-parties committed an illegality
in not filling 28 vacgncies from amongst the

successful candidates including of the petitiqners

WHEREFORE the petitioners pray for the
following reliefs :=- '

(i) that a writ, order, direction or command

in the nature of mandamus be issued
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direoting the opp—parties to produce ‘the record
'1n original and to declare the result of all the
candidatées from serial no.53 of annexure 2 and to
fill in all the existing 28 vacancies from the

candidates tested from serial no.53 of annexure
10, 2, Prasr- a«o';muﬁ agow‘ st
ii) Any other order which the Hon'ble Court deems

it just and proper in the circumstances be also

‘passed.

- 1ii) Entire cost of the petition be awarded to the

petitioners.
%{«rm&?cf
Lucknow,dated; = - : Advocate
September 19, 1983, - Counsel for the Petitioners.
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[\ " 1n the Hon'ble High Court of Judicature at Allahabad,
A . mcknOWBemh ;LQCKROWQ

w- :P. NOO /83

PP mehidouRr -
Y .Aij)HA AD - .
MR~ A

/. _- Petitioners

Union of India and others === Opp-Parties.
~ o | - S
L . AFFIDAVIT |
I; Vishambhar Prasad Saxena. aged aboui 50 years
A son of Bhairon Prasad, Ticket No.855, working as an
employee under'Deputy Controller of Stores, Northern
Railway, Alambégh Iucknow , do hereby solemnly affirm

and stete as under :-

L

1« That the deponent is petitioner no.1 and as Pairokar

of petitioners nos.2 to 15, is fully conversant
with'the facts of the case, .

2, That the contents of Tk the writ petition

¥ - paragraphs 1 to 10,13, 14,15, 16, 17, 18, 19,
. 20 and 21 are true to my knowledge.
Bonbo Bon f Incknow,dated ; B conddonp ol Saxos
€ e Nein Septemberﬂftg;:f§83. - Deponent.

B

I, the gbovenamed deponent do

hereby verify that the contents of

this affidavit paragraphs 1 and 2 are
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%

‘ Yy .
true to my own kncwledge. No part of it is
false and nothlng material has been concealed;

so help me God.

Deponent.

I identify the deponent who has
, | signed before me.
: Advocate.

¥

~ Solemnly a{f&;med before me on.ﬁ!§)qld1
at \’\ \& aem. /peme - by \ - Q *\\"‘u\
the deponent who is identified . by
—e3ere 4o Shri - NS
Advocate, High Court,Allahabad.
‘I have satisfied myself by
examining the the deponent that he
understands ‘the contents of this
affidavit which has been read out,
and explained by me.

) m,p‘ ( Glaga :
%@/“37 R

,,_/
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B %,,/ - In the Hon'ble High Court of Judicatgre at Allahacad;
ﬂ. | ~ ( Lucknow Bench) Lucknow. B é%;
Wit Sebition Hor of 1983,
V. 2, Sakena and others == Bl Petitioners.
Versus |
-+ Unién of India and anothers‘ i'- Opp~ Parties.

- Bnnexure no. 4.

. Horthern Railagy , . )
— Office Order No. E/ 102, . Dated 4.4.1978,

In continuation of Office ordef noe / 321 dated
. 4,11.77. the following persons are placed on thé
o ﬁénellof clerk gréde Rse 200- 400 against the vacan01es ,
‘reserved for s/ Tribes candidates.

The panal is provisicnal.

1. Shri Bhailal T, To. 53
2. Shri. Rem Nath T, To. 6%
3, Sri Parshu Ram T, ‘No. 106

3d. For Dy Controller of Stores
~Alambagh , Tucknowe

Cony to. the follow1ng for 1nformatlon and necessary
action.

.~ Dy. CHO () Alambagh,.zueknowf
'2e Parties Concerned,

Sd. M.M. Bhalla
for By Controller of Stores,
L ; : - Alambagh, Lucknow.

True Copye

B _ods, fel
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RN in tue non'oie High vourt of Judicature &t Allahabad, - x
( Lucknow Beneh), Lucknow. ’,%%f’
Writ Petition Ho. .  of 19€3.

V.P. Saxena and others- = Petitioners.

e 4

j Versus
Union of India and others = - ~ Opp= Parties.
A J Annexure Hoe 5
.~-n// . .
/ ‘\_

lorthern Railway.

Ho. 145- E/ G 33543 / I- Stores / SSB ()
Head aquarters Office
Baroda House,

New Delhi.

Fawloa e |
; :7&?‘,‘_:}“;“'{){?'. \\ ‘ ‘ Dated 27.10. 78,

j{_ﬁead'Quarters Office,
/.‘ﬁ‘ .
/= /Baroda House,

- Hew Delhi.

Y | Subs= ~ Representation from Class IV stall of Amv Stores/
‘ IXO for promotion as clerks.

- Ref :-  Your office letter No. S- 381/9 Amv/dated
| - 30=5-1976. '

It has been decided by CoP.O. and C.0.S that
the name of the following four persons may be brought at the
bottom on tne penel of clerks gradehs 260-400 ( RS) against

class IV quota declared vide Notice nos S= 321 dated 4. 11s 77
They may be promoted against existing vacancies of clerks

_heddie~ P20 utilised on account of promotion of these four persons may
wa



-2 - | \

be counted against the future vacancies against class

IV quota.
1. Shri Pankaj Kumar Pandey
ﬁTH 2 Shri T.N. Tewaril
3 Shri Sankata Prasad
4. © Shri Mohan Iel Singh
. ..t}t‘ |
-~ | 5d. Dev Raj )

For General Manager.

Copy to S.P.0 (HQ) Northern Rallway Hd Qrs office Baroda

House New Delhi for 1nformation.

TRUE COPY | |




" In the Hon'ble High Court of Judicature at Allahabed ,

(Lucknow Bench), Iucknows -

Writ Petition Ho. of 1983,

~ V.P. Saxena and others | . == Petitioners
. Versus |
| Union of India and others == Opp~Parties.
< | Annexure No.6

Northern Rallway
e - ‘Head Quarters Office
| Hafoda House
New Delhi.

No. 522=E/369/42/Eiid ) Dated 28.1.80
) The Dy C. O S/4lambagh
7fﬁ f Iucknows. |

Sub: Increase of Panel of Clerks from 40 to 50.
Ref: Your letter No. 20-E dated 20.3.1978.

———

Your request for increasing ﬁanel from 40 to 50
can not Jbe acceeded to. You may make adhoc

promotion from class IV, if required, but

according to seniority.

S0 e

For GeM. (P)

TRUE COPY

Btk ol Sens
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In the Hon'ble High Court of Judicature at Allahabad .,
Tucknow Bench , Iucknows
Writ Petition No.  of 1983
“T“ | .
VoP. Saxena and others - === Petitioners
Versus

L | Union of India and another - Opp. Parties.

ANNEXURE 0. 7

Horthern Railway
Head Quarters Office.
- Baroda House, '
New Delhi.

| No.145-5/0/33543-L~qtores/SSB/W
\  aated 15.3. 1960,

The Dy Controller of Stores

Northern Railway

 Alambagh Iucknow.

7 | ' - Sub: Promoticn of class IV staff to class III
| Mlnlqterlal post of clerks in scale R 260~4OO
who have alréady qua;lfled in the wrltten

~ test but could not guality in viva-voice test.

"Ref: Your Office confidential letters no. Conf/Genl/2
" dated 23.5.79 and no. E-Misc/dmv dated 10.3. 80

S Yo ma. In continuation of this office letter of even no.
| dated 27.10.1978 Ge Mo hés approved the proposal

..Q2



s St

‘;3_ .
’ N
- o | 2/
-2~ R | gég
" of the Controller of Stores, to include thernames
- of the following’9_persons in panel of clerks grade
e 260-400 (RSO declared vide notice no.=21 dated
4e11. 1977 in the strict order of seniority. They may
be promoted against existing vacancies of clerks
DK utilised on account of promotion of the fdllowing -
| ' | }peLSOns and be counted against the existing/future
’ vacanéies'againstﬁalass IV quote.
< 1.. Shri Uma Shanker T, Ho. 754
N 2. " Rem Milan " 232
. | 3. " Sheo Baiak " 689
4. " Jagdich Prasad. " 5%
Se " _$EFvadxa Babu Singh " 97
6. " Ram ddhar . " T91
7 " Sidh Wath Trivedi " 140
8. " Kishoﬁiuial | " 7%
9 " Puran Mashi.. " 3
e G e . sde

(Migs. 4. Bakshi)

-
\.

Tor General Manager (P).

TRUE COPY
‘ g ot




In The Hon'ble High Court of Judicature at Allahabad.

Iocknow Bench Iucknow.

Writ Petition No . of 1983.

R S - o

V.P. Saxena and others. " ees Petitioner ”

v o C ermae u
Union of India and another. Opp-Partiess '

"ANNEXURE No, 8

Reg: Promotion of Glass IV staff to Claés(III

Ministerial posts of clerk Gr. R 260-400(RS)
in DY CO0S's office, Alambagh, Iucknow.

"_ Initially the above issue was répresented by the
Divisional Seeretary/U.R.M.U under his letter No.URMU/
StOres/AMV/SO dated_14.7.1980 in which it was pointed

out that since 16 employees of the panel of O1 IV sféff
formed in‘1977q-fhaVe been promoted as Clerk and placed
on’the panel. The cases’ of other employees, who are
senior to these may also be considered to meet the end

of justice.

The above issue was also represented by Genl. Secy/
— . NRMU on 2’?§7T§§b and comments were furnished'by DYC. 0. S
\ Alambagh vide his letter no. 20 =E Dated 2%, % 1980 as

desired by G.M(P) New.Delhi'under'his communication

No.sezéE/360/43 (Biid ) dated 27.1.1981.

General Secy U.R.MU requested you under his
" letter No.URMU-WJID=-813 dated 2, 4,81 to examine the

B dids. P case sympathetically and since both the union are agreable
NI W to consider the case of promotion of the remaining staff

t

of fhe~pane1 to the extent of vamancies available in

. ‘O‘Co‘\]td . ’

S . ' "r: N 1

W

4
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27
- 5
Dy.Ce0. 3. 's office, Alaﬁbagh as these employees have
already qualified in the suitability test and their cases
should be considered and relaxed standard as done in
the cases of otfer 16 employees who have been promoted
AR : and placed on the panel of clerk Grade Ps260-400 (RS)

as per orders issued by you. Some time back in Ju;ﬁ

' 8a the S.2.0 (W)/hed called for the detailed information
from DY CeO.S/ﬁMV and the some has been furnished to Hd.‘
Qrs. office, but no decision in the above respect has

~ been comnunicatizmed so far.

I, would therefore tbequest you to>p1ease take

up the issue for discussion in the informal meeting
with both the Unions early as the issue is very vital
and resentment amongst the staff is increasimg, due to

disparity and igjustice done with these employees..

v ' TRUE COPY

. E14§¥~&,§ikﬂ¢q~?i(f'
| Soxorbr.
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In the Hon'ble High Court of Judicature at:dllahabad

Iacknow Bench, Iuncknow.

 Writ Petition Wo. of 1983.
V.P.Saxena and others eee Petitioner
Versus
Union of India and another. Oppﬁ?grties. :

ANNBXURE _ No. 9

Dy}.Confroller of Stores' office
Alambagh/Iucknowe

T. No Puri -

DY, COSe Fdmv/Tko.

D0, Ho. 20/E

Dated : 21=11=1921

Shri Re.D.Malhotra

- Addl. C.P.0 - -

N. Rly. B. House

New Delhi.

Dear Shri Malhotra,

Subs Provision of R.S.C. selected clerks Grade
B 260-400 (RS)

Ref:s 4ddl. COS/IDLS letter no.92~5/I/EMV/Pt.V (Loose )8!
" Dated 15.10.81s | |

"My predecessor, Shri S.C. Goel had,requested for
provision of 14 R.S.C selected clerks for filling up
the vacancies of this depots vide his D.O. letter of

even number dated 21.9.81 to Shri H.Cs Jagarwal and
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anoies have further occurred due
from 1. 10. B1¢ Moreover two

rged have algo heen sanctioned

ent of Sﬁaff

ates are

cted candid
1 request

g 18 RSC gele
his.office a

proviaing 1

nd therefore,.
o clerks very

Jae o skortage of such 2 huge number of

ffects on th

e work in yhese depostSe

Kindly 100k into this personally go that 2|

18 clerks is sen

t to this office earlye

with kind regards

‘

Yours sincerely,

sa. TPl

| s Copy to?

nddl. c0S (1 )/ T RLye paroda Houses

Shrl Naubat Lale
and necessary act

for 1nformamlon

10N

“ﬁNew Delhi

Dy Gontroller of Stores,

e RLY o Alambaghs Tucknows
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'of the petitioners and aléd of the candidates after

serial no.52 of annexure no. 2.

e

5. That there existed 28 vacancies which were to be

L 6.

N

8¢

.a&&-poét¢ shail be k left vacant for the prEsntyx

filled in from amongst the candidates who were

\~//declzred successful in written test (Annexure 2)

but the oppgparty no. 2 illegally did not empanel

the petitionérs and other candidates so the petitioners

filed the above noted writ petition with a preyer

that an order, direction or 'eommand in the nature of

' mandémus be iSsuedvdirec%ihg the opp=-parties to

empanel the petitioners in the then 28 exlstlng

VQCGHClGS to be filled in from amongst the cardldates

mentloned after gerial no.52 of annexure N0e 2¢

That writ petltlon no.69/82 entltlgg Chandanlal Vs
Union of India.aad wagwadmltte on 17. 3. 82 and on

13.(.82 Hon ble Mr. Justice . U.C.Srivastava passed

| an oqaer that the opp-partles may hold the test, but

!

present.

That the opp=-perty noe.2 vide his office letter no.

20 E ‘dated 30,7.83 has decided‘to'fozma panel of

clerks from amongst the class III employees holding a

test and has. 1nv1teQthe appllcatlons.The test will
- Row, .

That the petitioners wiil suffer an irreparable loss
if the then existing vacancies of 28 are filled by

holding - another test.




..3,. '
| | E<
9. That the balance of convenience lies in staying
the holding of test again. | |
, | | .
"It is theref&re prayed that thé opp-parties-
be directed not to hold the test again on the
| basis of the order dated 29.5.62 and 30.7.83 issyed
by opp?pafty no.2, for £illing up vacancies reserved
for class IV'employeés i1l thelpendency of the

noted writ petition in this Hon'ble Court.

Lucknow,dated; . (5.XK. Misrg)
September?,} +1983. Adveaote.

Counsel for ‘the Petitionérs. .. .

H]



‘Before t.heu.é@ Registrar, Hon'ble High Gourd,

. Luckrow Pench (Lacknow).

Resp e-cf.ed 8ir,

Peeling affrieved by the tragic reply of the

officials, the Applimant most respectfvlly begs to submit

~ag uvnder :

1., That I submitted an Urgeat application on 28.10.83

.}-" ' ] : .55 'f‘ ‘ | [ ] A' o tita )
&i&hﬁme%m certi '1ed copy of the order datgd 26.10.83¢4
at/Allahabad, Tuckrow Bench, Lucknow in the Civil WPy Mo
5086/85 B.P. Sxoma & Others, Vs, Thion of India & Others.

2 That the smid application for certified cpy of

o rder dated 26.10.83 was regigtered at .M. 3897 dated
28,10.83. R |
S, That ag per informbion received from the officials

that application was sonb to the Writ Sction for supply

4 of record.

&, That the applicant weat to the copying Ibpaﬁ,ment.

agwell ag ¥rit Jecltion several times to know the progress
in this mtter but excepl tragic reply nothing was known
to the applicant. |

O, That dve to carelessness and negligence of the

officials the mid certified copy of confirmmtion of stay

~ order could not at all be supplied %o the applicant.

6.  That wienever the applicent asproached to the
concerning ssctions in this resard, very mde and ignoring

atti tude was adopted by.the officials.

e “ ()OQ/ - ......;.2.




NR. N VAKALATNAMA

Refer § m d_\wﬁm ol ARL I ea UGng a,t QA \mm

In the Court of kb Bunche, Ruackavow
=t Wouk Bl No. S086 6 1983
PetitioneF
B a Versus _ .
h Ak Sudvia ond Gty Pefordam | Respondent

(v

/ The President of India do hereby appoint and authorise Shri. S&ﬂ&w\‘& A SVMQ?IL’M.@. WW&E .
ra . i
vH"!Qv‘:'\v(v:}v)&ZWQVMWWYMQW-PWWM‘-n‘v.-zHve'e‘?\!""""""'v

te appsar, act, agply, plead in and prosecuic the above described euit/appsal/proceedings on behalf of the
Union of India to file and take back documents, to accept processes of the Court, to appoint and instruct
Counsal, Advocate or Pleader, to withdraw and deposit moneys and generally to represent the Union of India in the
above described suit/appeal/pracesdings and to do all things incidental to sueh appearing, acting, applying -
Pleading and prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition that unless express —
authority in that behalf hag previously been obtained from the appropriate Gfficer of the Government of India, the
said LCounsel/Advosate/Pleader or any Counsel, Advogate or Pleader appointed by him 'shall not withdraw or
wit%raw from or abandon wholly or partly ¢hs suit/appsal/claim/defence/proceedings ageinst all or any
defondants /respondents/appellant/plaintiff/opposite partigs or enter into any agreement, settioment, or compromise
Whel'eby the sult /appeal/proceeding is/are whally or partly adjusted ov refor all or any matter or matters arising or
in dispute therein to arbitration PROVIDED THAT in exceptional circumstances when thers is not sufficient time ta
consult such appropriate Officer of the Government of India and an omission to settle of compromis would be
deﬁnimly prejudioial (o the interest of the Government of Indla and said Pleader/Advocats of Counsel may enter
ingo any agreement, ssttlement or compromise whereby the suit/appeal/proceeding is/are whelly op partly adjusted
and i every such cass the sald €ounsel/Advocate/Pleader shall fogord and communicate f’@rthwath to the sald officer
*1’@ spogial Feasom fer entering Into the agreomont, ssttiement or gempromiss,

_ The President hereby agresys to ratily all asts done by the aforesaid Shyi. . Std U aeniF, Urhimmsie ,
. 7 ’ .

-s»A.&C@%n;..H.Hu;.-;;.i R R N R R E R R R R R R A N E R AR AR AR R R A AR A A AN AR )

in pursurice of this authority.

IN WITNESS WHEREOF these presents asé duly exceuted for and on Lc‘n of the Prosident of

India thlsthe %Oﬁm ﬂ% @@L%‘&Qm \cl?)} cerena19 .! '

ACCEPTED

Dated..ﬂ@m.(@.f...‘....15.98:?). )
| B

N.R.—149/1—June, 198]—75,00 F, NES LD_DM RTH \E i\)
T EVCCATE

"
H
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%er&ore, 1*;. is mo.at. res;)ect,fully prayed that
your highness may very kindly be pleased t.o 1ook into
't.rxe mtber and the said certified copy of a‘plmmhon

3 P Stay Order dated 26.10 85 be swpplied to the a:pplzcant.
immedlartely. ) " - i

i Thanking you,- | |
< | - s o
o (B.P. Jachari)
Advomte. |
| Civil Cotrhs, Inmcknow,
~ = Tucknow s

Tated 22 Novawho B2,
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Tn the Hon'ble High Court of Judicature at Allahabad,

P Lucknow Bench, Lucknow. g’
i | . N
2 . writ Petition No.50§6  f<,1983.

3 - o)
hAid A e w‘{Mv'NM:
10 o s

. ”(“ +
Sri Vishambhar Prasad Saxena & others.—-muPetitiéner
\ ‘Versus
) .'
‘ Union of Indiad and another. ~w=-Qpp-parties
Counter affidavit on behalf of opp—parties.
f*f' | I, Gyan Singh, aged about 31 years, s/o Sri
)& Durjan 3ingh, r/o Bunglow No.IV 34-G Mahatma Gandhi

4
Marg, Bandaria Bagh, Lucknow,-do hereby affirm

and state on oath as under:-

1. That the deponent is presently working as

Agsistant Controller of Stores in the office of
Deputy Controller of Stores, Northern éailway,‘
Lucknow, and is well conversant with tﬁe facts

deposed hereunder. The deponent is authorised to

file this affidavit on behalf of opp-parties.

5. That the contents of paragraph 1 of the writ
petition are denied. It 1is most respectfully

g;Q;;;: submitted that the petitioners were initially
' appointed as Temporary Khalasis on réspective
dates and were confirmed on later dates.

.
N
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3. That the contents of paragraph 2 of the writ

P

Sdi”

petition need no comment,

4, That the contents of paragraph 3 of the writ
¢)~ » petition are admitted with a clarification that
“ prior to 1.10.1975, 25% of the vacancies of Clerks
grade 15.260-400 (Revised Scale, hereinafter referred
‘v4' to as RS) were required to be filled from Class IV
’<i \ Staff and this limit was raised to 33-1/3% from
1.10.1975.

5., That the contents of paragraph 4 of the writ

petition are admitted.

6. That the contents of paragraph 5 of the writ
{1 petition are not admitted. It is most respectfully
stated that the earlier selection for the post -
of Clerk Grade f.110-180{Authorised Scale)/Bs,260-400
QéP(RS) from Cléss IV Staff against 25% of vacancies
was conducted in the year 1970 by the Divisional
Superintendent,ﬁkﬁgknow, (the then Competent Authority

~

for his pool,;including stores, and consequently,

£
employees of this Depot. were also selected.

al

!
For tqé vacancies arising from 1.7.1971,
Divisional Superintendent, Lucknow, was asked to
kY

hold selectionkq?ter inviting applications from
the eligible staff. In the mean time, a recognised
: ~Union represented that the selection be postponed
D ' and it may be conducted by the Deputy Controller
P -

of Stores, Alambagh, Lucknow, and not by the

Divisional Superintendent, Lucknow, and that the




employees of the R.D.5.0. and the Rallway Board

should not be included in the proposed test,

. After receipt of the orders from the Competent

Authority that the selection be conducted in the
office of thevDeputy Controller of Stores, Northern
Railway, Alambagh, Lucknow, the dates of that
selection had to be postponed,a number of times
due to interventions of recognised Union/s. It

was only in the year 1977 that the selections

could be held against 33-1/3% vacancies which

were reserved for the serving Class IV and Class III

emplbyees in lower grade. f:,.

7. That the contents of paragraph 6 of the writ

petition are admitted only to the extent that the

petitioners were eligible to appear in the selection

and were called to appear in the same.

8. That the contents of paragraph 7 of the writ
petition are admitted only to the extent that the
petitioners qualified in the written test, which

was a part of selection.

9. That the contents of paragraphs 8 and 9 of the
writ petition,.as stated, are not admitted. Only
this much isbadmitted that the petitioners appeared
in the said interview. The rest of the contents

are denied as the result of the selection was
declared provisionally aftér approval of the
Competent Authority, and the k@x§§ names of the
selected candidates were placed on the panel

i

provisionally, but the petitioners were not brought



raciengy,

[ o &

fon the panel, It is a matter of practice that only
| the selected candidates are brought on the panel
» and the list of unsg&lected candidates is not published,
neither they:afe individually informed of their
”)L ' }‘résult. Here, in the present case, only the names
of selected candidates were brought on the’

‘provisional panel.

- 10. That tﬁe contents of paraéraph 10 of the writ
petition are denied. It is most respectfully
¢
“!; submitted that the result of selectionl(WIitten
and viva-voca) was declared vide Annexure No.3 of
the @rit petition and a provisional panel of clerks
Grade'm.260~400{RS) was drawn.
f! : 11, That the contents of paragraph 11 of the

writ petition are denied as the panel was correctly

framed after followihg all the formalities.

12. That the contents of paragraph 12 of the
writ petition are not admitted. It is most

‘respectfully submitted that the panel was formed

for all the vacancies, existing as well.as
anticipated. All the successful candidates brought.
on ﬁhe panel vide Annexure No.3 of the wiit petitioh
were promoted on 9.11.1977 and junior most éandidates

on this panel were promoted against the vacancies

: of General Quota of 66-2/3% fixed for the persons
ﬂ ~ who were to be selected by the Railway Service
/}<;§jks |

Commission and such candidates were duly warned
that they will be replaced as soon as selected

. . . . _ c
LeandidatesxiranxtrexRakiway xEezviae xF@RRMXXX X XXX



candidates from the Railway Service Commission
were available,

5
13. That the contents of paragraph 13 of the
writ petition, as stated, are denied. It is most
respectfully submitted that the names Sf Sarva Sri
Bhai Lal, Ram Nath and Parashu Ram, who belong
to the Scheduled Caste community were included
in the panel in exchange of vacancies which were
reserved forchheduled Tribes, as no Scheduled

Tribe candidate was available.

14. That the contents of paragraph 14 of the writ
petition, as stated, are not admitted. However,

it is admitted that four senior candidates, Sarva
Sri Pankaj Kumar, T.N.Tewari, Sankata Prasad and
ilohan Lal were also brought on the panel in Cctober,
1?78 against the future vacancies by the Competent
Authority. It is to be noted that t?ese persons

were Senior to the petitioners. |

15, That the contents of paragraph\15 of the writ

. | ’
petition are admitted with a clarification that

the request for increasing the size of panel was

not acceded to by the General Manage%(?) as the
 vacancies reserved against 33-1/3% q&ota for Class IV

Sstaff upto 31.12.1980 was filled up and therefore,

it was not considered proper to furtqer increase

the panel.

16. That the contents of paragraph 10 of the

writ petition, as stated, are not admitted.



It is most respectfully stated that on the request
of recognised Union,~names of 9 persons as mentioned
in the Annexure No.7 of the writ petiti&n were
added in the panel against 33-1/3% quota covering
J)i vacancies upto 31.12.1981. The inclusion of these
~ 9 persons was in order of their seniority. It

should be noted that all these 9 persons are senior

B i to the petitioners.

: 17. That the contents of paragraph 17 of the writ
//////petition, as stated, are denied. It is clarified
that after annoﬁncement of the result and panel
on 4.11.1977, which is Annesure No.3 to the writ
4 petition, the names of 16 employees have beén
included in the panel in order of seniority by the
" Competent Authority, except 4 Scheduled Caste
‘% employees, who were empanelled in exchange of
vacancies réserved for Scheduled Tribe Candidates,
as no Scheduled Tribe Candidqg§%;were available
at that time. It would be evidgg% from the
submissions in the foregoing paragféphs, that the

names of the empanelled candidates were duly

announced and the panel of selected candidates
was increased from time to time, as the contingency

arose, by the Competent Authority.‘

18. That the contents of péragraph 18 of the

writ petitidn are admitted only to the extent

that representation was received in the office
;Q///%moncerned But since, many other persons had become

ellglble for the post of Clerk Grade Bs.260-400(RS)




N | S g
/ =7~ %’9

it was not cohsidered\proper to increase the panel
any further, because such action must have deprived
them from their chance for promotion and it was
decided that for filling up of vacancies, fresh

/)_ selection should be held,

‘ | 19. That the contents of paragraph 19 gf the
. writ petitionaxé are denied. It is most respectfully
stated that for vacancies occuring from 1.11.1982
and onwards,'a selection was under process against
~ : 33-1/3% quota and notice for written examination -
~ was issued vide Notice No.20-E dated 29.7.1982,
but one person, Sri Chandan Lal filed Writ Petition
No.69 of 1982 before.this Hon'ble Court and the
same is pending..On the application for stay,
. bearing Civil Misd.Application No.5870(W) of 1982
A in re: Writ Petition No.69 of 1982, Hon'ble Mr.Justice

U.C.Srivastava Passed following order on 13.7.1982:-

"I ssue Notice. In the meantime the opp=-party
may hold the test, but one post shall be

left vacant for the petitioner.®

-

In compliance of the aforesaid orders of this

Hon'ble Court, the test was scheduled to be held
on 9.10.1983 after keeping one post reserved for
e

the petitioner Sri Chandan Lal vide Notice

No.20~E dated 30.7.1983.

~ The petitioners in the present writ petition,
él/;/gNho were not brought on the panel earlier, had-
)
; .'yv
A" full opportunity to apply afresh in persuance

of the said Notice No.20-E dated 30.7.1983, and



- foregoing paragraphs, the contents of paragraph 21

,Tjﬁjzg;espethully submitted that the candidates

no harm or injury would have been caused to them
had they appeared in test which was to be held

on 901001983'

20. IThat the contents of péragraph 20 of the
writ petition are admitted only to the extent the
list of empanelled candidates aI® shown in the
Annexure No.2 of the writ petition. It 1s further
submitted that this panel was enlarged from time
to time to cover the vacancies upto certain dates
by the Competent Authority. It is submitted that
the test (written and viva voce) for promotion
to Clerk grade Rs. 260-400(RS) from Class Iy Employees
and Class III employees working in lowei'grade
against their 33-1/3%'quota is a sort of suitability
test and the persons who qualify in this test are
oromoted in order of their seniority. The Annexure Hom
of the writ petition gives the names of candidates
who cualified in written test in orxder of their
seniority and the candidates empanelled vide
Annexure No.5 and 7 are senior to the petitioners.
The candidates empanelled vide Annexure No.4 were
brought in exchange against the Scheduled Tribe
quota from Scheduled Caste qguota as Scheduled

Tribe candidates were not available at that time.
21. That in view of the submissions made in the
of the writ petition are denied. It is most

mentioned in Annexure No.4, 5 and 7 of the writ
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writ petition need no comment. However, it 'is most

1‘0

oo : %?
petition, were included in the provisionél panel
declared on 4.11.1977 vide Annexure No.3 of the
Writ petition according to their seniority and after
undergoing proper selection process by the Competent
Authorify and petitioneré in the present writ petition-'
are junior to these candidates. (It is noteworthy |

that none of the persons who were empanelled vide

Annexure No.4, 5 and 7 of the writ petition have

N

been made party in the present writ petition. It is
most respectfully sfated that they are necessary
party as their inclusion in the panel formed on
4.11.1977 vide Annexure No.3 is under challange,
in this writ petiﬁion and this writ petition is

liable to be dismissed on this very ground).

5. That the contents of paragraph 22 of the

respectfully submitted that none of the grounds
mentioned in the grounds (A) gg (D) are tenable
and the petitioners are not entitled to reliefs
(i) to (iii) as claimed by them and the writ

petition is liable to be dismissed with cost.

Luckﬁow,dated, 7 %Q
A . o O34 0 '
10, 35 “TeponeREL T
<

\W~

Verification

I, the deponent abovenamed do hereby verify

that the contents of paragraph 1 of this
éffidavit is true to my personal knowledge

and those of paragraphs 2 to 20 and unbracketted

portion of paragraph 21 are based on the

ety




]

.
I g
{

A\

-

‘record made available'to the deponent and

-10-

the same are believed‘to be true and the
contents of bracketted portion of paragraphs
51 and 22 are based on legal advice and the
same are believed to be true by the deponent.
That no part of this affidavit is false and
nothing material ﬁas been concealed so help

me God.

Lucknow,dated,

\A;:g.84
C

I identify the deponent who

has signed before me.

{ Siddharth“Vermg")@

Advocate.

Solemnly affirmed before me on \ALZ VA .
at \\*10 a.\?n./p..m-‘ by%\ﬂ:’n %%.\W\%’\N\Q\/\
the deponent who is identified by |
shri <= Aot sy maa
\Glerk toSheit
“dvocate MHigh Court Allahabad.
i have satisfied'myself by examining the |
deponent that he understands the conﬁentS‘_

of this affidavit which have been read out

and explained“by me.,
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entitled to be empanelled as they were qualifiéd
~ and successful in written test (Anqexuré 2) but the
opp-party no.2 illegally did not empanel the
petitioners and other candidates- So the petitioners
éan&michﬁxman&x&xms lead the above noted writ
petition with a prayer that an orxder, direction
Al | | | . or comnand be issued directing the opp-parties to
empanel the petitioners inthe then existing 28

, .
vacancies to be filled in from apgpgst the .

| ~ - . candldates mentioned‘afterjserialfHO-SQ of annexure
N0 2e | ' !
l > é. fhat the opp~party no.2 vide his letter no«20E
1‘ _dated 30.7.83 decided to fom a %anel of olezks
? from amongst‘ the ClassAVII‘emPlﬁyees-hy holding a
. - - test and has invited the applicajions, The test
; was to be held on 25.9.83.
i _ ‘

- 6. That the Hon'ble Berch of this Hon'ble Court vide
order dated 27¢9.1983 directed that no further

: g test shall be held unless the result of the previous

test has been declared- The,order dated 27.9.1983

is reproduced below 3=

""Admit. Issue notlce returnable by 26th

:October-1983. Till then no further test
shall be held unless the ,result of the

previous test has been declared.”

. ‘ 7. That the notices were issued and the opp-parties

were duly served.

8+ That on,26.10583 the af0resaidlstay order was
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confirmed by this Hon'ble Court.

9."That now agaln the épp~pax¢y nog27viﬁe'his office
order 10,20~k dated14.6.84 has directed to hold

~the test again and has invited the applications by

QVQfgﬁﬁF&A%@

350-6-84. Thereafter it is learnt that they may hold
the test any day after 30-6-84.

10. That}the petitioners will suffer an irreparsble loss .
if the then existing 28 vabéﬁgies are filled by

holding the proposed test again.

11, That the balance of convenience lies in staying the

holding of test againe.

It is therefore prayed ‘that the Opp-partles

be directed not to hold the test again on the basig

| |
/ﬁ' | of the order dated 14.6.84 issued by opp-party no.2
for filling up vacancies reserved for class IV
- employees till the pendency of the above noted writ
- - petition in this Hon'ble Court. |
/ , r - ‘
_w:)( . ) ) T So KC Mi r
° : : Lucknow,dated s S : ( sra)

Advocate
Counsel for the Petitionexrs.

Jund2®, 1984.

*—Eggiﬁiajg?zx
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In the Hon'ble High Court of Judlcature atAllahabad , §3
' Lucknow Bench, Luckhow. .; ‘/ngz

W.P. Noo5086 of 1983

4
,1{ Vishambhar Pragad Saxena and others --- Petitioners
Versus
Union of India and another . --- Opp~-Parties.
~ AFFIDAVIT
I, Vishambhar Prasad Saxena aged 50 years, son of
Bhairon Prasad , T,No.éSS working as an employee under
Deputy Controller of Stores, Northern Railway, Alambagh,
) Lucknow, do hereby golemnly affirm and state as under :-

1. That_the deponent is petitioner no.1 and Pairokar
o of rémaining petitioners and is fully converfant

with'fhe facts of the case.

2 That the contents of the stay application paragraphs
1 to 9 are true to my own knowledge and those of

péragraphs 10 and 11 are believed by me to be true.

ygg.ﬂ\ Soxea.
’.'LucKHOW3déted= = Deponent.

.Juné;g s 1984.

1,.the gbove named deponent do hereby



verify that the contentsof this affidavit

paragraphs 1 and 2 are true to my own knowledge.
No part of it is false and nothing matezial has

been conoealed, s0 help meGod. .

&5‘p*szw¥ubfk7

Deponent.

I identify the deponent who has signed
before me.

- Advocgte.

N

bolemnly affirmed before me on ;§?§(
at F-3e adie/pear. hyvhéﬂuhwldzﬂv\fbﬁ <
| the deponent who is identified by Shri Sy, Ahguwkq .
v cleri to Shri v :
o Advocate , High Court,Allahabad.

I have satisfied myself by examlhlng ,
the deponent that he understands the contents
of this affidavit which has been read out, and

A explained by me.

e ‘()’GfT*sftﬁEE

.5.‘3
“alabad
et B s .

ST
‘g ryji?c:
Tt I R,

f’”“'985Q§#£5§ﬁp

\.4...1



In the Hon'oble High Court of Judicature at Allahgbad,
Iucknow Bench, ILucknow. o;gb/

W.P. No. 5085 of 1983

ViShambhar Prasad Sakena & ors. -~= Petitioners
Versus |
Union of India. and others = ~-- Opp_PartieeQ

i

ANNEXURE No,
o~ Office of the Dy. Controllef of Stores, N.Rly. Lucknow.

No.20 ~E  Dated: 14+6.84

o ~° ipplications aTe imvited fromClass IV employees
‘of MMV, CB,DSL/ETD/CNB/VYN and MGS depots who have

U pdt in at least three years service on the date of =

iSSue of this notice and are eligible to read and
wrlte English well and literate enough to perfoxm
du‘ties of Junior clerk grade ns.260-4oo<Bs>

AThe applicants should note that employees
found eiigiblefégxxaxkﬁmpaxaxxxxn&éyould be'put
to work as Ty.clerks in Grade f.260-400 (RS)
purely as a temporary gnd adhoc stop gap\ arrangenent

_Ef aﬁd will not confer upon them any pr05pecti§e right

for similar promotions in preference to their

‘\ J?‘\ P Y 34 ’ 4
.J \\6 Q.Ur;, ip')ﬁ\" o
ﬁ =R can also be posted in any stores depots under the

senlors in future or continuance as such.They

control of Dy. COS/AMV, any request for change
of posting or any other condition will not be.

conslaexed-

The appllcqtlons should reacﬁfEstt.'Section



(30 - Sorsees

| %A;)
. ~2- | |
by 3046484 a2nd applicationsg ieceived after 30.6.84 will
not be entertained. o B | 1¢£%§;
The application should contain the following o
information |
- 1.vName,'T.No, and designation.
2.Father's name / : .
3.‘Place of duty - | | -
4. Date of Apptt._
5. Date of bixﬁh

6. Educational qdalification

Sd.Illegible

- For Dy.Controll er ofStores,

Alambagh , Lucknow.

Copy forwarded to

1.7C08/CB

2. ACOS/DSL

+3. ACOS/ETD/CHB
4o ACOS/VYN .& 1GS
5+ ACOS(I)/aMV

N 6. ACOS(IT) /My
N 7. ACOS(ITIN/aMv

'!!’80 Notice BO&IG,/A.MVQ

TRUE GOPY
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Before the Central Administrative Tribunal ab
~ Allahabade.
A ¥
‘ Jaaée-resme No.625 of 1987
In
Writ Petition No. 5086 of 1983
P J” ,_ A Vishambhar Prasad Sexena and others ... Petitioners.
e e > S
> , -f' Versus
%\wf‘ﬂ,«w‘ﬁ Union of India and others | e+ Opp.Parties.
= ' | :

Bedoinder Af£idavit on behalf of the pefifioners
o the Comnter Affidavit filod on behslf of the

QQWWW' | \ Qmm_agzﬁle.s..

@U_,(,@‘\%’

\m\“\&Z

.',‘

I, Vishambhar Prasad Saxena, aged about
54 years, son of Late Bhairon Prasad, Ticket No.855,
Khalasi, Stores Depot, Alambagh, Lub%now, the
deponent, do hereby solemnly affirm and state

on oath as under:-

1. - That The deponent is the petitionsr No.1l
in Writ Petition No. 5086 of 1983, the record of
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‘which has been transferred to the Central
-Adnii'nistrative Tribunal at Allahabad and which
has now oeen regis‘eered as Claim No. 625 of 198’2..
v-The deiaooent has been explained the con’cents of
the counter affidavit filed on behalf of the
which he has fully understood.

opposite parties,
the following

As such ne is in a position to submit
said count.er affidavite

parawise reply to the
porent 1is filing this rejoinder ai‘fidavit

The de
on behalf of the other petitioners also.

o. That the contents of peras 1, 2 and 3
of the counter ai‘fidav‘it need no reply from the

{g ff o “u&é
i ~ ' v‘,-,-.‘
P ~ .~ % petitioners.
:
3. That the conbents of para 4 of the
However, it 1s

; ) comnter affidavit are not disputed.
" further stated that in the year 1970 a test for

promotion from Class IV and lower Class 111 to
Class III was conducted by the Divisional '
“Superintendent, now designated as Divisional
Railway Manager, Northern Railway, Hazratganl,
Lucknow affer ta!cing into account the vacancles
of all the offices of Division, Workshops, and |

TR

Stores etc. to i1l up the vacancies. It is further
stated that at the time of the seld test held
in the year 1970 ﬁhe promotion. quotev of Class IV
employees to Class III Was 25 per cent which has

been raised to 3%% 33 1/3 per cent with effect

from 10 10.1975.
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4s That the contents of para § of the
counter affidavit need no reply as it admits

the contents of para 4 of the petition.

5. That the contents of para 6 of the
counﬁér'affidavit as written are denied. . 1In reply
to this para, it is stated that in the year 1971
and 1972 the District Controller.of abfas,:now
designated as Dep&ty_Coﬁtrolle:iof Stores,
NOrtheranailway, Alambagh, Lucknﬁw';nvited
applications;from Class IV staff having
qualification of High School and 3 yéar; service
in Ciass IV cadre, fof promotion to Class III

~ cadre on ad hoc basis in his Unit only. The'

Class IV employeeszworking in_Alambagh, Charbagh,
Vyas Nagar and Diesel Depot Mugal Saral and

lklf Electric Traction Depot Kanpur, and who possessed

2+ | the requisite qualifications of High School and

F 3 years service in Class IV cadre, had applied

”i.,against the said notiee for promotion from

Class IV to Class III gra-de R.110-180 (authorised

- scale) on ad hoc basis.  This process continued

upto 1975, and when the petitionersﬁﬁchanoé came -

- for promotion from Class IV to Class III, the -

sald irregular practice was discontinued.
However, in the meantime on recelpt of the
order from the competent authority, the.Deputy
Controller of Stores, Northern Rallway, Alambagh,
Lucknow ihvibad‘abplications,from Class IV and

~
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lowey
3&15x&& Class III for promotion to Class III.
for holding the departmental selection for the
promotion to Cless, III against 33 1/3 per. e ht quota.'
~ The said notice dld hot 1ndicate the number of
' vacancles of Class III td be filled in from -
\s Class IV and lower Class II\;I.; It also did not ~

¢ }gégindicate the exact number of vacancieé of the

‘;;L}promotion quota of 33 1/3 per cent. In}reply'

-to this para, it is further stated that no . "“\'

;i academic qualifications are prescribed for. promotion

—~—
r

from Class IV to Claqs III as per recommendations
' of Class Iv Staff Promotion Commitiee. The procedure
. _. M\«//févéepxt'ogoﬁ% iz;awass IV_to &i‘egsfwlgui u}i&g v

down in para ll//of the Indian Railway Dstablishment
Manual. 1In the relsvant provisions of. this Manual

PNE ; | ~ also, no academic qualificationq for promotion of

Class IV employees to Cla«s III has been laid downe

Thus, the procedure adopbed by the Deputy_Controller

of_Stores, NortnernpRailway, Alambagh, Luckhow

was irregular and was wrongly adopted merely .

With a view to give bene fit to some perqons of

Class IV staff. The said notices1nvitdﬂgapplications ﬁ

for promotion some Class IV staff to Class III

also did not indicate the actual number of

existing and anticipebed'vacancies.' Theee'notioes
. Were issued during the year 197576 anéLigéQJFQ

The written test was conducted on 27.3.77 and

supplementary test was conducted on 2644477,
~ The Class IV and lower Ciass_III staff who appeared
MMW PL and qualified in“the written te}st, was called for
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interview vide letter dated‘22.6.77,-a_copy of.

which has already been snnexed as Amnexure No.2
to the petition. The interview was te1d on
647477y 747477 and supplementary interview was -
also held on 9.9.77. In reply to this para,
it is further stated that the Class IV and
lower Class III staff who were declared
successful in between S1. No. 1 to 52 and the
scheduled c;g%e'emp;oyees whose names appe ared
) at‘ﬁl. No. 65, 69"apd.72 of the Annexure No.2
to the writ petition, were brought on the
provisional panel published by the opposite party

. _No.2 vide Office order No. E/321 dated 4.11.77,
gég ’

2O g copy of which has been annexed as Anngxure No.3
N A2BAhau' Lo

"
to the petition._ The names of Sri B@é%a,.Rap Nath

".»

¢ . and Parasu Ram appearing at §1. No. 73, 84 and 85

of Annexure No.2 of the petition were included
in the said/proVisionéi\panal, vide Office order
No.'E/loz_dated 4.4.78y a dopy of which has |
already been annexed as Anmexure No.4 to the
petition. Thése nemes were included in exchange
of the vacanciles from scheduled tribe to
schedﬁled caste. This procedure agéin,Was also .
illegal, inasmuch as such eXchanée of vacancles

® 1s only admissible in the IIIrd Recrultment year,
l)/ .

| ﬁn//ﬁ@éer. In reply, it is further statad that the

names of persons appe aring équl. No., 11, 30, 32

L
and 42 of the Iist of se%ee%ed candldates in the

written test, a copy of which 1s containeq ag

Ann
8 xure No.2 to the petition, were also included
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 in the penel published vide letter No. 145-E8/C-

33543/ I-Stores/S.S.B. (W) dated 27.10.78, a copy

of which hes already been annexed as Annexure No.5

" to the petition. In reply to this para, it is
- further stated that the panel published by the
_opposite'party No.z vide offica order No.fE[321

dated 4.11.77 was further increased by adding
the names of 94m9re'candidates of AnneXﬁre No{é
to the petition and who were placed at S1.No.4,
10, 20, 22, 24, 26, 27, 39 afid 41 vide letier

No. 115-E/C-33543/L-Stores/S.5.B. (W) dated

. 15+3.80, a trué copy of the said office order

has alrgady been annexed as Annexure No.7 to the
pe tit ion. | |

6. That the contents of para 7 of the
counter affidavit are admitted to the extent
that the petitloners were found ellgible
aloﬁgwith other candidates and,accérdingiy they

~Were called to appsar in the written test for
- promotion from Class IV to Class III.

7. That in reply to the contents of para 8
of the counter affidavit, 1t is stated that the
pefitionefs were qualified in the writtén’fést.‘
as well as in the viva voce test also. In reply
to this para, 1t'is'further-sta$ed that on the
basis of the written test alore the petitioners

»' were -eligible for promotion to‘01as§”III'as

Clerk Grade Rse 110-180 (authorised scale)/
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B 260-400 (regular scale), which 1s fully

established by the fact that the enlargement of the
© parel from time to time upﬁo ,S#l.uNo.sz‘cler arly

indicated that only a written test wes teken

into account to bring them on the pamel except

81 No. 44-46 and 49 as they were transferred to |
e ' | Ti'cleeh %ﬁy Printing Press, Northernﬁ'Rai;way, Alambagh,
| .~ Lucknow before inclusion of the names of 9 persons

- » vide Amnexure No. 7 to the petition.

8  Thag the vconi»:enté of pa.ra‘.Q"bf the
count'ei' affidavit are\denied and in reply to
the same, the contents of paras 8 and. 9 of the
petition arer reasserted to be correcte 1In reply
'/ to tais para, 1t is made clear that the entire

result was not declared as-the names ofClass Iv

~employees appearing 1n between Sl. No. 1 to 52
o o ~ except scheduled caste candidates of the
‘ Anrexure No«2 were placed on the panel to the
/ S ; extant of vacancles available upto 4.11.77.

‘ | In reply to this para, it is denied that the
X | names of candidates appearing after Sl. No.éz
of” thé dnnexure No.2 of the petition were not
- - selected. The nesgét fac;}t 1s that the result
5 of the pétitibners beyond S81. No. 52»‘of> Annexure

; No.2 was not deciared. :

¢ - That the 'contents of para 10 of the
counter affidavit are denied and in reply to

' o ‘the same, the contents of para 10 of the petition
At Aoy §4 . | .
. o

L
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are reasserted to be correct. In reply to this

pera, 1t is further'stated that the existing

and anticipated vécancies were not worked out

at thé time of the formation of the original panel.
This is established by the fact that in the notice
inviting applications for promo‘tiori, the totgl -
number of vacancies were not i’nd.icated'. Thus ,

it 1s stated that ok without ascertaining the-
actual position of the existing and.anticipated
vacancies, the formatlon of the original panel

as alleged by the opposite party.No.z is totally

arbitrary and unacceptable.

10. That the contents of parés 11 and 12
of the counter affidavit are denied and in reply

, Jto ‘the same, the contents of paras 1l and 12
N i of the petltion are réasserted to be corrects

4L F . ¥ ’
In repJ.y to thé.se paras, lit is again stated that

‘the panel was not correctly formed to the e}xtent |
of the vacancles existing and enticipated inciuding
the vacancies of the promotion qubta to the -extenﬁ
of 33 1/3 per cent. In reply to 'th;;e paras, it is
also sté’oed that in régard to the canéidates
selected and appointed agaihst'the direct quota

- of 66 2/3 per cent, no Speéifig_, approval. of the

Rallway Board was bbtained.
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are reasserted to be correct. In reply to his
paray it is further stated that the exchange of 1
vacancy}admissible in the IIIrd Recrultment ezdefh__’_
only as provided under the Northern Railway

‘ Printed S1l. No. 5003.

12. ~ That the contents of»paré 14 of the

- counter affidavit as written are"denied and -

in reply to the ‘svame,‘ the contents of para 14
m\ of the petition are reasserted to be corréct. .‘

» In reply to this para,'.it is further stated that

5 the names of .‘S/&ri Panka;] Kumar Pandey, T.N.Tewari,
i Sankata Prasad and Mohén Lal were illegal'ly' 3

= Vncluded in the pamel in the month of October 1978
s they were not found suitable in the viva voce

- “teste In reply to th;s para, it is further stated

that the seniority is not the only criteria for
I 5. 'promotion of Class IV staff to Class III. These
. promotions are made on the basis of selection
p, | | by means of written and viva voce test. -
o | 1"’in reply to I~
f - 1s.. That/the contents of para 15 of the
 comter affidavit, it is stated that though the
# _ General Manager (P) rejected the requést' for |
| incressing the panel from 40 to 50, but the
nemes of only 37 persons were published vide
‘Annexure No.3 to the petition. The direction
of the General Manager contaired in his letter
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dated 28.1.80 contained in Amexure No.6 to the

pe tition has also been flouted by the Opposi’oe

~ party No.2 when the panel was enlarged from time

to_tim. -

14. That ‘in reply to the contents of para 16
of Bl cownter affidavit, it is stated that the
function of Selection Board to form a pansl,

to increase it or to amend it cannot be ‘gulded.

. by the request of a'Union. A Union. has ho power -

| to 1nterfere in the proceedings of selection.

Thus , 1n reply to- this para, it is clear that

the opposite party No.2 Was influenced by some
Union _officials and consreqimn'tly included the
names of»certain cah&\%a‘ces iﬁ'the parel published
on 4.11,77. If the request of orne Unlon was

/. | accepted, then the request of other Union should

also have een accepted.

15, That the contents of para 17 of the
countef affidavit as written are denied and in
reply to the same, the contents of para 17 of
the petition are reasserted tTo be corréct. |
In reply to this para, it ls further stated that

even the principle of seniority has not been

correctly followed as the names of several other

senlor persons have been 1lgnored. In repiy to
this para, it is further stated that Sri Paresu
Ram who is placed at S1l.No.85 of Annexure ‘1\10.2.
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to the petition has<been'c6nsidered for prom@tion,
while the persons senior to him appe aring at
Sl. Nof/54, 55, 56, 57, 58, 59, 60, 61, 62, 63,
64, 66, 68, '70, 71, 74, 75y 76, 7'?, 78y 79, 80,
81,82, 83 ofh_» Annexure No.2 of the petition have
o not been considered for incluslon in the pane:!.'of
= : _Cle_rk Grade III pgblished vide 0ffice Order No.E/32L
© dated 4.11.77. In Teply to this para, it is further
Y . ' - stated that though there were 18 vacancies in
" N 4, existence in the Stores Depot Alambagh end its

QKSOCmud s33o0clated Depots and thus, there was extreme .

fte— .
contingency for enlargement of panel, but evem then

it was not considered to increase the panel.

)
~
_}’ e reasserted to be correct.v In reply to this
J |
para, it is further stated that in terms of para 217
(g of the Indlen Rallway BEs tablishment Manuel, the

panel issued videruoff_ice order No. E-321 dated
4.11.77 expired on 9¢11.77 and a fresh sele ctién
should have been sponsored immed'iamiy, but ‘the
opposite party No.2 illegally walted i1l the
inclusion of names of 16 persons a-nd thus
deliberately the process v'for s’election*for
~ promotion from Class IV ._to_ Class III had not been

adopted.- In reply to this para, it is further

- |  stated that by this inaction the’ oppesvi/be party No.2

RuhetAa (A | | |
Sefrnan
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hes further prejudiced the petitioners and duwe to

which a large number of other employeeé ~who have ’
compléted 3 years of service in Claess IV and
bgéome entitled fpr promotion to Cl-é,ss II1 f;o the
disadvantage of the petitioners eve;n‘though‘,they
did not appear in the earlier selection held for
promotion to Class III. This injustice dore %o
the peﬁiﬁi'om'rs’ can only be compens"ated by increasing

~ the panel to the extent of vacancles .available.

It may be stated that presently the vacancies

have been continued by meking ed hoc promotions.
Thus, the ad hoc promotees who have been promoted |
to Cless III are liable to be reverted and in
their place the petitioners who are ‘senior persons

deserve to be promoted. |

17, That in reply to the contents of para 19

of the counter affidé-vit; it 1s stated that on

‘0.0 ] inclusion of the nemes. of 16 persons in the panel,

- ' §ri Babu Lal. ‘éppli‘ed to increase the pare

1 vide
o . stead |
application dated 4.4.80, but in-=zpkse of taking

any action on the same’, the opposite party No.2
issued a notice to conduct the selection for
promotion of class IV emp'loyeeé, to Class III
without declaring the entire resul‘t.o,f‘ general
c‘alndidate'é 'beyovnd» S1.. No. .52‘of Annexure No.2

~of the petition. Thus, Sri Chandan Lal was

compelled to file writ petition No. €69 of 1982
in the High Court in which thé High Court granted
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a stay order restraining the opposite party No.2
- from holding any fresh selsction till the entire

~ result of the earler selection was not declared.

18.  That the contents of para 20 of the
‘ counter affidavit as written are denied andy in
>‘ﬂ3 — - reply to the‘ same, the con‘tents‘ of para 261,;1' the |
o pe tition are reasserted. to be correct. In repl-y\
to this pare,‘it,is. further statedt that the |
panel issued t.r\:{deoff’ioe orde-r No. E/32L dated
4+11.77 and was Increased from time to time ‘to-
cover the vacancies up to 31.12.80.; It is a ma?tter
of step-motherly treatment with the petitionsrs as
- they were not considered for promotion to Class III

on availability of vacancies during the years

o~

1981 andg 1982 and the process for a fresh selection
was started even without declaring the entire result

of the earlier selection. In reply tothis para,

. it is further stated that a notice No. 20-E dated
- 2509482 was 1ssued after a lapse of 2 years from
E the date of the‘enlargementtof the panel. This
V clearly indicated that the opposite party No.'2
in an arbitrary and perverse manner desired to
give undwe benefit to the junior most Class Iv
employees, lnasmuch as a large number of other
candidates who in the ‘me antime completed 3 years
of service also be came eligible for promotion ’
to Class III to the disadvantage of the petitioner.
In reply to this para, it is not disputed that the
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“candidates in parel vide Annexures No. X, 7
ere sefifor to the petitioners, but their names
were not prOught on the provisional panel issued
 vide office order No. E/321 dated 4.11.77. It is
the admitted case of the opposite parties 1n |
| para 12 of the counter affidavit that the names
o - of all the successful cendidates were brought on
the panel vide Annexure No.3 to the petition.\
Thus, from the con’oents of para 12 of the petition,
it appears that the candidates shown in para 14
of the counter affidavit were not qualified in
= ~ the viva voce test but still their names have been
| brought in the 'panél and the result of the =
candidates beyond 81l. No. 52 of Annexure No;z and
who qualified in written as well as viva voce test,
2 Y has not been deciared‘kagﬁhgre not been considered
\ for being brought on the panel i;mm published vide
Offiee order No. E/321 dated 4.11.77.

L 19.. That the contents of para 21 of the

counter affidavit as wriltten are denied: and inv |
reply to the sm.e, the coh‘cents of para 21 of the
~ petition are ressserted to be correct. In reply
to this para, it Is further stated that thé
inclusion of the candidates mentioned in Annexures
No. 4y 5 and 7 in the panel published vide office .
order No. E/321 dated 4.11.77 clearly indicate that
there was no necessity to hold the viva voce test
| - o as the entire panel was formed on ‘the basis of writte
Bohec s 0K f
SeYimin




15,

test alone. In reply to this pai‘ei, 1t is further
| stated that the petitioners are en[titled to be
empanelled for promotion to Class III prior to the
candidates declared unsuitable in vivo voce test
earlier, and some of whom have subsequently been

empanelled. In reply to this paray. the deponent
1s advised to state that 1

t is not mecessary to
implead those persons who have been empanelled

vide Annexures No. 4, 5 and 7 to the writ pe tition.
In the original writ petition, the pe'titioners heve
not made any pra-yer for quashing the hames of such
xmich persons who have been empanelled by means of

~ Anmexures No. 4, 5 and 7 to the pe tition, but on the

: WWH other hand the only prayer is that the opposite

party No.2 should be directed to declare the results
% of all the candidates beyond S1. No.. 53 of

e Annexure No.2 and to fill in all the - existing 28
ivacancies from the candidates whose names are placed
: .» \_ ond $1. No.53 of Annexure No.2 before holding
\ﬁy%:% ‘any other test. Thus, the contention of the

.. '+ opposite parties that the wikE petition 1s not

‘maintainable due to non-;joinder» of mcessary parties,

s misconce ived on facts and law both.

. 20. That in reply to. the contents of para 22
of the counter affidavit, the deponent s advised
to state that all the grounds taken in para 22 of
the petition are legal and borne out from the entire

facts and circumstences of the case and the petition

preferred b
with costs.

Y the petitioners deserves o e 2llowe ]

| MP&
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reJoinder affidevit are true to my own knowledge,
while the contents of paras /}ﬂ

¢, iéﬁ/a-1<q2ﬁmaa\529f/

16.

Yerification

I, the above named deponent, do he re by

| L
verify that the contents of paras / 7@7 }5’/ 1)

Dabd:Lucknggj
September |¢,1987.

/-

of this

: of this

/  rejoinder affidavit are based on logal advice and
B fnformation and are believed by me to be trie.

[

- Slgned and verified by me on this the l4th

. day,of September, 1987 at Allsha-bad. ‘
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Before the Centreal Adninistretive Tribunal

-

(:‘L’fcuit Banch , Aucknow
Reghatration No. 625 of 1987
Bf shsmbhar and oth ers Vs. Union of Inds
AND _
Ghandan & others '~ Vs. Unicn of Ingia
. . .

Registration No, 624 of 1987

Written Arguments on beh2lf of Union of Inga

s 2g unger :-

1‘-; . That there were four Wri't petifﬁ‘ons arm.se out

of oneg penel, Out of four cases tw ‘cases hai¥ 21 res gy
beéﬁ 'deci ded by the Hon'ble Tribunsal. nemely Hent

shenker Meurya and Remr Shi'romeni and oth ere, Since

in oI the four petitions the petiiti’ohers challenged
addltions of the names of the cenadidates beyond two
years in the pvenal‘. Thre Hon'bl e Banch has a.dﬁaﬁdi cated
that adaitiens beyond tw years in the péngl are \

iIlegal ,, rence these two. petitions has sutomati celly

. . "’,
beceme infructuous in view of the decision of the

esrlier tw petitions decided by Hen'ble Sri Zsheer
Haeon end Hom'Ble Sri Ajel Jauhari in Decenber Pss,
In the above tws petitions Chended sng B shabhar

have challenged the pepel ond.in Chendn case they

have gought the relief " W prodice the records in

ori'ginal and to declare the results of all the

. condl dates from Serfal No.53 onwerds of Annexure Mo, o

and to 11T in o1 existing 28 vacencies from the
cendt dates Ti'sted from Serisl No.63 onwerds of

| | o

Y
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be rejected. : " MM

| Armexure Mo 2" As per decision of Hon'ble Mr, Zaheer

Hésan and Hon'ble M1, Ajel Jauhari the panel. ceme

ty an engd after two: years , & ingpite of the

declaration of the results and being declared

srceesstul o, the petitioners names be not added

in dead panzeﬂ y, o the relief sught by the petitioners

has become infructous,

2-  That it las allready been gi'ven in affidevt
that the remlts are not traceable , so. the same

cennot be filed under any circumstances.

3~ T!ﬁ'at in Bilchambhar and others case the relief
sought by the.petitioners is slmost the seme and

the gome arguments ¥s advanced , =« the petition

=

Presenting office for Union of Indla

/‘7,\\ \ 8‘% -
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In the ourt of Cextrel Adninistrative Tri bunal,

Allehsbad
Regi stration No, 625 of 087

Bi ghembhar pradasd Saxend endothers

»

V8.

Unén of Indla

Obj ection ageinst the amendnent gpplication

is ag under s-

1= That tke both the sides i.e, petitioners as
weli as respondents have conclu ded thelr argments
in the case as is gpparent from the order dheet

itgelf,

Ka That the case had been adjoumed only for
doments , the respondent Union of India had elready

given in writing that the said dwments are not

traceble , hence the ssme cemnot be filed,

. ]
3=~  That the muenduent by which the petitioners j
|

!

by time and the same canot be undsr any ol ramstances|
be allowed as has been heldin 187 A, T. & ml‘.g%’\?

page 5079 o :

want elltogether a new case which is8 gmssly barred

L That s:i’:jlce thepetitioner has wt a stay order J
so they by one pretext or the other want to only i
awidnot to be deckded the petition, hence petition |

be rejectegd, Pzﬁ‘ho:n}\% ovood be ' p
due b a,(fa/UOm n quO@mﬂW m}mdmm ?

P 2’&,‘3 a ﬁz’ n g AL
_ ﬁ %&’ &I’fﬁ:ﬂ |
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from amongst the candidates tested from serial Nesi—te—sezial !
No.l to serial No.52 without declaring the result of the
candidates beyond serial No,52 which included the names of

the petitioners.

R 4, That the opposite parties have a illegally increased the

penel by means of Annexure No. %, 5, éndf@ of the Writ
Petition.

5. That it is relevant to state that in a connerted case regis-
tered as registration (T.A.) No.626 of 1987 this Hon'ble
Tribunal has already guashed the annexure No.6 of the Writ

'Petition by which the Panel was illegally enlarged by promotin

8 —g nine more persons from amongst th@ candldates upto serlal

No.52. These nine persons were also the party to the Sald

1

case decided by this Hon'ble Tribunal, - -

6, That though in the instant Writ Petition, all the annexures
No.h, 5 and'ﬁghave been challenged but due to some inadver;
\}_ _ tence the persons covered by these annexures have not been

empleaded as opposite parties to the case,

7. That for the reasons stated above, only the persons covered |
by annexure No. % and § are required to be impleaded as
opposite parties as the-annexure_No;? has already been
qugshed by this Hon'ble Tribunal in a ébnnected case. The
names and descriptions of the persons cogered by annexure..

No.4, and 5 to the instant Writ Petition are as under i~

(1) Pankaj Kumar Pandey. yooi V&h v o el oF oy O

(2) Triloki Nath Tewari, A
(3) ‘Sankatha'Prasad. unnkgb} U G[Jgkﬁ:_gl-<%3 Qghﬂ—‘
(W) Mohan Lal. wwitioy o o GLLBK oA (ow Defosrt—

(5) Bhai Lal ——— o | ,

(6) Ram Nath. - - g@,—\\
'( 7) . ' ..

Parasu Ram., P - a3
\m l.‘
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8. That after thds amendment in the Writ Petition, it

(I-4)

(I-B)

- direction in the nature. of mandams

would also be relevant to add two more prayer No.

(I.4) and(1.B) in the Writ Petition, which should

A

read as under =

-

That by means of an appropriate Writ, érder or dire-
' I ‘
ction in the nature of cewbesrssi, the promotion in p

pursuance of the impugned orders contained in annexures

No. 4 ang 5 andj@ to the Writ Petition be quashed.

That by memn of an appropriate Writfvordef, or
&ﬁhé Q;posite
parties be commanded to promote theiiétitionefs in all
these vacancies created by means ofAnnextires No.

%, 5 and"J, after the promotions &?iéhe persons

coversd by the said annexures have been set adide,

Lucknow: Dated

Petitioners

-

AN

W . Y aus 4o o W o

I, the petitioner No,ifs;}  do hereby

P

bt - a
’ e'oonoll"cc)
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verify that the contents of Pa_ras 1 to 6 of th:}s %
application for amendment including the proposed
- amendments contained paras No, 5 and 6 are true to
ko R _ v
my own knowledge. Nothing material has been.concealed.
No. Part of it is false so help me god, 7
el
Co— Lucknow: Dated

i NLML\A \”a&\" :
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5- That it is expedient in the ends of. justice that
the -applicants be allowed to be impleaded as petitioners
in the abovenoted case as common interest has been involved

in the case along with the petitioners,

PRAYER,

It is, therefore, most humbly and respectfully
prayed that the Hon'ble Tribunal may be‘pleased tb
allow the applicants to bérimpleaded in the abovencted
case Reg, No. 625 of 1987 Vishambhar Pd, Saxeana and 15
¥ - others vs, Union of India and others as petitioners
J in the interest of justice othervuise the‘interest of -the

‘applicants shall be highly jeopardised,
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